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LOK SABHA
Thursday, 21st November, 1857.

The Lok Sabha met at Eleven of the
Clock.

[Mgr. SPEAKER in the Chair]

ORAL ANSWERS TO
QUESTIONS

Research on Secondary Education

*327. Shri Shree Narayan Das: Will
the Minister of Education and
Scientific Research be pleased to refer
1o the reply given to Starred Question
No. 971 on the 15th September, 1954
and state:

(a) whether the results of research-
es made under the programme drawn
up for encouraging training colleges
and education departments of Uni-
versities to undertake researchés on
apecific problems of Secondary Educa-
tio® have been scrutinised by any
expeat body;

IRt Y
(b) Wwhether the results achieved
s0 far justify the expenditure incurred
©on this account; and

(c) whether any new Universities
have come forward to do the work?

The Minister of State in the Minbs-
try of Education and Scieniific Re.
search (Dr. K. L. Shrimall): (a)
“The technical staff of the Ministry is
Tesponsible for scrutinizing the results
of such researches. The research re-
ports are then placed before the
annual conference of Principals of
. training colleges concerned. Sugges-
tions made by the conference are
«<mrefully considered.

{b) and (c). Yes, Sir,

1564

Shri Shree Narayan Das: May 1

know what is the strength of the

technical committee at the Centre,

which scrutinises the result of the
researches carried on?

Dr. K. L. Shrimall: There is no
regular committee. There is a staff in
the division of secondary education
which, along with other work, also
looks into the reports ahout these
researches.

Shri Shree Narayan Das: May 1
know whether any period has been
fixed, whether any reguiar reports
have been asked for from the various
institutions, whether those reports
have been compiled by this commitiee
and whether the committee has formu-
lated any results and, if so, whether
they have been published?

Dr. K. L. Shrimali: A report is
already ready. All these investiga-
tions which have been carried on so
far has been compiled into a report
and the report is under print. I shall
also place a eopy of it in the Library
for the information of the Members.
I do not know what other questions
the hon. Member asked.

Shri Shree Narayan Das: I wanted
to know whether any periodical
reports are asked for.

Dr, K. L. Shrimal: Yes, Sir. We
ask the institutions to send us regular
reports. There is no fixed time-limit
for the researches. It will take two
or three years, and sometimes more,
It all depends on the nature of the
research.

Raja Mahendra Pratap: What is the
object of this secondary education?

Mr. Speaker: Thas has to be debated
at the time of the budget session and
the budget discussion. If the hon.
Member wants that the budget on
education should be given up, then he
may press the issue then.
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Shri C. R. Pattabhi Raman: Will the
Government ensure that a uniform
policy obtains so far as secondary
education is concerned throughout
India?

Dr. K. L. Shrimali: This is beside
the question.

Shri Thimmaiah: May I know the
names of the universities where this
research is being conducted?

Dr. K. L. Shrimali: It is a long list.
There are 20 institutions. If the hon.
Member is interested, 1 shall place a
list on the Table of the House.

Shri Shree Narayan Das: As a result
of the results achieved in this direc-
tion, may 1 know whether the Gov-
ernment propose to continue this pro-
gramme for research, and, if so, what
is the period?

Dr. K. L. Shrimall: Yes, Sir. It is
going to be continued.

Mr. Speaker: Before I call upon the
sponsor of the question, the hon. Mem-
bers will get up in their seats and
catch the eye of the Chair.

Education Ministers’ Conference

t
(Shri Shree Narayan Das:
Shri Bibhu!l Mishra:
Shri Radha Raman:
Dr. Ram Subhag Singh:
*328. { Shri Naval P.abhakar:
Shri Kumaran:
Shri Sanganna:
Shri N. R, Munisamy:
Shri Mahanty:
_Shri Tangamani:

Will the Minister of Education and
Scientific Research be pleased to
state:

(a) the subjects discussed at the
conference of the State Ministers of
Education held at New Delhi on the
18th and 20th September, 1957 under
the auspices of the Union Minister of
Education;

(b) the nature of decisions arrived
at on various subjects, especially in
respect of—

(i) introduction of universal free
and compulsory education for

" 21 NOVEMBER 1857
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children up to the age of
eleven,

(ii) constitution of a smaller joint
body of the representatives of
the Union and State Govern-
ments in place of the Central
Advisory Board of Education,

(iii) nationalisation of text books,
and

(iv) sanction of grants directly to
Hindi organisations of =
national character for pro-
pagation of Hindi in non-
Hindi speaking areas; and

{c) the steps taken so far for imple-
mentation of these decisions?

The Minister of State in the Minis-
try of Education and Scieatific Re-
search (Dr. K. L. Shrimall): (a) to
(c). A statement is placed on the Table
of the Lok Sabha. [See Appendix II,
annexure No. 34.]

Shri Shree Narayan Das: From the
statement, it appears that there was
a large number of questions with
regard to each item and that there
are some conclusions reached by the
Conference. May I know whether any
time-limit has been fixed during which
the State Governments and other con-
cerns have been asked to implement
those resolutions?

Dr. K. L. Shrimali: No, Sir. Neo
time-limit has been fixed. From the
nature of the work, it is difficult to
place any time-limit, but we have
already sent the minutes of the Con-
ference to the State Governments and
have requested them to implement
them as early as possible. As far as
the Central Government are concern-
ed, they are examining their own pro-
posals and they are taking necessary
action.

, Shri Tangamani: In the statement,
we find that the three-year degree
course has also been discussed, and
may 1 know whether this proposal is
being opposed by Bombay and Uttar
Pradesh?
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Dr, K. L. Shrimali: As far as I know,
there are two-universities which have
not yet accepted this scheme—the
Bombay University and the University
of Agra. As far as other Universities
are concerned, most of them bhave
accepted this three-year degree course
in principle and are implementing it
in due course.

Shri Damani rose—
Mr. Speaker: Shri Sanganna.

Some Hon. Members: He is not Shri
Sanganna.

Mr. Speaker: I have called this hon.
Member. 1 called Shri Sanganna. He
did not get up. He did not hear. He
is not here possibly. I have called this
hon. Member. I know most of them
by name. I am trying to get to know
the names of others.

Shri Damani: May I know whether
Government have considered the
changes that take place in the text-
books and whether any decisions have
been taken to see that changes of text-
books are made after a long period?

Dr. K. L. Shrimali: This is beyond
this question.

Shri R. Ramanathan Chetiiar: May
1 know whether the Kerala Education
Bill was one of the subjects that was
discussed in this Conference?

Dr., K. L. Shrimali: No, Sir.

Shri Radha Raman: May I know
whether the Education Ministers’ Con-
ference had discussion with regard to
the inclusion of manual work before
any degree or diploma or certificate
is awarded to the students of higher
secondary schools?

Dr. K. L. Shrimali: The whole state-
ment has been placed on the Table of
the House, and it gives full informa-
tion with regard to all the points that
have been discussed at the Conference.

Dr. Ram Subbag Singh: The other
day, the hon. Minister said that he was
thoroughly dissatisfied with the state
of affairs in the Delhi schools. May 1
know what efforts the Government
propose to make the education of

21 NOVEMBER 1957
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children between the ages of 6 and 11
compulsory and for that purpose what
improvements are they going to effect
throughout the country?

Mr, Speaker: How does this arise
out of this gquestion? These are deci-
gsions of the Conference.

Dr. Ram Sabhag Singh: The hon.
Minister mentioned the other day
specifically. They say that the educa-
tion of children of the age-group 6-11
should be made free, compulsory and
universal by the end of the third Five
Year Plan at the latest. What efforts
they are going to make in this direc-
tion?

Dr. K. L. Shrimali: As far as the -
Centrally administered areas are con-
cerned, I might inform the hon. Mem-
ber that we are only making esti-
mates for introducing free and com-
pulsory education for the age-group
6-11. But there is no provision in the
Plan for the expansion of education in
Delhi. We are now trying to find-out
if funds could be available from other
sources to implement this Plan for
Delhi.

Shri N. R. Munisamy: May I enquire
what is the estimate of additional
expenditure that will be incurred in
giving effect to the proposals taken at
the Conference and the conclusions
that have been arrived at? What is
the amount to be incurred?

Dr. K. L. Shrimali: It is very diffi-
cult for me to give the estimates for
all the recommendations—for free and
compulsory introduction of education,
the reorganisation of universities, etc.-
I would refer the hon. Member to the
Planning Commission’s report which
gives a fair picture of the amount that
will be needed and that is allotted to
it.

Mr. Speaker: For sometime past, I
have been considering as to what I
should do with respect to questions to
which a number of names have been
added. I cannot obviously give
opportunity to every hon. Member who
put the queation—even to ail those
Members whose names appear here.
Others also want to take part. There-
fore, in such cases, I would rather
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more easily grant a half-hour discus-
gion if the hon. Members are not satis-
fled with the answers given here and
some more elucidation is necessary, in
which case, those hon. Members will
each put a question and in the end the
hon. Minister will give a reply.

Now, with respect to matters where
a statement is laid on the Table of
the House, the hon. Minister, whoever
might be in charge, cannot be expected
to go into the details of everyone of
the items. Then it becomes a discus-
sion. The House wants to know what
has happened at the Conference. Here
and there, one or two questions may
be put, but the details regarding the
Conference as to why & particular
decision was taken or was not taken
would not come within the scope of
the quéstions here. 1 do not know; I
would like to consult the Business
Advisory Committee or the General
Purposes Committee as to what we
shall do with regard to such matters—
how far an opportunity is necessary
and how an opportunity can be given.

Arms Act

*229. Shri D. C. Sharma Will the
Minister of Home Affairs be pleased
to state whether the Government of
India have finalised their proposais to
amend the Arms Act?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
matter is under consideration.

Shri D. C. Sharma: May 1 know for
how long the matter has becen under
consideration, because whenever I put
this gquestion, I am given the same
answer. May I know for how long
this matter has been under considera-
tion and for how long it is going to
be under consideration? 1 want a
very firm reply to this question.

Shri Datar: May I point out to this
House that we have to consult all the
State Governments and have their
opinion? There was alsc a Private
Member’s Resolution which was circu-
lated for public opinion. So, a volume
of public opinion has been received
and it has to be considered. I assure
the hon. Member that Government
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would take a decision at a very eurly
date.

Shri D. C. Sharma: May I know
it the amended Arms Act will be
placed before the Lok $Sabha in the
next session?

Shri Datar: We shall try our best
to place it before the House in the
next session.

Shri Thimmaiah: When Dr. Ksatju.
was the Home Minister, he was kind
enough to say that he would come
with an amended Act before this
House. May I know why there is a
lot of delay?

Shri Datar: We stand by that pro-
mise.

Shri Joachim Alva: Do Government
propose to categorise all citizens who
can possess elementary arms on mere
application and In that category, do
Government propose to include M.Ps.
also?

Shri Datar: The hon. Member will
kindly wait until the Bill is placed
before this House.

Raja Mahendra Pratap: Can we not
do away with licences altogether?

Shri Datar: I am afraid we cannot.

o AN Ay § Ay AT
w1geT § fF 970 sy & AY Heav
NTAFHFIOR T QAT G | A
oM YT W T 1T 997 qo o -
At Y 3T waT oweT #%5 aT
g ?

= yare : iRz 1@ gEIw
“T frarr a7 @ §

Shri P. R. Patel: Certain Govern-
ment servants are exempted from the
operation of the law. May I know
whether M.L.As,, M.Ps., Presidents of
Municipalities and local boards will
also be exempted?

Shri Datar: There are certain Qiffi-
culties in connection with the accept-
ance of this suggestion. All the State
Governments are considering this
matter.
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Shkhrli Datar: We have got those
figures, but they are very long.
Shri Easwara Iyer: 1 want to point
out that on 20th August, 1857, in con-
nection with Starred Question No. 973,
yaou were pleased to direct as follows:
“Whenever a question is put in
Hindi, the answer is also given in
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Hindi. In future copies of the
answer in English to Hindi ques-
tions will be given in advance to
the Notice Office. Hon. Members
who want te put supplementary
guestions to questions in Hindi
may look into that beforehand
instead of asking the hon. Minis-
ter to read it again in English on
the floor of the House. This is the
practice 1 intend adopting in

tg‘ture.”

In fact, the Notice Office is not giving
the answers in English.

Mr. Speaker: I have since consider-
ed that matter. There has been
difference of opinion regarding this
suggestion. In some of our assemblies
here, written answers are already
placed on the Table of the House or
supplied to hon. Members hsalf an
hour in advance of the questions
being asked in the House. This matter
was considered and it was considered
that the interest taken by hon. Mem-
bers will disappear ynless oral ques-
tions are put and oral answers are
given on the floor of the House then
and there. This would indirectly
rmrean that copies of answers will be
laid cn the Table of the House here.
Those hon. Members who do not know
English would like Hindi answers.
Therefore, practivally whatever we
wanted to avoid by way of written
answers will be available here to han.
Members. Therefore, 1 have been
considering whether it is all proper.
Whichever hon. Member iz not able to
understand Hindi. I ask the Minister
to give the Enflish answer on the
floor of the House. That will go on
for some time until I consider this
matter and the feasibility of doing so.

1 would also urge upon hon. Mem-
bers progressively to learn Hindi. Let
them also have a Five Year Plan. At
the end of five years they must be
thoroughly acquainted with Hindi.

Shri Tangamani: Whenever state-
ments are lid in Hindi, will the
English version also be supplied? I
am referring to statements which are
available in the Noiice Offica.



1573 Orc! Answers

Mr. Bpoaker: So far as statements
are concerned, if the statements are
in Hindi, I will ask an English trans-
lation to be given.

Dr. Ram Sabhag Singh: The hon.
Minister said that about 241 persons
have died and about Rs. 12:93 crores
had been sanctioned for relief pur-
poses. May I know whether the atten-
tion of the Governmeat has been
drawn to & master plan prepared by
the U.P. people to save the sugarcane-
growing districts of U.P.? There the
muthor of the pi'n has said—I am
quoting his actual words—

“The author of the master plan
says that in recent years the entire
countryside of the district has
been segmented into thousands of
watertight compartments by tube-
well and canal channels, railway
lines and 8 mushroom growth of
development roads intersecting
one another.”

May I know whether the Government
will see that while constructing these
things, the P.W.D. Department will
keep in view the effect of natural flow
of water?

Shri Datar: This is a general ques-
tion which will have to be considered
by the State Government and if I mis-
take not, by the Agriculture Ministry
of the Central Government. So far
as we are concerned, we keep a machi-
nery ready for meeting all these cala-
mities and we sanction expenditure so
far as these calamities are concerned.

Dr. Ram Snbhag Singh: About Rs, 12
crores have been sanctioned, but on
the other hand property worth crores
of rupees has been wasted due to
floods. Ig it not possible to effect a
machinery which may go into the
details of the problem while construct-
ing canals, roads, railway lines, etc.?

Shri Datar: I am quite confident
that this suggestion will be considered
by the appropriate authorities.
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Shri Datar: 1 believe that this gques-
tion is being considered by the other
Ministry.

Mr. Speaker: I am glad the hon.
Home Minister comes to the rescue to
give relief in case of floods, etc. But
so far as control of floods is concerned,
whether a master plan is necessary,
what should be done in case of emer-
gencies etc., those questions should be
addressed to the Irrigation Ministry
and other Ministries.

Dr. Ram Subhag Singh: There
should be co-ordination.

Mr. Speaker: Ultimately when a
special matter is there, let the specia-
list be asked about it.

Raja Mahendra Pratap: May I know
what 1s the situation in regard to
floods in Mathura and Aligarh, because
my question yesterday about certain
water which is filling up many fields
near Mathura, Kushipura and other
places was not allowed?

Shri Datar: I can answer the ques-
tion in general about the fAood situa-
tion, but I cannot answer speciul ques-
tions about special areas.

Pandit D. N. Tiwary: [ sponsored
the question and I have been allowed
to ask only one supplementary.

Mr. Speaker: But there is no limit
to these qQuestions. By accident the
hon. Member's name is foremost in
the list. Other hon. Members also are
allowed 40 put only one question.
Therefore, let no hon. Member demand
it as a matter of right. I will watch
the proeeedings here and find out
whether they are necessary. We are
going to have a discussion on floods—
there is a “No-Day-Yet-Named-
Motion” by Dr. Ram Subhag Singh.
The hon. Member may raise the point
at that time.
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Pandié D. N. Tiwary: I want to put
a guestion,

Mr. Speaker: Is he insistent? Is the
question so important?

Pandit D. N, Tiwary: 1 want to put
only one gquestion. Now relief is
given to flood-affected people only.
May I know whether relief will be
given in the case of house collapse
from rains?

Bhri Datar: It is a question for the
State Government to consider. It is
open to them to give grants or to make
other provisions. Then we supple-
ment the grant.

Oceanographic Research Wing

~331. Shrl Subodh Hasda:
Shri R. C. Majhi:

Will the Minister of Education and
Scientific Research be pleased to state:

(a) the progress that has been made
so far in the establishment of the
Oceanographic Research Wing at. the
Indian Naval Physical Laboratory in
Cochin;

(b) steps taken, if any, for securing
adequately qualified teachers for the
Wing,

(c) the funds allotted for this pur-
pose; and

(4Q) the expenditure incurred to date
for the establishment of the Wing?

The Deputy Minister of Education
and Sclentific Research (Shri M. M.
Das): (a) Central Government’'s sanc-
tion for the recruitment of staff for
the Oceanographic Research Wing
was issued on the 10th May, 1857.
Necessary action is being taken to
recruit the staff and also for the pro-
n'-‘n—t of requisite eguipment.

(b) No. teachers are required for this
Wing which is a Research organisa-
tion.

(e) Rs. 9'08 lakhs for the Second
Five Year Plan period.

Q) N
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Shri Sabodk Hasda: May I know the
action taken on the recruitment of
staff?

Shri M. M. Das: We have sent
requisition to the UPSC for the recruit-
ment of a candidate for appointment
to the post of Scientific Officer. As
soon as the UPSC selects a person and
he is appointed, the work will begin.
We had also asked the UNESCO for
an expert on Oceanography. But it
was not possible for the UNESCO to
send an expert for the current year,
We are now taking up the matter
with the Colombo Plan authorities.

Shri V. P. Nayar: What are the
specific subjects on Oceanography on
which research is proposed to be car-
ried on and what is the area from
which data is now sought to be collect-
ed for use in research in Oceano-
graphy?

Shri M. M. Das: I can read it to the
hon. Member though it appears to be
a difficult subject. Research will be
carried out in the fundamental aspects
of Oceanography like bathymetric
work, measurements of salinity, tem-
perature, ocean currents of surveys
and depths {for determination of
density and composition, study of
ocean floor deposits including their
chemistry and radioactivity. It will
also conduct exploration on the sea
bottom by gravity, magnetic and seis-
mic methods and carry out researches
for improvements in the methods of
observation of instruments.

Shri V. P, Nayar: May I know....

Mr. Speaker: Is the hon. Member
making any suggestion?

Bhri V. P. Nayar: There is another
aspect. We are far behind in Oceano-
graphic research. I want to know the
area from which Oceanographic data
will be collected for purposes of re-
search, that is, whether it will be
confined to the West Coast ares or 1%
will be done in the Epst Coast also.

Das: As we advance in
shis research, we will gradually extend
areas in our country. But,
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for the time being, until the required
officers with adequate gqualifications
are appointed, these things cannot be
decided. |

Shri Easwara Iyer: May I know
whether the data collected by the
I NP L is made available to the
Fisheries Department?

Shri M. M. Das: As far as our re-
search is concerned, certainly they will
be made use of by the Fisheries De-
partment. The results of the research
would be of particular importance to
Navy, coastal navigation, Universities
and Fisheries Department., Nothing
will be hidden from the State Govern-
ment.

India Office Library

Shri Barman:
"3 {sm S. C. Samanta:

Will the Minister of Education and
Scientific Research be pleased to state
the progress so far made in arriving
at a sttlement with the British Gov-
ernment about the India Office
Library in London?

The Minister of State in the
Ministry of Education and Scientific
Research (Dr. K. L. Shrimali): There
has been no development since Ques-
tion No. 191 on the subject was an-
swered in the Lok Sabha on 21st
May, 1957,

Shri Radha Raman: In view of the
glowness of progress Oor no progress in
the matter, may I know whether the
Government contemplate taking this
matter to the International Court.

Dr. K. L. Shrimali: No, Sir. -

Shri Barman: In reply to the earlier
question the hon. Minister has just
now stated that there has been no
development since 26th November,
1958, Now one year has passed.
‘What is the latest correspondence on
the subject and what is the main
point on which this matter is stuck up?

Dr. K. L. Shrimall: As the House is
aware, this matter was discussed with
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Earl Home when he cama here in
October, 1088 Both the Education
Minister and the Prime Minister dis-
cussed this matter with him. A note
was also handed over to him when he
was here. Then, we followed this with
another note which we sent on 10th
February, 1857. But no reply has so
far been received from them. Then
again, the High Commission of India
have recently informed - us that they
have reminded the Commonwealth
Relations Office to expedite a reply to
the note which was handed over on
10th February, 1957. Unless we
receive a reply to that communication,
no further action can be taken in this
matter.

Shri Barman: What is the main
point on which this mmatter is stuck
up? What is the objection of the
British Government as regards trans-
fer?

Dr. K. L. Shrimali: The main point
is that we have claimed that the
India Office Library belongs to un-
divided India and so it should be
transferred.

Shri S. C. Samanta: May I know
how far Pakistan is standing in the
way? What are the difficulties that
they have created?

Dr. K. L. Shrimali: It is rather a
delicate question and I would not like
to enter into that matter. This ques-
tion was discussed with the Minister
of Pakistan also. At present the main
thing is that we have to settle with
the U.K. Government and after this
decision has been taken, further action
can be taken in thizs matter.

Shri Yajnik: May I know whether
Government have secured a compiete
list of all the manuscripts and books
that are available in the India Office?
Would they try to get those reports
and administrative and political docu-
ments which relate to different aress
of India or any part thereof?

Dr. K. L. Shrimall: We have a list
with us. As regards the procurement
of those books or documents, that
matier cam de ssttled only after we
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have received a reply to the note
which we have sent to the Common-
wealth office.

Shri Sadhan QGupta: While we
wrangle over the original documents,
has any attempt been made to obtain
at least microfilmed copies of import-
ant documents in the Indian Office
Library which have historical and
political importance to our country?

Dr. K. L. Shrimall: That question
does not arise at the present moment
because we are claiming the whole
Ubrary.

Housing Scheme for Backward Classes
and Scheduled Castes

rShrl Elayaperumal:
333, Shri Raghunath Singh:
Shri M. R. Krishna:
Shri S. M. Banerjee:

Will the Minister of Home Affairs
be pleased to state:

(a) whether there is any proposal
under consideration of the Central
Government to give aid to the home-
less people of Backward Classes and
Scheduled Castes for the purchase of
house sites for their dwellings;

(b) the outline of the scheme; and

(c) the reactions of the State
Governments to it?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and
{(b). Some of the State Governments
have already got schemes in their
Second Five Year Plans to provide
house-sites to Harijans. The others
have been advised to make adequate
provision for this purpose in their
annual plans for 1958-59. There is
no proposal under consideration to
provide house-sites to Other Back-
ward Classes.

{c) The reactions of the State Gov-
ernments are awaited.

Shri Elayaperumal: May I know
whether the Madrazs Government
bas received any sid and, if so, the
amount allotted to that State?
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Shrimati Alva: We  have not
received any request from Madras as
yet.

Shri M. R. Krishna: How many
States have applied for grants for
house sites for Harijans and how
many States have got grants? May
I also know whether they are get-
ting a matching grant in order to
take full advantage of the Central
Government grant?

Shrimati Alva: Only two States
have made requests—Andhra Prade-
esh and Mysore. The Centre has
undertaken to share it on 50'50 basis.
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Shri M. R. Krishna: May 1 know
how many States, which could not

find the matching grant, got the Cent-
ral grant for providing house sites?

Shrimati Alva: Only Andhra Pra-

desh and Mysore have applied; none
else.

Shrli Keshava: May I know the
amount of grant given by the Centre
so far as Mysore State is concerned?

Jo dlo FTFTT

Shrimati Alva: We gave Mysore, in
terms of lakhs of rupees, 0.01333 to

Karnataka and 0.05000 to the erstwhile
State.

Shri I. Eacharam: May I know
whether the Central Government has
advised all other State Governments
to send up schemes in order to take
advantage of this scheme?

Shrimati Alva: When the States
undertake schemes, we shall step in.

Shri M. R. Krishna: May I know
under what condition the Punjab
Government was given money for
house sites?
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Shrimati Alva: I am not aware of
this case that the hon. Member is
mentioning.

Mr. Speaker: The ~hon. Member
wants to know if the Punjab Govern-
ment was not asked to match 50 per
cent of the contribution by the Cen-
trhl Government and if not, why not
the Andhra Government.

Shrimati Alva: This is a question
common to all the States. 1 do not
know how Punjab comes in here.

Shri Thimmailah: Is this grant in
addition to the normal grant given
annually by the Central Government?

Shrimati Alva: Yes, Sir.
Delhi Schools

Shri Easwara iyer:
- *334. { Shri Naval Prabhakar:
L Shri Narayanankutty Menon:

Will the Minister of Education and
Sclentific Research be pleased to
state:

(a) whether it is a fact that the
Committee set up to enquire into the
affairs of non-Government aided
schools in Delhi has submitted its
report;

(b) if so, the recommendations
thereof; and

(c) the extent to which they have
been implemented?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimall): (a) No,
Sir.

(b) and (c). Do not arise.

Shrl Easwara Iyer: Iz the Govern-
ment in receipt of a number of com-
plaints that the salaries of teachers
have not been disbursed by these
aided schools for the last six months?

Dr. K. L. Shrimall: Whenever com-
Plaints are received, we have taken
action. Some time back, a complaint
came to me. 1 saw that all those
teachers who had not received salaries
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are given in time. I think as far as
my knowledge goes, all the teachess
were given salaries. This iz a limited
question with regard to this Com-
mittee. 1 have already said that we
are awaiting the report of this Com-
mittee. Necessary action will be
taken after the report has been
received.

Shri C. K. Nair: There was a Com-
mittee called the Implementation
Comimittee appointed a few months
ago to deal with the growing educa-
tional problems of Delhi and we are
told that that committee has been
dropped. Why is it so when the
question is still alive?

Mr. Speaker: This committee refers
to aided schools only. I do not know
what the committee is which the hon.
Member refers to. I am asking Shri
C. K. Nair.

Shri C. K. Nailr: Can’t we put a
question. ...

Mr. Speaker: Relating to some other
committee. If it relates to aided
schools, he is entitled to put some
more guestions regarding them.

Shri C. K. Nair: Almost allied ques-
tion. We are facing serious problems
about education in Delhi. An Imple-
mentation Committee was appointed.
We are told that it has been dropped.

Mr. Speaker: I am not golng to
allow this. Hon. Member, if he is so
interested, can disturb himself and
take the trouble of putting a separate
question. -

Shri Radha Raman: May 1 know if
the Government has put any limit of
time for this Committee to submit its
report? It is already quite long sinee
this Committee was appointed. We
are anxiously awaiting its report.

Member of this House to expedite
submission of this report. 1 under-
stand that the report iz in the final
stages and will be remdy by the end
of this month.
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Bhrl V. P. Nayar: The hon. Minister
stated that the report has not been
available yet Could I know the
number of non-government aid schools
with primary section in which a fee
of Rs. 15 per student per month is
c<harged in Delhi?

Dr. K. L. Shrimali: The hon. Mem-
ber is going beyond the scope of this
question. It is not possible for me to
give all that information.

Mr. Speaker: Next question.

Shri Tangamanl: One more ques-
tion, Bir.

Mr. Speaker: I am not going to
allow further questions. We have a
number of questions to be answered.

Shri Tangamant: There was a strike
notice on the same issue. If the re-
vommendations are not implemented
immediately there will be another
strike.

Mr. Speaker: Let them strike.
Bank Advances against Foodgrains

Shri Sadhan Guapta:
Shri Shree Narayan Das:
*335. ) Shri Radha Raman:

" | Shri Awastht:

Will the Minister of Finance be
pleased to lay & statement on the
Table showing:

(a) the position of bank advances
against foodgraings as on the 3lst
October, 19387;

(b) the position of bank advances
against rice and paddy in the States
of West DBengal, Assam, Orisss,
Andhra Pradesh, Madras, Kerala and
Mysore as on the 31st October, 1087;
and

(¢) how this position compares with
the position of such advances as on
the 3lst October, in each of the three
preceding years?

mmm of Finance
(81 B. R. Bhagat): {(a) to (¢). Com-
plste data regarding the position as
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on the 3ist October, 1857, are not yst
ready. Figures of Statewise distribu-
tion of the advances were not main-
tained prior to 1836. A statement
showing the position as at the end of
August is laid on the Table of the
Lok Sabha. ee Appendix 1I, an-
nexure No. 337T.

Shri Sadhan Gupta: It is said, com-
plete data for the position as on 31st
October is not available. What is the
incomplete data in this respect? 1Is
any data available on State basis?

Shri B. R. Bhagat: I think I am not
called upon to give incomplete or in-
accurate data.

Shri Sadhan Gupfa: Is any data
available for some States and if so, for
which States?

Shri B. R. Bhagat: Because of the
strike in Bengal, the branches of the
State Banks and Scheduled Banks in
Bengal could not furnish data. So,
data up to October for all the banks
could not be ready. If the hon. Mem-
ber wants some rough and ready
figure, as on the last occasion it was
given in regard to paddy and rice, the
figure was about Rs. 4 crores. Some
such figure again can be provided. As
for having comprehensive data, there
is genuine difficulty.

Shri R. Ramanathan Chettiar: May
I know, as a result of this credit
squeeze policy of the Reserve Bank of
India in respect of advances on food-’
grains, if the prices have come down
and if so by what percentage? -

Mr. Speaker: Going away from one
thing to another.

Shri Shree Narayam Das: From the
statement it appears that on 3lst
August 1858, advances aguinst paddy
and rice were Rs. 7.5 crores and on
30th August, 1837, it was Rs. 63

anySdndlnad Banks took wetion
according to the direction given by
the State Banks. There is only a re-
duction of one crore. What about
other banks?
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Shri B. R, Bhagat: The reduction
has been as a result of the directive
of the Reserve Bank which other
Banks implemented.

Shri Bimal Ghose: May 1 know if
the Government have ever enquired
and found out the reason why the
advances in 1853-54 and 1954-55 when
we had the largest food production
were lower than in 1956-87?

The Minister of Finance (Shri T. T.
Krishnamachari): I can’t quite com-
prehend what the hon. Member said.
Would he repeat the question?

Mr. Speaker: The advances in 1953
' were much lower when production of
foodgrains was the highest.

Shri T. T. Krishnamacharli: I won't
like to hazard an answer because 1
have not got the figures before me.
The hon. Member will recognise that
the index figures for foodgrains in
1953-54 came down to about 86. It is
now somewhere about 108. The very
fact that prices were lower could
certainly necessitate the advance
amount being lower even though the
stocks were higher. It is quite pos-
sible that the figure might have been
lower than what it is today. I would
like to say in addition to what my
young colleague has said, the hon.
Member opposite has asked for a dis-
cussion of this matter and it has been
directed that a discussion should take
place. 1 am collecting information
and I expect to be able to give the
Lok Sabha Secretariat the date on
which I will be ready for the discus-
sion. This matter may be thrashed
out in full on that date.

English Language Teaching Institute

+
{ Dr. Ram Subhag Singh:
*336. { Shri Kumaran:
LShrl Wodeyar:

Will the Minister of Education and
Scientific Research be pleased to state:

(a) whether Government propose to
set up u:h autonomous institute to
improve the teaching of English in
the country;
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(b) if so; whether the plan for the
same has been prepared;

(c) where and when that institute
is likely to be set up; and

(d) whether it is a fact that the
Ford Foundation of America has made
a grant for the establishment of such
an institute?

The Minister of State in the Minis-
try of Education and Scientific
Research (Dr. K. L. Shrimall): (a)
Yes, Sir.

{b) Yes, Sir.

(c) The Institute is likely to be set
up at Hyderabad in the near future.

(d) No, Sir, the grant has not yet
been received.

Dr. Ram Subhag Singh: May I know
whether the plan for setting up that
institute in Hyderabad has been final-
ly decided and the date has also been
fixed for setting up the institute?

Dr. K. L. Shrimali: As I said, the
institute is likely to be set up at
Hyderabad and the Osmania Univer-
sity has already offered a part of its
buildings for the location of this
Institute. Final decision has still to
be taken. As far as I can see, most
probably, it will be in Hyderabad
that the Institute will be set up. What
is the other question?

Dr. Ram Subhag Singh: By what
time?

. K. L. Shrimali: We are now
awaiting the flnal sanction from the
Finance Ministry for the whole
scheme. As soon as that is received,
the work will be started.

Shri Rameshwar Tantia: May
know how much Government propose
to spend over this institute?

Dr. K L. Bhrimali: The total osti-
mate will be Ra. 41 lakhs for the first
five years. This does not, of course,
include the cost of separate bufldings
which will cost approximately another
Rs. 10 lakhs.



1587 Oral Answers

Shri XKumaran: May I know
whether the committee appointed by
the University Grants Commission has
submitted its report on this question,
and whether it is on the recommenda-
tion of that committee that the insti-
tute is going to be set up?

Dr. K. L. Shrimall: No.

Shri Biren Roy: May I know what
kind of English will be taught here,
American English or English English,
or whether we are geoing to develop
Asian English?

An Hon, Member: Indian English.

Shri Bra] Raj Singh: May I know
whether any such institutes are also
being set up for improving the teach-
ing of Hindi and other regional langu-
ages of India?

Dr. K. L. Shrimall: This is an insti-
tution which 1s meant specially for
English.

Shri C. R. Narasimhan: May I know
the special reason for bypassing the
universities, which have been func-
tioning for so many centuries in the
matter of teaching English, and for
switching over to a new institution
which will cost such a big amount as
Rs. 40 lakhs or so?

Dr. K, L. Shrimall: There is no ques-
tion of bypassing the universities.
‘There has been a general feeling
among educationists and the universi-
ties themselves that there has been a
general deterioration of standards in
the teaching of English. It is in order
to meet that situation that a special
institution is necessary, which will
offer courses to English teachers, that
is, teachers of the English language in
the high schools and in the training
echools, and will also conduct re-
searches in the learning of foreign
language, and alsc advise the State
Governments and the universities
with regard to the problem of teach-
ing English and how the standards
could be ralsed.

Sbrl Dasappa: Will gimilar insti-
tutes be started for other foreign
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languages like
Russian and so on?

Dr. K. L. Shrimall: I hope my hon.
friend is not comparing English with
the other languages. English has a |,
special position in our country.

Shri Thanu Plllai: May 1 know
whether the deterioration in the teach-
ing of English is due to cur switching
over to teaching in the medium of the
mother-tongue or due to the ineffici-
ency of the method of teaching? What
is the aspect in which special training
is going to be given in this institute?

Dr. K. L. Shrimall: There is not one
singie factor. There are many fac-

tors. But this is beyond the scope of
the question.

German, French,

Contribution to Political Parties

(Shri H. N. Mukerjee:
~337. < Shri M. Elias:
{ Pr. Ram Subhag Singh:

Will the Minister of Finance be
pleased to refer to reply given to
Starred Question No. 342 on the 25th
July, 1957 and state whether any
decision has been reached about
amending the Compdnies Act, 1856,
in the light of judicial observations
in regard to contribution by Jjoint
stock companies to political parties?

The Deputy Minister of Finanoce
(Shri B. R. Bhagat): No, Sir.

Shri H. N. Mukerjee: May I know
whether Government have any reports
about the actual amounts contributed
by certain companies like the Tatas
and Martin Burns to political parties,
and if so, whether those reports would
be available tp the House?

Shri B. R. Bhagat: This does not
arise out of this question.

Shrl Nagi Reddy: No, it does.

Shri Tangamani: It relates to
reform......

Mr, Speaker: The question was
whether any decision had been reach-
ed about amending the Companies Act
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in the light of judicial observations.
The Minister has replied, no. How
does the other thing arise?

Shri Nagl Reddy: Before the deci-
sion iz reached, they must have some
facts before them.

Mr. Speaker: The hon. Member has
not asked that question.

Shri H. N. Muakerjee: May 1 make a
submission? Government said earlier
that they had in contemplation a legis-
lation of this sort, end, therefore, I
asked this question to find out whether
Government are trying to proceed on
the basis of ascertained facts about
the contributions to political parties.

Mr. Speaker: They now say, no.
Therefore, there is no need to ascer-
tain facts.

Shri Bimal Ghose: It has been stat-
ed that no decision has been reached.
May I know whether it is still under
consideration?

Shri V. P. Nayar: The point is that
no dgcision has been reached.

Shri Bimal Ghose: So, is it still
under consideration?

Mr. Speaker: The hon. Member
wants to know whether it has heen
given up once and for all or is still
under consideration?

The Minister of Finance (Shri T. T.
Krishnamachart): No. Nothing that is
raised on the floor of the House by
any hon. Member is given up. The
time when we finally say whether it
can he done or cannot be done will be
the time when we can say whether it
has to be given up. In fact, the hon.
Member himself had in various sup-
plementaries mixed up a number of
objectives, That is why, perhaps, we
were a little polemical in providing an
answer.

The fact remains that the court’s
obiter in a matter of this nature had
to be taken some notice of, and the
informal committee that was appoint-
ed for the purpose of considering the
procedural revisions in the Companies
Act was asked to study this problem.

21 NOVEMBER 1957

Oral Answers 1590

Perhaps, that committes has submit-
ted its report; perbaps, it has made
some mention of it. I am not yst
aware of it. The tome is rather very
big, and I have not been able to go
through that big report.

But all that we can say at the
foment is that we have not made any
progress, .
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Shri Achar: May we have the
English translation of this?

Mr. SBpeaker: Yes.

Dr. K. L. Shrimali: (s) No, Sir.
(b) and (c). Do not arise.
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Shri 8. C. Samanta: May I know
whether the quality of the scheme has.
been finally accepted by Government,
and if so, whether the status that the
boy scouts’ organisation is enjoying
wilt immediately be given to this also?

Pr. K L. Shrimali: T do not know
what the hon. Member is hinting at.
As far as the Government of India.
are concerned, they have already ac-
cepted the scheme. They have ap-
peinted Gen. Bhonsle as the adviser
for the implementation of this scheme.
1t is the policy of Government
to work among the youth not with
any particular programme, but to
have various kinds of programmes
and activities such as the National”
Discipline Scheme, the -scout move-
ment, the ACC, the NCC, and 30 on.
All these are useful for the education
of the youth.
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S8hyi Barrow: May I know whether
this scheme has been examined by
-educationists, whether it is necessary
to superimpose this into the ordinary
working of schools, and whether the
cordinary working of schools cannot be
so reoriented that discipline may
‘become an integral part of schools?

Dr. K. L. Shrimali: There will be
no syperimposition. The State Gov-
ernments and the Education Depart-
ments of the State Governments will
be consulted before this scheme is in-
troduced. The expansion will natu-
rally take place only with the agree-
ment of the State Governments. So,
there is no question of imposition.

As far as the wider question is
concerned, every effort will be made
to see that this scheme becomes an
integral part of the whole education
provided in the educational institu-
tions.

Shri Tyagi: Have the Government
-examined the feasibility of co-ordinat-
ing all these schemes, like the Scouts,
N.C.C. etc. whose aims are common,
into one as that will also save money?

Dr. K. L. Shrimali;: That matter is
under consideration and we shall very
soon examine how we can co-ordinate
all these activities so that there is no
-duplication of work.

Shri Thimmaiah: May ! know
Wwhether State Governments are also
asked to share the expenditure of this
-scheme?

Dr. K. L. Shrimali: At present, we
are not asking the State Governments,
but wherever State Governments
come forward--I understand the Bom-
bay Government is already willing to
make some contribution—we will very
willingly accept it.

Monuments in Orissa

*340. Shri Pamigraht: Will the Min-
ister of Education and Sclentific
Research be pleased to state:

(a) whether any architectural sur-
vey work of the temples in Orissa
has been conducted;

-
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(b).it so, what is the progress of
that survey work; and

(c) whether Government have final-
ised the list of monuments of national
importance in the State?

The Minister of State in the Minis-
try of Education and Solentifie
Research (Dr. K. L. Shrimall): (a) No,
Sir.

(b) Does not arise:

(¢) No, Sir. The work of survey of
monuments in Orissa has not been
taken up so far.

Shri Panigrahi: I do not know
whether the hon. Minister has visited
Konarak, but we find specimens there
which are of national importance gra-
dually being destroyed. What steps
are the Government of India propos-
ing to take to save the temple of
Konarak?

Dr. K. L. Shrimali: I recently visit-
ed the Konsrak temple. It has been
declared as a protected monument and
Government have spent quite a good
deal of money in clearing all the sand
with which a part of the temple was
covered. Every effort is Being made
to do the necessary repairs. Already
some action has been taken. There
was a fear that the dome of the
temple might fall down. So we have
instructed the engineers and they
have put up some strueture in order
to prevent further deterioration of the
temple.

Shri Panigrahi: In view of the large
number of monuments of natignal
importance in Orisse, do the Govern-
ment of India propose to extend more
help to the archaeological department
in Orissa?

Mr. Speaker: It is a general ques-
tion.

Shri Thirumala Rso: Is there any
proposal to have a survey of the
archaedlogical monuments and ancient
remains in Orissa?

Dr. X. L. Shrimali: Government
have a scheme to make a survey of
all the temples in the country, snd
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gradually we are taking up one State
after ancther. Orissea also wili take
its turn.

Shri Rameshwar Tantia: Are Gov-
ernment aware of the undesirable
carvings in the Puri temple in Orissa,
and it s0, whether action is being
taken to remove the same?

Dr. K. L. Shrimali: Puri is not a
protected monument.

Shri Balarama Krishnalah: May I
know whether Government have fin-
alised a similar list of monuments in
the State of Andhra Pradesh, and if
so, what steps have been taken to pre-
serve the monuments there, especially
those at Nagarjunakonda?

Dr. K. L. Shrimaif: The hon. Mem-
ber has now gone to Nagarjunakonda.
1 shall request him to give notice.

Mr. Speaker: When we are dealing
with & particular matter pertaining to
a particular State, I cannot aliow
enlargement of the question to cover
all the States.

Shri Panigrahi: My question is un-
answered.

Mr. Speaker: It will always be un-
answered. The hon. Member was ask-
ing whether there was a proposal to
increase the contribution to the
archaeological department in Orissa
State. 1 do not know what answer he
expects.

Three-Year Degree Course

Shri Kodiyan:
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(b) what are the difficulties of
these um'versi.ties?

The Minister of State in the Ministry
of Education and Scientific Research
{Dr. K. L. Shrimali): (a) and (b). A
statement is laid on the Table of the
Lok Sabha. [See Appendix II,
annexure No. 368].

Shri Harish Chandra Mathur: It is
found from the statement that the
reasons for which it is not possible
for Bombay University to accept this
scheme are of a universal and general
nature. May I know if these very
objections have not been raised by
other Universities?

Dr. K. L. Shrimali: No, most of the
other Universities have accepted the
scheme in principle.

Shri D. C. Sharma: May I know if
the Ministry of Education is going to
Bive some grants toc the University
Grants Commission to give to Univer-
sities which are going to adopt the
three-yeer degree course? .

7

Dr. K. L. Shrimali: The Ministry of
Education has a scheme for giving
grants to the Universities and affiliat-
ed colleges for this purpose, but it has
still to be finaliged.

Shri Bishwanath Roy: May I know
whether any State Government has
expressed its inability to implement
the scheme of three year degree
course?

Dr. K. L. Shrimali: Is the hon. Mem-
ber referring tc any particular State?

Shri Bishwanath Roy: Uttar Pradesh,
for example.

Dr. K. L. Shrimali: With regard to
Uttar Pradesh, I have said that Agra
University is the only University
which is experiencing special dificulfy.
Other VUniversities such as the
Allahsbad and Lucknow Universities
have already accepted the schems in
principle. [ have bad & discussion
with the Educati Ministar of UP.
recently and be he was examin-
ing the whole thing to ace that the
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scheme could be implemented in all
Universities.

Shri Thirumala Rao: Has the atten-
tion of Government been drawn to &
recent Press note or some news-item
to the effect that the Uttar Pradesh
Government is oppesed to the scheme
because it costs Rs. 12 crores?

Dr. K. L. Shrimall: That is not
correct because I have had a discus-
sion with the Education Minister
there, and they are examining the
whole scheme.

Shri Hem Barua: In view of the fact
that the implementation of the three-
year degree course depends mostly on
remodelling of secondary education,
may I know what steps Government
have so far taken by way of providing
financial aid towards secondary
schools?

Dr. K. L. Shrimali: The hon. Mem-
ber is aware that Government are
giving grants to State Governments to
improve secondary schools also. Re-
organisation of secgndary education
and University education is inter-
related. and we have been making
efforts to improve both simultaneously.

Puarchase of Hunter Jets

.34, Shri Ramuhwar Tantia:
Shri D. C. Sharma:

Will the Minister of Defence be

pleased to state:

(a) whether it is a fact that a UK.
firrm made public its deal to supply
Hunter Jets to India; and

{b) if so, what steps are being
taken to stop such premature an-
nouncements that may affect India's
security?

The Deputy Minister of Defence
(Sardar Majithia): (a) and (b). After
the contract for the supply of Hunter
aircraft was actually signed, the
Managing Director of the British firm
released a briet Press note regarding
the contract.
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Shri Rameshwar Tastia: May I know
if the firm has violated the sale agree-
ment by premature announcement? If
80, is the firm going to be put in the
black list?

Sardar Majithia: No violation of
agreement has taken place.

Shri Joachim Alva: We bought the
Mysteres from France and we have
now bought the Hawker Hunters from
UK. Before going to purchase the
Hawker Hunters, did we enquire of
France whether they had the latest
super Mysteres?

Sardar Majithia: Yes, we did, and
we found that the Hunter was more
suitable for our purposes.

Shri Kasliwal: There are Press
reports today to the effect that these
Hunter jets which are being ferried
across to India from England are
being prevented from landing in Iraq.
May I know how far the reports are
true?

Sardar Majlthia: Iraq has not cleared
them for Habbaniya. That is true, but
1 should like to say that this will not
affect deliveries of the aircraft. It
may be delayed by a day or two.

Shri D. C. Sharma: May I know
whether the Government of India
invited global tenders, wherever air-
craft were available, or whether the
enquiry was confined to some parts
of the globe only?

Sardar Majithia: We do check up
which are the aircraft suitable from
amongst the aircraft available. The
endeavour is to pick out the best that
we can possibly get. Therefore, the
question of issuing an open tender all
over the world does not come in.

Shri Easwara Iyer: In view of the
fact that the Iragq Government has
refused these aircraft to land there,
will the delay affect the training
schedule of the IAFX?

Sardar Majithia: No, Sir.
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8hri Biren Roy: In view of the state-
ment ‘mmade by the Defence Minister
in the 8ecurity Council about the
partisan attitude of the British Gev-
ernment in regard to the Kashmir
question, is it politic or safe to buy
guch essential equipment of aireraft
requirements from Great Britain?

An Hon. Member: Where does it
come in?

Sardar Mafithla: It is beyond the
purview of this question, if I may say
so but I would like to repeat again
that we are not producing any aircraft
of this type in our own country. We
have to buy them from outside and we
bave to make our choice from the
aircraft available throughout the
world and we make the best choice
that we can possibly make.

WRITTEN ANSWERS TO
QUESTIONS

Ez-Saurashtra Railway Corruption
Case

*338. Shri T. B. Viital Rao: Will
the Minister of Home Affairs be
pleased to state: ’

(a) whether any prosecution has
been launched against the three offi-
cars of . Ex-Saurashtra Railway
involved in the embezzlement of
Rs. 13 lakhs; and

- (b) if not,
delay?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) A prose-
cution "has been launched against
certain officers of the Ex-Saurachtra
Railway for alleged criminal cons-
piracy to defraud Government.

{b) Does not arise.

the reasons for the

All India Tribal Conference
‘H&.Slu'lm Will the Minis-

‘ter of Home Affairy be pleased to refer
to the reply given to Unstarred Ques-
thon No. 858 uhedontum.h;\n;uu.
1857 in respect of the All Indis Tribal
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Conference held at Koraput in Orissa
and state:

(a) whether any decision for carry-
ing out sample survey in various
States for finalising the criteria for
the definition of Scheduled Tribes
has since been taken; and

(b) if so, its nature?

The Deputy Minister of Home Affalrs
(Shrimati Alva): (a) and (b). The
matter is still under consideration.

Sales Tax

Shri 8. M. Banerjee:
*345. { Shri Raghunath Singh:
Sardar Igbal Singh:

Will the Minister of Finance be
pleased to state:

(a) whether a final decision has
since been taken to amalgamate Sales
Tax with Excise Duty; and

(b) if so, whether this has met the
concurrence of the §State Govern-
ments?

The Deputy Minister of Finance
{Shri B. R. Bhagat): (a) and (b). The
question is still under consideration
in consultation with the State Gov-
ernments.
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Kerala Education Bill

*347. Shri V. C. Shukla: Will the
MinisterofMAMhem
to state:

- (a) whether numerous representa-
tions have been received by the
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Ceniral Government against the
Kerala Education Bill; and

(b) if so, the action taken thereon?

The Minister of State in the Minix-
try of Home Affairs (8hri Datar): (a)
Yes.

(b) Due consideration has been
given to them. Similar representa-
tions seem to have been made also to
the State Government.

Utllisation of Nahar Katiya Gas

*348. Shri Basumatari:
Dr, Ram Subhag Singh:

Will the Minister of Steel, Mines and
Fuel be pleased to state the steps
taken so far for the wutilization of
Natural Gas available in Nahar
Katiya 1in Assam?

The Minister of Mines and Oil (Shri
K. D. Malaviya): The utilization of
natural gas is still under considera-
tion.

Import of Books

*350, Shri Tangamani: Will the
Minister of Finance be pleased to
state:

(a) whether it has come to the
notice of Government that importers
of books and periodicals find it difficult
to clear packets through the foreign
Post Office due to the delay in check-
ing by customs authorities; and

(b) if so, the steps taken by Gov-
ernment to reduce inconvenience to
the trade?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) There has
been no delay on the part of° the
customs authorities in checking
parcels of books and periodicals. Some
parcels had, however, been held up
for non-production of Import Trade
Control licences consequent on the
cancellation of the Open General
Licence with effect from 1-7-1967.
Instructions have since been issued
for the clearance of the parcels.
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(b) The stepsr taken by Government
to reduce inconvenience to the trade
included inter alia the following:—

(i) The new Import Trade Con-
trol regulations were given
publicity.

(ii) The staff in the Postal
Appraisement Units was aug-
mented.

(ii}) Relaxations were made in the
rules regarding issue of
licences. ’

(iv) When it appeared that in
spite of the above steps,
parcels were held up, the Col-
lectors of Customs were
authorised to release consign-
ments of magazines and
periodicals without an Import
Trade Control licence. This
concession has been extended
to books also and is admissi-
ble upto 31-3-1958

Integration of State Banks

.351 Shri Damanl:
* 7\ Sardar Igbal Singh:

Will the Minister of Finance be
pleased to state the decision taken by
Government on the recommendation
of the All India Rural Credit Survey
Committee regarding integration of
the State-associated banks with the
State Bank of India?

The Depnty Minister of Finance
(Shri B. R. Bhagat): No decision has
been taken as yet.
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Banaras Mindu University

*3%54. Shr! Awasthi: Will the Minis-
ter of Education and Scientific Re-
scarch be pleased to refer to the reply
given to Starred Question No. 1470 on
the 4th September, 1957 and state:

(a) whether the Committee appoin-
ted by the Visitor of the Banaras
Hindu University to enguire into the
affairs of the University, has submit-
ted its report:;

(b) if so, whether a copy of the
Report will be laid on the Table;

] {c) if the reply to part (a) above be
in the negative, when the Committee
is expected to submit its report; and

{d) the reasons for the delay?
The Minister of State in the Minis-
try of Rducation and Scientifie Re-

:I:reh {Dr. K. L. Shrimall): (a) No,
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(b) Does not arise,

(c¢) and (d). No definite date can
be indicated for the submission of the
report by the Committee, as the
enquiry is still in progress.

World Bank

*355. Sardar Iqgbal Singh: Will the
Minister of Finance be pleased to refer
to the reply given to Starred Question
No. 333 on the 24th May, 1957 and
state what agreements have since been
reached with the World Bank for the
grant of loans?

The Deputy Minister of Finance
(Shri B. R. Bhagat): The World Bank
have since sanctioned three loans:

(1) A loan of $ 9-8 million for the
Tata Hydro Agencies’ Thermal Station
at Trombay.

(2) A loan equivalent of $ 90 million
for the development programme of
the Indian railways.

(3) A loan of $32.5 million for the
expansion programme of Tata Iron &
Steel Company Limited.

Nagarjunakonda Excavations

+*35¢, Shrt M. V. Krishna Rao: Will
the Minister of Education and Scien-
tiic Research be pleased to refer to
the reply given to Starred Question
No. 37 on the 21st March 1957 and
state:

(a) the results achieved so far in
the excavation work undertakem at
Nagarjuna Konda in Andhra Pradesh;

(b) whether Government have any
proposal to construct archaeological
museum at Nagarjuna Sagar; and

(c) it so, the details thereof?

The Minister of State in the Minis-
try of Educatien and Sclentific
Research (Dr, K. L. Shrimall): (2) A
statement is laid on the Table of the
Lok Sabha. {See Appendix H,
annexure No. 38]. :

(b) It has been decided to construct
a museum on the hill-top at Nagar-
junakonda, not at Nagarjunasagsr.
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(c) Attention is invited to my reply
to part (b) of the Starred Question
No. 37 on 21-3-19537. No further
details regarding the construction of
the Museum have since been finalised.

Magnesite

357 Shri Shree Narayan Das:
- Shri Radha Raman:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether the proposal regard-
ing the formation of a corporation
for the exploitation of magnesite in
Salem has been finalised;

(b) if so, the precise nature of the
scheme adopted;

(c) whether there will be any pri-
vate participation to any extent; and

(d) if so, the nature and extent of
such participation?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) No, Sir.

(b) to (d). Do not arise.

Technical Co-operation Mission Aid

358, Shri Subodh Hasda:
S8hri R. C. Majhi:

Will the Minister of Education and
St(;lentlﬂc Research be pleased to
state:

(a) whether the proposals for the
expansion and development of tech-
nical education in India under the
T. C. M. (Point Four Programme),

bhave been finalised for th
1958; and ° ver

(b) if 30, the details thereof?

The Deputy Minister of Rdu
and Scientific Research (8hri ;ﬁ:
Dns): (a) Not yet, Sir.

(b) The details are st S
ed out. still being work-
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Neiveli Thermal Power Station’

Shri T. B. Vittal Rao:
*360. { Shri 8. V. Ramaswami:
LShri Narasimhan:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether orders for the supply
of plant and equipment for the instal-
lation of thermal power station at
Neiveli have been placed;

(b) if so, from which countries they
are to be imported; and

(c) the value thereof in Indian cur-
rencyr

Phe Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(¢). According to the Agreement con-
cluded on the 8th November, 1857
between the Government of India and
the Government of the USS.R., the
plant and equipment for the Neiveli
Thermal Power Station will be sup-
plied by the Government of the
USS.R. In view of the increase in
the capacity of the Power Station from
2,11,000 KXW to 2,530,000 KW, the vaiue
of the equipment will be estimated
afresh. Accarding to the old estimates
the cost of the Plant worked out at
about Rs. 21:82 crores.
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.. Common -Police Reserve Force for
Southern Zone

Dr. Ram Subhag Singh:
S8hri Raghunath Singh:
Shri Bibhutl Mishra:
Shri Tangamani:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the States of the
Southern Zone have agreed to have a
common police reserve force for that
zone;

‘381,

(b) if so, outline of the proposal;
and

(c) whether a common police re-
serve force will also be introduced
in other zones?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The Southern Zonal Council
discussed the matter at the meeting
held on September 28, 1957 and
decided that it may be examined by
a committee consisting of the
Inspectors General of Police of the
States within the zone and the Mysore
State.

(c) The matter is for the Zonal

Councils to consider.

Coal Mining

+*36¢2. Shri Raghunath Singh: Will
the Minister of Steel, Mines and Fuel
be pleased to state whether it is a fact
that the private sector of India is
getting U.8. aid from U.S. economic
development fund for the develop-
ment of coal mining in India?

The Minister of Steel, Mines and
Fael (Sardar Swaran Singh): No, Sir.

Bye-Elections

*383. Shri Bidhutl Mishra: Will the
Minister of Law be pleased to refer
to the reply given to Starred Question
No. 1210 on the 27th August, 1857 and
state the progress made in regard to
holding of bye-elections to the State
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Legislative Assemblies and Lok Sabha
upto 31st October, 19577

The Minister of Law (Shrl A. K.
8en): Seven Assembly seats and two
;Lok Sabha seats have been filled by
bye-elections upto the 14th Novem-
ber, 1957, since the reply to Starred
Question No. 1210 on the 27th
August, 1957,

Limestone deposits in Mikir Hills

*364. Shri Basumatari: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether any steps are being
taken to conduct a survey in Mikir
Hills for limestone; and

(b) if so, the estimated quantity
of limestone reserves there?

The Minister of Mines and Oil
(Shri K. D. Malaviya): (a) 1t is pro-
posed to make a detailed investiga-
tion during the current field season
October to April.

(b) As a result of a preliminary
investigation carried out by the Gee-
logical Survey of India in 1947-48, the
reserves of limestone were estimated
at about 85 million tons. This figure
may have to be revised on comple-
tion of this field season’s work.

Foreign Shipping Companies

*365. Shri H. N. Mukerjoc: Will the
Minister of Finance be pleased to lay
a statement on the Table showing:

(a) the amount of freight paid to
foreign shipping interests for the
carriage of Indian imports and ex-
ports in 1854-55, 1955-56 and 19856-57;

(b) the amount of freight paid to
such interests for the import of food
during 1854-55, 1955-56 and 1838-37;
and

(c) what attempts have been made
so far to minimise foreign exchange
depletion on these counts?
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The Deputy Minister of Fimanoe
(Shri B. R. Bhagat): (a) and (b).
A statement giving the information
is laid on the Table of the Lok Sabha.
[See Appendix II, annexure No. 39}.

(c) Steps have been and are being
taken to expand Indian tonnage to
the maximum extent possible under
the First and Second Five Year Plans.

Zoological Survey of India

*366. Sardar Igbal Singh: Will the
Minister of Education and Scientific
Research be pleased to refer to the
reply given to Starred Question No.
334 on the 24th May, 1957 and state:

(a) whether the proposal for shift-
ing of the Headquarters of the Zoo-
logical Survey of India from Cal-
cutta has been considered; and

(b) if so, the decision taken there-
on?

The Deputy Ministexr of Education
and Scientiic Research (Shri M. M.
Das): (a) Yes, Sir.

(b) The proposal has been put in
abeyance.

Reflnery Location Committee

~367 Shri Shre~ Narayan Das:
"\ Shri Radha Raman:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether the report of the Re-
finery Location Committee has been
finally considered;

(b) if so, the nature of decision
taken; and

(c) if not, the stage of its consider-
ation?

The Minister of Mines and Ofil
(Shri K. D. Malaviya): (a) to (c). The
report of the Refinery Location Com-
mittee is still under consideration of
the Government,
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Dispiaced Persons in Tripura

469. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether there are a large num-
ber of displaced persons who have
entered Tripura with Passports and
have been living in Tripura for more
than six months; and

(b) whether such displaced persons
can be registered as citizens of India?

The Minister of Siate In the Minis-
try of Home Affairs (Shri Datar):
(a) and (b) Displaced persons come
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to India on the strength of migra-
tion certificates. Those who enter on
passports are not displaced persons.
The latter portion of part (a) and
part (b) of the Question do not,
therefore, arise.

Smuggling of Watches

478. Shri Raghunath Singh: Will
the Minister of Finance be pleased
to state:

{a) how many smuggled foreign
watches have been recovered during
1987 so far;

(b) how many cases have been
launched in this connection; and

(¢) how many {foreigners and
Indians were involved in these smug-
gling cases?

The Minister of Finance (Shri T. T.

Krishnamachari) : (a) Seven
thousand six hundred and sixty four
smuggled foreign watches were

seized by the Customs authorities

during 1857 (January to October,
1987).

(b) One hundred and three pro-
secutions were launched in this
conneation.

{¢) Thirty two foreigners and 131
Indians were involved in these smug-
gling cases.
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Houses for Scheduled Castea

473, J Bhri N. R. Munisamy:
* . Shri H. C. Sharma:
Will the Minister of Home Affajrs
be pleased to state:

(a) the targets fixed for the con-
struction of houses in various States
for the Scheduled Castes and Sche-
duled Tribes (separately) during the
Second Five Year Plan; and

(b) how the expenditure is to be
shared by the Centre and the States?

The Deputy Minister of Home
Affalrs (Shrimati Alva): (a) Two
separate statements for the State
and the Central Sectors of the Plan
are laid on the Table of the Lok
Sabha. [See Appendix II, annexure

No. 41].

(b) The expenditure in respect of
schemes included in the State sector
is shared on 50:50 basis, except for
the schemes in the autonomous dis-
tricts of Assam where the entire ex-
penditure is met by the Centre.

The Centrally sponsored schemes
are financed by the Government of

India on cent per cent basis.

Foreign Languages

474. Shri Shree Narayan Das: Will
the Minister of Education and Scien-
tific Research be pleased to state:

(a) whether the scheme for en-
couraging the study of foreign langu-
ages by Indian Nationals has fuilfilled

its objective;

(b) if so, the number of scholars
who have been sent to foreign coun-
triee under the scheme;

{(¢) how many of them have com-
pleted their full fterm of study;

(d) how many of them were. allow-
ed to study for more than the stipu-
I1ated period; and

(e) whether the scheme is being
continued?
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The Minister of State in the Minia-
try of Educatien and Sclentific Re-
:i:mh(l)t.x.hﬂhnmﬂl) (a) Yes

(b) 86.
(c) 38 so far.
(d) 16 so far

(e) The question regarding the
continuance of the scheme for the
Yyear 1937-58 and onwards is under
consideration.
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Judges of Punjab High Court

£78. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

{a) the number of judges who have
ween working In the High Court of
Punjab since November, 1956;

(b) the number of cases pending
in the High Court at present;

(¢) whether any proposals have
been made by the State Government
to appoint more judges;

(d) if so, how many judges are
proposed to be appointed; and

(e) the reasons for the delay in
this regard?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Ten Judges worked on the Bench of
the Punjab High Court {from 1st
November 1958, to 4th August, 19357;
twelve Judges worked from 5th
August to 9th October, 1957; 14
Judges worked from the 10th October
to 25th October, 1957 and 13 Judges
have been working since that date.

(b) 14,655 cases were pending in
the High Court on 1st November,
1957.

{c) Yes.

(d) Two more Additional Judges
are proposed to be appointed shortly.

(e) Two temporary posts of Addi-
tional Judges were sanctioned recent-
ly and there has occurred no delay
in this regard.

Removal of Untouchability in Panjab

478. Shrli D. C. Sharma: Will the
Minigter of Home Affairs be pleased
to state:

(a) whether the Punjab State Gov-
ernment was asked to maintain a list
of villages, where untouchability is
practised in one form or another in
order to assess the progress achieved
in s removal; *
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(b) if so, whether the State Gov-
ernment hag already submitted its
report to the Central Government;
and

(c) the progress achieved in this
respect?

The Deputy Minister of Home
Affairs (Shrima¢l Alva): (a) This was
one of the recommendations made by
the Commissioner for Scheduled
Castes & Scheduled Tribes in his re-
port for 1951 and was accepted by
the State Government.

(b) and (c¢). The report received
from the State Government in this
connection is incomplete.

Removal of Untouchability in Punjab-

Sardar Ighal Singh:

Will the Minijster of Home Affairs
be pleased to state:

479, {Shrl D. C. Sharma:

(a) the amount spent by the Pun-
jab Government out of the allocation-
made for the purpose of removal of
untouchability during 1856-57;

(b) the items on which it was spent;
and

(c) the results achieved therefrom?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) to (c)..
The information is being gathered
and will be laid on the Table of the
Lok Sabha as soon as received.

Weifare of exr-Criminal Tribes in
Panjab

480. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the amount sanctioned by the
Government of India as grant-in-aid’
to the State of Punjab for the wel-
fare of the ex-criminal tribes of Pun-—
jab in the year 1956-37; and

(b) whether the whole smount was
utilised for the purpose?
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The Deputy Minister of Home
Affairs (Shrimati Alwva): (a) Rs.
1,71,000/-.

(b) Only Rs, 88,344/- could be
utilised for the purpose.

Mysore High Court

481. 8hri Keshava: Will the Minis-
ter of Home Affairs be pleased fto
refer to the reply given to Unstarred
Question No. 180 on the 22nd July,
1957 and state:

(a) whether appointment of addi-
tional Judges as proposed for the
High Court of Mysore has been made;

(b) 1if not, reasons therefor; and

(c) what proportion of the Judges
is from outside Mysore?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). Yes, two more Judges
have since been appointed to the
Bench of the Mysore High Court.
Proposals for the appointment of
yet another Judge are awaited.

(c) One out of seven Judges is
from cutside the Mysore State.

Centenary of First War of
Independence

482. Shr} Keshava: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) the total expenses incurred by
the Central Government towards the
celebration of the Centenary of the
First War of Independence;

(b) whether Government have pub-
lished any books in this connection;
and

(¢) if so, what are they?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
According to the general decision
taken by the Central National Com-
mittee which was set up under the
Chairmanship of the Vice-President
to organise the celebrations, each
Ministry administratively concerned
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with the particular item of celebra-
tion was required to meet the ex-
penses out of its own budget. A
sum of Rs 95000 was specially
sanctioned to meet expenditure on
celebrations organised by the Delhi
Administration and certain other
items with which no particular Mi-
nistry was concerned.

(b) and (c¢). The publications so
far brought out by the Publications
Division of the Ministry of Informa-
tion and Broadcasting are:—

(i) “Eighteen Fifty Seven” by
Dr. S. N. Sen.

(ii) Hindi translation of the
above;

(iii) An albuin containing pho-
tographs, sketches etc. of persons
and places connected with the
1857 Struggle for Freedom.

‘Wealth of India’ Series

483, J Shri Subodh Hasda:
1 Shrl B. C. Majht:

Wiil the Minister of Education and
Scientific Research be pleased to
state:

(a) the total expenditurc incurred
by the Council of Scientific and
Industrial Research for the publica-
tion of the ‘Wealth of India® Series;

{b) the number of volumes that
have been published already and the
number yet to be published:

(¢) the objects and the contents of
the Series; and

(d) the approximate date when the
publication is likely to be completed?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimalf): (a)
Rs. 1,75,000/-.

(b) 4 volumes on natural raw
materials and 3 volumes on indus-
trial resources have been published.
Six more volumes on Raw-materials
and 7 more veolumes on Industrial
Products have yet to be published.
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(¢) The object is to bring into one
encyclopeedic compendium all avail-
able information on India's natural
raw materials and industrial resour-
ces. The contents would include in-
farmation on all natural resources,
plant, animal and mineral and also
processed or manufactured material.

(d) By the end of 1962.

Natienal Museum Bullding

484 Shri 8. C. Samanta:
: Shri Subodh Hasda:

Will the Minister of Education and
Scientific Research be pleased be
state:

(a) the progress made in the cons-
truction of the National Museum
building;

(b) .the amount of expenditure in-
curred on it up to date; and

«c) the approximate date when the
Museum will be shifted to its own
building?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) 65%
of the first phase of the building
work has been completed.

(b) Rs. 20,80,376/- till 30-9-57.

(c) The process of shifting the
Museum to the new building has al
ready started and is expected to b«
completed by the end of the nex
year.

India Office Library

Shri Barman:
as { Shri §. C. Samanta:

Will the Minister of Bducation and
Scientific Research be pleased to lay
a statement on the Table showing
complete list of physical assets of the
India Office Library at London?

The Minister of State in the Minis-
Wy of Education and Sciemtific Re-
search (Dr. K. L. Bhrimall): A state-
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ment indicating the information
available with Government is Ilaid
on the Table of the Lok Sabha. [See
Appendix II, annexure No. 42].

Institute of Metallurgists, Lendon

. Shri Barman:
98y Shri 8. C. Samania:

Will the Minister of Education and
Scientific Research be pleased to
state:

(a) whether the Institute of Metal-
lurgists, London, is holding examina-
tions in India for the last few years;

(b) if so, details about (i) examina-
tion centres (ii) number of students.
appearing in the examinations (iii)
the Degree, Diploma or Certificate
given by the Institute etc.; and

(c) the standard of the examina-
tion held by the Institute in compari-
son with the different technical ‘exa-
minations 1n the country?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): {(a) to (c). A statement giving
the required information is laid on
the Table of the Lok Sabha. [See
Appendix II, annexure No. 43].

Industrial Research
shas !
‘487." Shri Barman:
. Shri S. C. Samanta:

Will the Minister of Education and’
Scientific  Research be pleased to-
itate:

(a) whether it is a fact that the-
Zouncil of Scientific and Industrial
Research has invented new processes

. Jor the manufacture of:

(i) manganese sulphate from in-
digenous materials; and

(ii) copper oxide by a new

process,;

(b) if so0, the importance of the
inventions from point of view of
commervcial and foreign exchange;
and ’
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(¢) what steps are proposed to be
taken for their large -scale manufac-
ture?

The Minister of State in the Minis-
iry of Education and Scientific Re-
search (Dr. K. L. Shrimall): (a) Pro-
cesses on (i) “Manganese Sulphate
from Indian Ores” and (ii) “Electro-
lytic Cuprous Oxide” have been
developed at the Central Electro-
Lhemical Research Institute, Karai-
kudi, of the Council of Scientific and
Industrial Research.

(b) There are some possibilities of
exporting Manganese Sulphate to
foreign countries if production costs
are low. There appear no possibi-
lities of export of Cuprous Oxide.

The full implications of possible
savings in foreign exchange by in-
«tigenous production will be known
only when commercial production is
-established.

(¢} The process ‘Electrolytic
‘Cuprous Oxide has been leased out to
Industry for commercial exploitation.
Negotiations for commercial develop-
ment of the process ‘Manganese Sul-
phate from Indian Ores' are in pro-
gress.
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Gardens for the Bliind

489. Shri Heda: Will the Minister
of Education and Scientific Besearch
be pleased to state:

(a) whether Government have any
scheme to start gardens for the Blind
on the lines of M. N. Banaji Indus-
trial House for Blind, Jogeshwari,
Bombay; and

(b) what other novel schemes are
under consideration of Government
for the benefit of blind, deaf and
dumb?

The Minister of State in the
Ministry of Education and Scientific
Research (Dr. K. L. Shrimali): (a)
No. Sir.

{b) A statement showing the
schemes for the education and wel-
fare of the blind and the deaf and
dumb is laid on the Table of the
Lok Sabha. {See Appendix 1II, an-
nexure No. 44.]

Land Requisition in Delhi

490. Shri Heda: Will the Minister
of Home Aflairs be pleased to state:

(a) whether it iz a fact that a depu-
tation on behalf of residents of village
Basaidarapur waited recently on the
Home Minister; ’

(b) whether any settiement has
been reached between the parties.
concerned regarding payment of com-
pensation to the villagers whose land
has been acquired; and

(¢) if not, the reasons for the delay?

The Minigter of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes. _ .

(b) and (c).. The matier has, it is
understood besp amicably settled
between the parties concerned.
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Police Housing Schemes

Shri I. Eacharan:
Shri Panigrahi:

Will the Minister of Home Affairs
be pleased to state:

498.

(a) the amount allotted to each
State for Police Housing Schemes;
and

(b) the number of quarters propos-
ed to be constructed each year for
police constables?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) A statement is placed on the Table
of the Lok Sabha. [See Appendix II,
annexure No. 45.)

(b) The required information is not
available with the Government of
India.

Loans to Industrial Co-operatives

494 Shri Morarka:
‘ Shri Nathwani:

Will the Minister of Finance be
pleased to state:

(a) the total loans ~—anted by the
Industrial Finance Cor: oration to the
Industrial Co-operatives;

(b) how many of such co-operatives
have started their industries; and

(c) whether any of these co-opera-
tives have failed to pay the interest
or its instalments?

The Minister of Finance (Shri T. T.
Krishnamachart): (a) Rs. 10,72,50,000.

(b) Eight.

(c) The only default has been a
delay of two days on the part of one
Society in paying the interest.

Industrial Finance Corporation

Shri Morarka:
o5 {mm Nathwani:

Will the Minister of Finance be
pleased to state:

(a) the names of the industrial con-
cerns who have defaulted in repay-
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ment of the instalments of loans
granted by the Industrial Finance Cor-
poration or the amount of interest
due;

(b) the amount involved therein;
and

(c) the action taken ar proposed to
be taken against the parties concern-
ed?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) It will not be
in the public interest to disclose the
names of these concerns. However,
the number of such concerns is 13.

(b) The amount involved in such

default as on 30th June 1957 is as
under: —

(i) Interest Rs. 9,84,681.38 nP.
(ii) Instalments of
Principal Rs. 25,05,658.74 nP.

Total  Rs. 34,90,340.12 nP.

(c¢) Out of the 13 defaulting con-
cerns, the assets of § were taken pos-
session of by the Industrial Finance
Corporation of India. Of these 85,
the assets of 2 were sold, and one was
leased out as a going concern, and
negotiations are underway for the
lease of assets of one company and
for reconstruction of the remaining
one.

——

Out of the 8 other concerns, 5 have
since paid the amount in default. Of
the remaining 3 concerns, one has
agreed to pay to the Corporation the
amount in default according to an
agreed arrangement, action was taken
in respect of one concern under
Section 30 of the Industrial Finance
Corporation Act, 1948, and it is pro-
posed to transfer the assets of another
concern to a co-operative Society.

Rifte Factory, Ichapore

496. Shri 8. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) the number of Rifles produced
monthly in Rifle Factory, Ichapore;
and

(b) whether production of Rifles in
this Factory is sufficient to mieet the
requirement of the Armed Forces,
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Navy, Air Force, Provincial Armed
Constabulary and Police?

The Deputy Minister of Defence
(Sardar Majithia): (a) and (b). It
will not be in the public interest to
furnish the information asked for.

HE T T AT e AN
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Smugglenrs

498. Shrl Raghunath Singh: Will
the Minister of Finance be pleased
to state how many smugglers have
been killed on the borders of India
since September 1957 while attempt-
ing to enter the Indian territory?

The Minister of Finance (Shri T. T.
Krishnamachari): Between the period
from lst September, 19857 to 3lst
October, 1957, five smugglers were
killed on the Land Customs borders
of India while attempting to enter
into Indian territoy.
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Metal and Steel Factory, Ichapore

500. Shrl S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) the quantity of Steel produc-
ed per month in the Metal and Steel
Factory at Ichapore;

(b} the number of furnaces in this
Factory; and

(c) whether all the furnaces are
working?

The Deputy Minister of Defence
(Sardar Majithia): (a) 1770 tons per
month.

(b) Two.
{¢) Yes, Sir.

Ordnance Factories

501. Shri 8. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) the total number of orders
outstanding on the Ordnance Facto-
ries since 1949; and

(b) how many of these pertain to
services and civil trade separately?

The Deputy Minister of Detence
(Sardar Majithia): (a) Of the orders
placed on Ordnance Factories prior
and upto 1949, 262 were outstanding
on 1-10-57.

{b) All the above outstandings
refer to Service Orders.
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Civillan Employees in Jammu and

Kashmip <

502. Shri 8. M. Banerjee: Will the

Minister of Defence be pleased to
state;

(a) whether it is @ fact that the
civilian employees employed in the
Jammu and Kashmir area have not
been granted permanency;

(b) if so, the reason thereof; and

{c) whether any representation has
been received on the subject?

The Deputy Minister of Defence
(S8ardar Majithia): (a) It is presumed
that the Honourable Member is refer-
ring to locally recruited civilian em-
ployees 1n Defence Establishments in
J. & K. It is a fact that they have
not been made permanent.

(b) The establishments where these
presonnel are employed are them-
selves of a purely temporary nature
and, therefore, no permanent civil
posts have been authorised for them.
In the absence of permanent posts,
the question of confirmation of em-
ployees does not arise.

{c) VYes.

World Bank Loan for Tata Iron and
Steel Company

r Shri Raghunath Singh:

Shri R. 8. Lal:

mism B. S. Murthy:
Shri T. K. Chaudhuri:

Will the Minister of Finance be
pleased to state:

(a) the amount of loan secured re-
cently by the Tata Iron and Steel
Company from the World Bank and
the American Commercial Institu-
tions; and

(b) what are the terms and condi-
tions of the loan?

The Minister of Finance (S8hri T. T.
Krishnamaocharl): (a) and (b). The
proposal i under consideration ot the
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World Bank and the terms and condi-
tions of the loan have not yet been
finalised.

Book “Sarita”

504. Shri A. S. Saigal: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that Gov-
ernment has banned and confiscated
all the copies of “Sarita” of the month
of July, 1957 from the market due to
a controversial article published in
it under the heading “Ram Ka Antar-

dwand” written by Arvind Kumar;
and

(b) it so, how many copies have
been confiscated and taken out of
market by the Government?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) The Delhi Administration have by
Notification dated 6th August 1857,
declared every copy of “SARITA” for
July 1957 to be forteited to Govern- *
meni under Section 89-A Cr. P.Cv

(b) 50 (fifty) copies of the magazine
were taken into possession by the
Delhi Administration.

Burmah Shell Refineries

585. S8hri Narayanankutty Menon:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) the gross profits made by the
Burmah Shell Refineries Ltd. in the
vear 1956; and

(b) the total cost of crude oil im-
ported by the Burmah Shell Refine-
ries Ltd. in 1956 and 1957 and the total
quantity imported in each year?

The Minister of Mines and Ofl (Shri
K. D. Malaviya): (a) and (b). Infor-
mation regarding profits of the
Burmah Shell Refineries Ltd. in the
year 1958 are available in the “Direc
tors’ Report and Statement of Ar-
counts” for the year 1056 of the
Refinery, copies of which have already
been placed in the Parliament Library.
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Quantity and value of crude oil
imported by the Burmah Shell Re-
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fineries Ltd. is give;; below:—

Year i Quantity
1: in tons
1956 2,346,527
1957 (upto 1,853,265
Sepy__
D.T.S. Buses

508. Shri Rameshwar Tantia: Will
the Minister of Home Affairs be
pleased to state how many DTS
buses were ch: ned by the Delhi
Police during 1956 and 1957 for carry-
ing passengers more ii' n the autho-
rised number?

The Minister of State in the Mints-
try of Home Affairs (Shri Datar):
1956-—Nil.

1957 (upto 14-11-57) Challaned. .. 3.

Reported to the D.T.S.
authorities for de-
partmental action
against the con-
ductors

Ghasuri Taxes

507. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state the nature of steps taken so
far or proposed to be taken to bring
down the Ghasuri Taxes in Tripura?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Orders have already been issued for
the reduction of grazing fees to the
rates generally prevailing in Assam
and rules are being framed to bring
the reduced rates into force.

Medical and Transport Department
Employees in Manipur

508. Shri L. Achaw S8ingh: Wil
the Minister of Home Aflairs be
pleased to state:

(a) how many members of the
non-gazetted staff have been suspend.
ed or dismissed for misconduct in
the Medical and Transport Depart-
ments of the Manipur Administra-
tion during the last two years; and

(b) who is the competent authority
to hear appeals in such cases?

Value in
Rupees

186,502,935
155,818,737

The Minister of State in the Minis-
try of Home Affairs (8hri Datar):
(a) Four members of the non-gazetted
staff in the Medical Department. and
twenty-one in the Transport Depart-
ment were suspended. Of these one
was dismissed from the Medical De-
partment and eleven from the Trans-
port Department.

(b) Chief Commissioner.

Naval Ratings

509. Shri Warior: Will the Minis-
ter of Defence be pleased to state:

(a) the monthly house rent allow-
ance paid to nawval ratings;

(b) the travelling facilities allow-
ed to the naval ratings to return
home and come back when on leave;
and

(¢) whether Government are con-
sidering any change 1n the existing
conditions?

The Deputy Minister of Defence
(Sardar Majithia): (a) No house rent
allowance, as such, 1s paid to Naval
ratings However, all married ratings
who have rendered 3 years’ service
from the date of entry and are not
provided with married Government
accommoedation, are paid monetary
compensation in lieu of quarters at
the following rates:—

Rank Rate of MLQ

Rs. p.m.
Chief Petty Officer © 18
Petty Officer ¢
Leading seamen 2
Able-bodlediordinary rating 1

{b} The following facilities are
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allowed to the Naval ratings:—
(i) Conveyance on Annual Leave
Free conveyance by rail once an-
nually to and from their homes. For
journeys b} road, free road warrant
is issued where Government transport
operates; if not, road mileage allow-
ance at the rate of one anna per mile
is admissible.

(ii) Conveyance on other occasions

While travelling on casual leave or
balance of annual leave, concession
voucher AFT 1720-A (on payment of
half of the fare of the class travelled)
is issued.

(c) The question whether certain
changes are necessary is under exami-
nation.

Development of Khan Baghdad
Line Quarters

510. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether a sum of Rs. 8,000/-
was sanctioned by M.ES. authorities
of Agra for the renovation of Khan
Baghdad Line Quarters; and

(b) if so, whether these quarters
have since been repaired?

The Depnuty Minister of Defence
(Sardar Majithia): (a) No, Sir.

{b) Does not arise
Charitable Institutions

511. Shri Damanil: Will the Min-
ister of Finance be pleased to lay
on the Table a statement showing
the Charitable Institutions working in
India with their capitals and incomes
together with place of registration and
jurisdiction of operation?

The Minister of Fimance (Shri T. T.
Krishnamachari): The information is
not available.

‘Amrutra Santana’

512. Shri BSanganna: Will the
Minister of Eduecation and Scientific
Research be pleased to refer to the
reply given to Starred <Question
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No. 852 on the 13th August, 1957 and
state:

(a) whether any efforts have been
made to find out translators for
tranclating Amrutra Santana, an
Oriya novel, into Bengali and Telegu,
as these languages are spoken by the
Advasis of certain areas of the State;
and

(b) if so, with what results?

The Minister of State in the
Ministry of Education and Scientific
Research (Dr. K. L. Shrimali): (a)
and (b). In the case of Bengali, one
translator had offered to translate
‘Amrutra Santana' mn  an abridged
form but the original author did not
give permission for such a transla-
tion. As regards Telegu, the Sahitya
Akademi has already undertaken
translation of another Oriya novel
named ‘Matir Manish'.

Due to a heavy programme of trans-
lations in Bengali and Telgu, it has
not been possible for the Akademi,
for the present, to take up the trans-
lations of ‘Amrutra Santana’ in these

<o languages.
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War Damage Compensation

514. Shri L. Achaw Singh: Will the
Minister of Defence be pleased to
state:

(a) the sum of money paid as war
damage compensation for the use of
the paddy fields in the following
airflelds in Mainpur wviz. Tulihal,
Pellel, Koirengei, Angom  Lawai,
Khomjom and Charangpat respec-
tively in Manipur;

(b) the balance of money still to
be paid owing to disputed claims in
the respective airfields; and

(c) the amount of compensation
money recovered from claimants of
the above airfields for excess pay-
ments made earlier as compensation
for loss of household property and
other war damages?

The Deputy Minister of Defence
{Sardar Majithia): (a) The amounts
of airfields compensation paid are:—

Name of Airfield Amount paid

Rs.

Tulihal 7,87,027/2/-
Pallel 1,21,338/-/-
Koirengei 2,64,101/-/-
Angomlawai (Kangla) 71,348/-/~
Khomjom (Sapam) 86,585/-/-
Charangpat (Wangjing) 95,132/-/-

Total 13,85,531/2/-

(b) The total amount still to be paid
in respect of all the airflelds in Mani-
pur is Rs. 1,06,859/-, The break up of
this figure airfleldwise is not avail-
able.

(c) The amounts of overpayments
recovered are;—

Name of Airﬂeld Amount recovered

Rs,
Tulihal 78,075/2/-
Pallel 1,802/-/-
Koirenge: -
Angomlawai (Kangla) 1,635/-/-
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Name of Airfield Amount recovered
Khomjom (Sapam) T 3,062%//-
Charangpat (Wangjing) -

Total 79,354/2/-

Ganja Plantations

515. Shri L. Achaw Singh: Will
the the Minister of Finance be pleas-
ed to state:

(a) whether it is a fact that =a
notice was issued by the Excise
Department of Manipur on 20th
August, 1957 asking the ganja plan-~
ters to cut down all the unlicensed
ganja plants which have grown to
a sizeable measure;

{b) if so, the number of unlicenced
ganja plants cut down so far;

(c) whether a tender notice was
issued on the 4th October, 1957 for
permission to plant 5,000 plants for
the year 1957-58 when the planta-
tion season was over; and

(d) if so, the reasons therefor?

The Minister of Finance (Shri T. T.
Krishnamachart): (a) to (d). The in-
formation asked for is being collected.
It will be laid on the Table of the
Lok Sabha as soon as it is received.

Tobacco Permits—1

S516. Shrimati Parvathi Krishnam:
Will the Minister of Finance be
pleased to state:

(a) whether any memorandum has
been received from tobacco mer-
chants regarding issue of tobacoo
permit-—1; and

(b) it so, the action Government
propose to take thereon?

The Minister of Finance (8hri T. T.
Krishnamachari): (a) and (b). Yes,
Sir. The request regarding relaxation
of restrictions imposed on the trans-
port of duty-paid unmanufactured
tobacco under T.P.—1 is under the
consideration of Government. The
decision is likely to be taken shortly
and will be communicuted to the
applicants.
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Copper and Asbestos in Andhra

817. Shri Viswanatha Reddy: Will
the Minister of Steel, Mineg and Fuel
be pleased to state:

(a) whether the plan of pilot
drilling operations for copper and
asbestos in Andhra area proposed by
the Indian Bureau of Mines has been
stayed; and

(b) if so, the reasons therefor?

The Minister of Mines and Ofil
(Shri K. D. Malaviya): (a) and (b).
Yes Sir. The reason is the higher
priority accorded to the copper
deposits of Khetrj and Daribo, which
are considered to be the more pro-
mising prospects. The Indian Bureau
of Mines, with its very limited
resources, has of necessity to work to
an order of priority and has decided
to take up the exploitation of the
asbestos depositg of Andhra in the
latter half of the Plan period.

Finance Commission’s Report

518 S Shrl Narasimhan:
* \ Sardar Igbal Singh:

Will the Minister of Finance be
pleased to state when the Second
Pinance Commission’s Report will be
placed on the Table, .

The Minister of Finance (Shri
T. T. Krishnamachari): The Report
of the Commission was placed on the
Table of the Lok Sabha on the 14th
November, 1957.

Himsachal Pradesh Empioyees

519. DPr. Y. 8, Parmar: Will the
Minister of Home Affairs be pleased
to state whether it ig a fact that the
employees of the erstwhile Adminis-
tration of Himachal Pradesh affected
by the State Reorganisation Act have
not been absorbed nor their seniori-
ties fixed so far? .

The Minister of State in the Minis-
try of Home Affalrs (Shri Dafar):
Ot the staff rendered surplus in
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Himachal Pradesh on the reorganisa-
tion of the States, thirty-six have
been ahsorbed in regular posts in'
the cadres and the remaining 15
persons have been retained by creat-
ing supernumerary posts. The senlor-
ity of the staff is also being fixed up

Freight Charges

520, Shri Bima! Ghose> Will the
Minister of Finance be pleased
state the total freight bills on our
export and import cargoes for 1954,
195353 and 18567

The Minister of Finance (Shrt
T. T. Krishnamachari):

‘Total freight bill.

Year (Rs. in crores).
1954 . .. 63
1955 .. 80
1958 .. 91

(*This figure is provisional).

Samyukta Maharashtra agitation and
Government Servants

521. Shrl Jadhav: Will the Minister
of Home Affairs be pleased to state
whether it is a fact that Satyagrahis
who took part in the Samyukta
Maharashtra agitation and anti-
increase of prices of foodgraing
are being refused service by Central
Government?

The Minister of State in the Minis.
try of Home Affairs (Shri Datar):
No.

Aerodrome at Pathankot

522. Sardar Igbal Simgh: Will the
Minister of Defece be pleased to
state:

{a) whether Government have any
proposal to construct an aerodrome or

a runway cement track near the
Pathankot town; and

(b) if so, the action taken thereon?

The Deputy Minisier of Defence
(Sardar Majithia): (a) No. An air+
field already exists at Pathankot.

(b) Does not arise.
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Durgah Committes

523. Shri Awasthi: Will the Minister
of Home Afiairs be pleased to state:

(a) how many meetings of the

Durgah Committee have been held.

since 1852 and at what places;

(b) what were the separate and
total expenses incurred in connection
wWith the meetings held In and outside

Ajmer; and

(c) the permanent sources of
income of the Durgah endowment?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) The Durgah Commttee was con-
stituted with effect from the 1st March,
1956 under the prowvisiong of the Dur-
gah Khawaja Saheb Act, 1955. Since
then the Committee has held nine
meetings—five at Ajmer and four at

Dethi.

(b} Expenses incurred 1n
connectivn with the
meetings  held  at

Ammer. R«. 1965 143

Expenses incurred in
connecuon with the
meetings held  at
Delhi, Rs. 840/15'3
ToraL 2806136

sources of

(c) The permanent
income of the Durgah endowments
are:—

1. Ajmer and Aurangabad Jagir
Annuities.

2. Rents of Houses and shops
situated in Ajmer.

3. Income from 9 village wakt
properties in Uttar Pradesh,
Bihar and Rajasthan.

4. Grant from the Nizam of
Hyderabad.

5. Income from Nazurat.

8. Interst on National
Certificates.

7. Rent of the Durgah restaurant.

§. Rant of Ajmer Biswedari land.

Saving

2] NOVEMBER 1837

Writtsn Answers 1646

9. Income from Durgah Agricul-
tural farm.

10. Rent income from the Munici.
pal lands of Ajmer.

Visas to Pakistan

524. Suri 8. C. Samanta: Will the
Minister of Home Affairs be pleased

to state:

(a) how many visas have been
granted to Muslims from Pakistan
for permanent stay in India during
1956-57;

(P) in which States they have settl-
ed; and

(c) whether any one of them has
gone back to Pakistan after coming
to India?

The Minister of State in the Minis-~
try of Home Aflairs (Shri Datar):
(a) to (¢). The information is being
collected and will be laid on the
Table of the Lok Sabha as soon ag it
is available,

Deferred Payment Agreements

525. Shri T. K. Chaudhuri: Will the
Minister of Finance be pleased to
state:

(a) the extent to which foreign
exchange resources of India have been
saved by deferred payment agree-
ments entered into by private owned
business and manufacturing concerns
with their foreign suppliers in respect
of capital equipments and other
materials pruchased by such concerns
since March, 1958,

(b) the type of agreements and the
length of time granted for full repay-
ment, the number of instalments and
rates of interest charged for the
defered payments in the usual cases
of such agreements;

{c) the extent of fore]"n excham
savings that iz expected to be affected
through such agreements according
t0 the Government; and

(d) the countries which have shown
readiness to give deferred payment



1647 Written Answers

tacilities to Indian manufacturing con-
cerns?

The Minister of Finance (Shari
T. T. Krishnamachart): (a) and (¢).
Under deferred payment agreements
there will be no saving as such of
foreign exchange but only a postpone-
ment of payments 1n respect of
imports.

In respect of cases totalling Rs. 3684
crores in all approved since January,
1857 (the date from which the defer-
red payments scheme was introduc-
ed) payments amounting to about
Rs. 23 crores has been postponed
beyond 1-1-1960.

(b) The type of agreement and the
terms of repayment depend on the
nature of the Project, the country of
supply and so on. But generally
speaking the agreements made so
far enwvisage advance paymenis upto
20% of the value of the goods till the
date of shipment and repayment of
the balance over a period of 5 to 7
years from the date of shipment in
annual or 8 monthly instalments,
aithough in some cases the period
may be shorter depending on the
time in which a corresponding amount
of foreign exchange is earned or
saved.

(d). Deferred payments arrange-
ments have been reported to have
been made by individual importers
for importing their requirement of
plant and machinery from the follow-
ing countries so far:—

United States of America,
United Kingdom, Denmark, Nor-
wary, Sweden, Holland, France,
Italy, Switzerland, West Ger-
many, Austria, Czechoslovakia
and Japan.

Recruitment of Persoas after Economy
Drive

526. 8hyl Sadhu Ram: Will the
Minister of Home Affairs be pleased
to state:

(3) how many Class 1 to IV persons
have been employed after the intro-

21 NOVEMBER 1957

Written Answers 1648

duction of Economy Drive under the
Government of India;

{b) whether any time-limit has
been fixed for banning further re-
cruitment; and

(c) if not, how long it is going to
last?

The Minister of State In the Minis-
try of Home Affzirs (Shri Datar):
(a) Recruitment to vacancies in the
different classes and grades caused by
death or retirement of existing per-
sonnel or creation of new posts has
to take place continuously through-
out the innumerable offices of the
Gove.nment of India spread all over
the country. Information regarding
the appointments so made, since the
economy drive was started, is not
readily available,

(b) and {c). The object of the
economy drive was to ensure  that
Ministries and Departments should
pay particu'ar attention to the need
for economy in ail directions, includ-
ing economy 1in staff, For this pur-
pose, economy boards or committees
have been formed in each Ministry
and Department to scrulinise the
existing and proposed activities and
expenditure. No new posts are creat-
ed or existing vacancies filled in any
category until the economy board or
the committee is fully satisfied that it
is necessary to do so. This measure
has, undoubtedly, prevented undue ex-
pansion of staff in the Ministries and
Departments but it is to be noted that
it has never been the intention that
further recruftment should be stopped
alogether,

Section Officers of Central Secretariat
Service

527. Shri Sadhu Ram: Will the

Minister of Home Affairs be pleased
to state:

(a) how many panels have so far
been formed for promotion to grade
III (Section Officers) from permanent
grade IV of the Central Secretariat
Service; and
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(b) how many ot the approved
persons are from the . Scheduled
Castes/Tribes and other Backward
Classes, and how many belong to other
castes?

The Minister of State in the Minis-
try of Home Aftalrs (Shri Datar):
¢a) and (b). There have been 7 panels
so far and altogether 1268 Grade IV
officers have been included in these
panels for promotion to Grade IIL
Of these, 18 belonged to Scheduled
Castes and Scheduled Tribes. There
is no separate category of Backward
Classes. Regarding Scheduled Castes
and Scheduled Tribes, only 25 officers,
belonging to these categories, were
senior enough to be in the zone of
promotion and, apart from the 18, who
have already been approved, cases of
four other officers are under con-
sideration.

Council for Basic and Elementary
Education

528. Sardar Igbal Singh: Will the
Minister of Education and Scientific

Research be pieased to state:

(a) whether the proposed Council
for Basic and Elementary Education
has since been constituted;

(b) if so, its functions or terms of
reference; and

(c) the names of the
thereof?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. XK. L. Shrimall): (a) to
(c). A statement giving the required
information is laid on the Table of

members

the Lok Sabha. [See Appendix II,

annexure No, 47].

Retired Officers of Army

. Sardar Igbal Singh: Will the
Minister of Defence be pleased to
state:

(a) how many retired officers of the

Army were appointed in development
works during 1937.38 so far; and

(b) the nature of work entrusted to
them?
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The Deputy Minister of Defence
(Sardar Majithia): (a) Of the 29
officers who have actuslly been
appointed out of the 39 officers select-
ed for various appointments during
this period, none is apparently
appointed in development works.

(b) Does not arise.
Consuitative Committee for Libraries

330. Sardar Iqbal SBingh: Will the
Minister of Education and Scientific
Ressearch be pleased to refer to the
reply given to Starred Question No.
328 on the 24th May, 1957 and state:

(a) the names of the members of
the Consultative Committee for Lib-
raries appointed by Government;

(b) whether the Committee has
considered the question of develop-
ment of libraries; and

(c) it so, the main recommendations
and suggestions thereof?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) A
list of the members of the Consul-
tative Committee for Libraries is laid
on the Table of the Lok Sabha. [See
Appendix II, annexure No. 48].

(b) and (c). ‘The Committee has
not not completed its work yet.

Income-Tax

531. Sardar Igbal Singh: Will the
Minister of Finance be pleased to
state:

.(a) the amount of Income-tax re-
alised from Ferosepore District in
Punjab during the year 1938-57;

(b) the amounts realised from per-
sons falling unden varibus income
groups during this period; and

(c) the number of cases in which
realisation of income-tax is pending
at present?

The Minister of Finance (8hrd T. 9.
Krishnamacharl): (a) The amount of
income-tax remlised from- Ferosspore
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District during the year 1956-57 was
Rs. 13-63 lakhs.

(b) The amounts realised from per-
sons falling under the various income
groupe during this period was:

{Rs. in lakhs)
1956-57

Assessees with business income

over Rs. 25,000, Rs. 635

Assessees with business income
from Rs. 10,001 to Rs, 25,000. Rs. 2°85

Assessees with business income
from Rs. 5,001 to Rs, 10,000 Rs. 2°56

Other cases with business

income below Rs. 5,000 Rs. 1°24
Salary, property and Dividend
income cases. Rs. 0°63

TotAL Rs. 13°63
(c) The number of cases in which
realisation of income-tax is pending
at present is 566.

Welfare of Scheduled Castes
in Punjab

532. Sardar Igbal Singh: Will the
Minister of Home Affairs be pleased
to state the amount of money spent
for the weilfare of Scheduled Castes
in Punjab during 1956-57 and 1857-58
so far?

The Deoputy Minister of Home
Affairs (Shrimati Alva): The infor-
mation is being gathered and will be
laid on the Table of the Lok Sabha
as soon as received,

Silver Deposits

533. Sardar Igbal Singh: Will the
Minister of BSte¢]l Mines, and Fuel
be pleased to state the estimated
quantity of silver deposits in India?

The Minister of Mines and Olil
(Shri XK. D. Malaviya): No estimate
of the deposits of silver has been
made so far, but it is known that the
deposits are very small, Silver s
obtained mostly from the lead &nd
¥inc mines of Zawar in Rajasthan,
from the gold mines in Kolar in
Mygore and from those of Hutti in
Hyderabad. The production of silver
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in 1855 amounted to 153, 935 oz. and
in 1956 to about 105,000 oz. Thése
figures  show how limiteq the coun-
try’s resources of silver actually are

Loans and Grants to0 Andhra
Pradesh

s34 Shri M. V. Krishna Rao: Will
the Minister of Finance be pleased
to state:

(a) the loans and gran® sanctioned
so far to Andhra Pradesh Govern-
ment;

(b} the details thereof;
(¢c) whether the State Government

availed of the amounts so granted;
and

(d) if not, the reasons therefor?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (d). The in-
formation is being collected and will
be laid on the Table of the Lok
Sabha.

Regional Income-tax Offioe,

535 Shri Tangamani:
"\ Shri V. P. Nayar:

Kerala

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Regional Income-tax Office for
Kerala State is located outside
Kerala State; and

(b) if so, the reasons therefor?

The Minister of Finance {Shri T. T.

Krishnamachari) : (a) If the re-
ference is to the headquarters of the
Commissioner of Income-tax, In-

charge of Kerala State the office is
at present Jocated at Bangalore, but
it is proposed to shift it to Coim-
batore by the end of December.

(b) The Commissioner Incharge of
Kerala will also be in-charge of
Coimbatore which provides work
equal to what obtains in Kerala and
the two areas together make a re-
ssonable sized unit.
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RE: RULING OF SPERKER RE:
CERTAIN QUESTIONS, RESOLU-
TIONS, ETC.

Mr. Speaker: Regarding the notices
of certain motions, I said that 1
would give my order today. 1 have
not had sufficient time and there were
a number of notices also. ' I shall

PAPERS LAID ON THE TABLE
WEALTH-TAX RuLEs

The Minister of Finance (8hri T. T
Krishnamachari): I beg to lay on
the Table, under sub-section (4) of
Section 46 of the Wealth Tax Act,
1957 a copy of the Wealth-tax Rules,
1957 published in the Notillcation
No. S.R.O. 8384, dated the 18th
October, 1957 [Placed in Library. See
No. LT-377/57.]

ANNUAL REPORT OF StATE TRADING
CORPORATION OF INDpIA (PrIVATE) LTD.

The Deputy Minister of Com-
merce and Industry (Shri Satish
Chandra): Sir, I beg to lay on the
Table, under sub-section (1) of sec-
tion 639 of the Companies Act, 1956,
a copy of the Annual Report of the
State Trading Corporation of Inth
{Private) Limited along with the
Audited Accounts of the Corporation
for the year ended the 30th June,
1957. {[Placed in Library. See No.
LT-378/57.}

RaiLway PasSsSeNGER Fares RuLzs

The Deputy Minister of Finance
(Shri B. R. Bhagat): I beg to lay on
the Table a copy of the Railway
Passenger Fares Rules, 1957 published
in the Notification No. S.R.O. 3387,
dated the 21st October, 1957. [Placed
in Library. See No. LT-380/57.]

NOTIFICATION ISSUED UNDER ESTATE
Dury Act

Shri B. R. Bhagat: 1 beg to lay on
the Table, under sub-section (3)
of Section 85 of the Estate Duty Act,
1953, a copy of the Notffication No.
SR.O. 3578 dated the 9th November,
1957, making certain further amend-
ments to the Estate Duty Rules, 1038,
together with an explanaltory note
thereon. ([Placed in Library. See
No. LT-379/57.)
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MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following two messages received
from the Secretary of Rafya Sabha:—

(i) ‘I am directed to inform _ the
Lok Sabha that the Rajya Sabha, at
its sitting held on Tuesdazy, the 18th
November, 1957, passed the enclosed
motion concurring in the recommend-
ation of the Lok Sabha that the Rajya
Sabha do join in the Joint Commitlee
of the Houses on the Bifl -to provide
for the regulation of mines-&nd the
development of minerals under the
contirol of tee Union. The names of
the members nominated by the Rajya
Sabha to serve on the said Joint
Committee are set out in the motion.

Motion

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do join in the
Joint Committee of the Houses on the
Bi'l to provide for the regulation of
mines and the development of
minerals under the control of the
Union, and resolves that the follow-
ing members of the Rajya Sabha be
nominated to serve on the said Joint
Committee:—

. Shri Amolakh Chand.

. Shri Akbar Ali Khan.
Shri Jagan Nath Kaushal.
Shrimati Sharda Bhargava.
Shri Ram Gopal Agarwala.
Shri R. K. Malviya.

Shri Maheswar Naik.

Shri J. V. K. Vallabharao.

. Shri Kishen Chand.

. Shri T. Bhaskara Rao.”

COX-ID et =

[

(ii) “In accordance with the pro.
visions of rule 87 of the Rules of Pro-
cedure and Conduct of  Business in
the Rajya Sabhz I am directed to en-
close @& copy of the Cantonments (Ex-
tension of Rent Control Laws) BH],
1857, which has been passed by the
Rajya Sabha at its sitting held on
the 19th November 1857."?
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CANTONMENTS (EXTENSION OF
RENT CONTROL LAWS) BILL

LAID oN THE TABLE AS PaASSmD BY
RAJYA SABHA

Secretary: Sir, 1 lay on the Table
of the House the Cantonments (Ex-
tension of Rent Control Laws) Bill,
1957, as passed by Rajya Sabha.

RE: PAPERS LAID ON THE TABLE

Shri Radha Raman (Chandni
Chowk): I just wanted to draw your
attention to one thing. The report of
the Foodgrains Enquiry Ccmmittee
was distributed yesterday. In chapter
4 on page 53 it mentions about some
correspondence as reference. We
shall very much like these letters to
be placed on the Tablie of the House.

Mr. Speaker: Does it form part of
the evidence. Or, is the hon. Mem-~
ber referring to the evidence taken by
the Committee.

Shri Radha Raman:

evidence.

Mr. Speaker: With respect to all
such matters, the hon. Member nmy
kindly send a note to me and I will
consider and if I find that these are
papers which are to be supplied to
the hon Members or to be laid on the
Table, I will ascertain and try to do
So. N

It is part of

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE

NON-REPRESENTATION OF CERTAIN TRADE
UnN1OoN ORGANISATIONS 1IN ILO Asian
ReGioNarL CONFERENCE

Shri 8. M. Banerjee (Kanpur): Sir,
before 1 read this, I submit that my
point was not exactly ‘non-represen-
tation of the Central Trade Union

Congress’. The whole thing arose
when this ILO Conference started
and only one Central Trade Union

Organisation has been attending and
s0, I shall read the changed version.
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matter of Urgent Public

Importance

[Shri S. M. Banerjee]

Under Rule 216, I beg to call the
attention of the Minister of Labour
and Employment to the following
matter of urgent public importance
and I request that he may make a
statement thereon:

“Non-representation of certain
Central Trade Union Organis-
ations in the Fourth Session of
the I.LL.O. Asian Regional Con-
ference.”

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
Sir, the International Labour Organis-
ation is holding the Fourth Session
of the Asian Regional Conference at
New Delhi from the 13th to 26th
November, 1857. Twenty-one coun-
tries and twelve International Organis-
ations are participating in the Con-
ference on the invitation "of the ILO.

In accordance with the terms of
the Constitution of the ILO the em-
ployers’ and workers’ delegates and
advisers are nominated in consultation
with the industrial organisations,
which are the most representative of
employers and workers respectively.
The nominees of the Indian National
Trade Union Congress, which is the
most representative organisation of
the workers in India, were accepted
for the workers’ group of the Indian
delegation to the fourth Asian Re-
gional Conference according to the
Constitution of the IL.O. Thé nomi-
nees of the Indian National Trade
Union Congress have been participat-
ing in these International Conferences
since 18948. Its credentials were
challenged in earlier yeats by other
Central Trade Union Organisations of
workers in India. The credentials
Committee of the Internafional Labour
‘Organisation after giving due con-
sideration to those challenges aceept-
ed the Indian National! Trade Union
Congress as the most representative
organigation of the Indian workers.

8hri Tangamani (Madurai): Sir,
may I seek a clarification?

2] NOVEMBER 1957

Motion re: Second 1658
Fipe Year
Plan in relation to
Current Economic
Situation

Mr. Speaker: We do not allow any
clarification on such statements.

LEAVE OF ABSENCE

Mr. Speaker: We do not allow any
Absence of Members from the sittings

"of the House in their third report

have recommended that leave of
absence may be granted to the foulow-
ing Members for the periods indicat-
ed in the Report: .

1. Shri S. R. Damani,.

2. Shri T. D. Muthukumarasami

Nayadu.

3. Sardar Baldev Singh.

4. Shri Mahadeo Prasad.

5. Shri V. N, Swami.

6. Shrimati Lalita Rajya Laxmi.
7

. Shri U.
Thevar.

8. Shri Surendra Mahanty.
9. Shrimati Renuka Ray.
1 take it that the House agrees with

the recommendations of the Com-
mittee.

Hon. Members: Yes.

Muthuramalinga

Mr. Speaker: The Members will be
informed accordingly.

MOTION RE: SECOND FIVE YEAR
PLAN IN RELATION TO CURRENT
ECONOMIC SITUATION

Mz. Speaker: The House will now
proceed with the further discussion
of the following motion moved by
Shri Gulzarilal Nanda on the 13th
September, 1957, namely:—

“That the Second Five Year
Plan in relation to the current
economic situation be taken into
consgideration.”

Both this motion and the other
amendments were before ths Mouse.
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The hon. Minister has to reply. Shri
Nanda.

The Minister of Labour and Em-
ployment siad Planning (Shri Nanda):
The Finance Minister is going to reply.

Mr. Speaker: He is replying on his
behalf. Very well, The hon. Finance
Minister.

The Minister of Finance (Shri T. T.
Krishanmacbari): Sir, I am grateful
to myx colleague for having given me
‘the opportunity of replying to this
debate. In one sense the debate
suffered from lack of continuity
because there was a break. It was
net possible for me, as 1 was reading
the report of the proceedings of the
13th September and trying to piece
them together with what happened
yesterday to ensure that even in
replying I could effect continuity bet-
ween the arguments put forward.

It is undoubtedly difficult in any
discussion when 25 speakers have
intervened to observed the main them
and the bredk in the discussion has
undoubtedly made the position more
difficult. The hon. Member opposite,
who spoke after my colleague, made
some remarks and some suggestions.
Part of them were useful and many
of them were destructive. In fact,
after hearing my colleague who gave
in an unvarnished way an account of
whatever has happened including all
the short-comings of the Plan and the
defects that we are now facing, we
expected naturally that criticisms that
came from the opposite side would
help us in resslving those difficulties.
Unfortunately, like all hopes of that
category, our hopes in that directien
were also blasted.

The hon. Leader of the Communist
Party mentioned certain things which
were perhaps useful. In his speech,
while outlining the priorities, he said
that there should be no pruning of
the Plan in respect of iron and steel
and in respect of irrigation. May I
say, Sir, that is also our idea? There
should be no re-phasing or revising
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of the Plan in respect of these cate-
gories.

He had suggested that power pro-
Jects might be dropped for reasons
totally different from ours. Speaking
on behalf of the Planning Commission
and on behalf of the Government I
may say that we set a very high pre-
mium on power projects, because
power projects are the main incentive
for industrial development, whether
it be in the small-scale or medium
industries or in the large industries of
the private or public sector. It is
power that generates industries. So Y
am unable to agree with my friend
opposite, who is not here, that we
could easily let go the power projects.

But, maybe, his wish is being ful-
filled from another angle, namely, the
lack of foreign exchange facilities, the
fact that we have not committed our-
selves in regard to the purchase of
certain equipment for certsin power
projects necessarily makes it incum-
bent on us to drop some of these pro-
jects. In fact, if there is any diminu-
tion in the Plan of a substantial
character in the public sector, I regret
to say, it might have to be in the
power projects and, perhaps, even m
the one, two or three of the fertiliser
projects which we have included in
the Plan if we do not get any facili-
ties to proceed with these projects.

Well, my hon. friend mentioned
about culprits and niggers in the
wood-pile and so did other hon. Mem-
bers, I shall deal with it a little later.
I have nothing to say to the various
five points that he mentioned as being
the main factors. He mentioned
about the imperialist policy of the
imperialist countries and their mono-
polies. 1 fail to see how that has any
relation so far as we are concerned
Outside countries give us aid to the
extent that is possible, whether they
are imperialist or anti-imperialist.
Their policies and monopolies have no
effect on our economy.
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{Shri T. T. Xrishnamachari}

He said that our export policy has
not been a proper policy. How? I do
not know. Of course, you can say ex-
port policy is not a proper one. It is
easy. I myself could say that, But the
question of remedying the defects,
well, that has to be the result of some
careful thought preceded by certain
knowledge. I am afraid both these
are absent so far as the hon. Member
who made these remarks is concerned.
The third question was landlords and
monopoly interests. All these com-
bined together, according to him, have
brought on the crisis.

Some of the rest of the speeches
that were made on the last occasion
have been very useful So far as
criticism is concerned, they have been
made again during the debate that
took place yesterday. The fact that
the Prime Minister intervened yester-
day early in the debate has somewhat
lightened my task, because he has
pin-pointed the discussion on one or
two salient factors. But I am afraid
the guidance given has not been
followed. In any event, I do not pro-
pose to deal with the question of food
policy, nor do I propose to touch on
the question of my visit abroad, not-
withstanding the fact that my hon.
friend Shri Masani has been extreme-
1y kind in his references to me,
because I do think they will form the
subject matter of another discussion
in the House and at that moment I
should be ready to receive the charges
and to answer them to the best of my
ability.

In fact. mention was made by my
friend Shri Khadilkar, usually a very
competent critic,c, who went off the
rails yesterday to a considerable
extent and committed himself to a
series of statements all of which
pleced together would mean almost
different things.

I, would like to say a few words
about the remarks that fell from my
non. frtend Acharya Kripalani. 1
aave said on a previous occasion 1
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hope he won’t mistake me—that he is
somewhat allergic to me. I am afraid,
apparently it must be an allergy that
has been created recently, as accord-
ing to him I have made to him confes-
sions in regard to my economic ideas.
I do not remember, Sir, of having con-~
fessed to him what my economic faith
is. He said, I mentioned to him that he
did not know economics and I was a
believer in lawssez faire economy.
Well, if I knew any economics at all,
I know this that the laissez faire theo~
ry disappeared long before 1 was
born, and 1 realised it almost from the
time I started reading elementary
economics. If the House will pardon
me, I might mention a matter con-
nected with me. In 1952 when my
chief asked me to take up the res-
ponsibility of Commerce and Industry
portfolio I received a deputation of
the Federation of Chambers of
Commerce two days after I took
over. I asked the gentlemen what
they came to see me for. They
said, it was a courtesy® visit. After
that the conversation did not proceed.
Then I asked them whether there was
any other purpose. One of them said
to me: “If you won't take offence we
will say what we have in our mind™.
I asked him to say what they had in
their minds. They said: “We have
heard and seen from all your various
pronouncements that you are not in
favour of private enterprise, sand
therefore we are somewhat afraid that
this charge that has been given might
be operated to our detriment”, 1 had
to tell them that my chief had given
me a responsibility which I had teo
discharge in consonance with the
principles and policies of my party,
and therefore my personal opinion
would not stand in the way of their
getting justice. That is only by the
way. I did not tell my hon. friend
opposite that I was a believer in
laissez faire economy; nor do I think,
except perhaps in the heat of the
moment, I should have presumed to
tell him that he did not know econo-
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mics. He knows life and life is eco-
nomics, and I certainly did not say
that he did not know economics. But
sometimes, merely because he is in
the opposite side, he is out to find
Lault with us and, may 1 say, in find-
ing fault with us he has been less than
just to us.

Take for instance his criticism about
the Rourkela plant. In one sense 1
am prepared to accept responsibilities
for all that has transpired in regard
to any shortcomings in respect of the
three steel plants from my hon. col-
league Sardar Swaran Singh, because
the responsibility was entrusted to
me and, therefore, anything that goes
wrong in these steel plants is my per-
sonal and primary responsibility. May
I tell my hon. friend opposite that
there has been no avoidable delay?
So far as the Rourkela Plant is con-
cerned, it is true that we had to call
for revised specifications. because the
specifications which we originally re-
ceived were only for 3,560,000 tons of
finished steel and the picture we are
envisagmg is for a total production of
somewhere near five million ton..
Rourkela as it then was did not fit in.
That meant some delay. Undoubted-
ly, we could have gone on with the
3,50,000 tons and then added later on.
That is one way of doing it and, may-
be, that would have been the wiser
way of doing it, but the cost of doubl-
ing the plant later, once you set up
all your services, supplies, space and
things of that sort for a 3§ lakh tons
of steel. would cost much more to
the Indian public than the delay of
six months.

Mention was made of wour having
terminated the agreement so far as
the participation of the consultants is
concerned. May I tell him that it was
alsc done after mature consideration.
We are short of foreign exchange.
And, if it is a question of getting Rs. §
crores or Rs. 8 crores of additional
foreign exchange without having to
pey an undue price for them we
would not have thrown it away. I
found that the price was rather high.
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Then he mentioned that the contract
was not finalised. I do not know
where he got his information from. 1
do not know; probably somebody in
the Iron and Steel Ministry told him
about it. Contracts for all the essen-
tial things have been finalised.

Acharya Kripalani (Sitamarhi):
May I know when they were finalis-
ed?

Shrt T. T. Rrishnamachari: They
were mostly finalised before I handed
over charge to my colleague Sardar
Swaran Singh. That happened some-
time in April, 1957. Maybe a few
odds and ends here and there have
still got to be done but they have to
take their own time. Maybe that in
the contracts that we have given, one
or two things had to be changed.
There 1s some delay in civil engineer-
ing. These things happen and if my
hon. friend said that we have not
chosen our contractors properly, that
we have not put in adequate wman-
power or engineering personnel then,
I would have pleaded guilty with him.
I would tell him, “yes, it is true,” and
I would have given an explanation,
satisfactory or otherwise. But I do
not think the charge that he laid at
our door was true.

On the same plane is the charge
against Government with regard to
the co-op-rative movement. In coun-
tries which he visited, I suppose he
found Governments taking an interest
in the co-operative movement, So
are we. The Government here are
taking & deep and abiding interest in
the co-operative  movement. The
Planning Commission has provided a
very large sum, I think, Rs. 47 crores,
so far as encouragement of co-opera-
tive movement is concerned. And the
achievement is quite substantial. In
the case of membership during the
sast three years, 1853-54, 1954-55 and
1955-56, the membership has increased
by about 52 per cent paid-up capital
ot co-operative societies, 70 per cent;
working capital, 81 per cent; assests
and investments, 90 per cemnt
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I would also like to tell him some-
thing in greater detail in regard to
what Government have done. As a
result of the Rural Credit Survey
Committee’s report, certain changes
have been made in regard to the type
of assistance that would be given to
rural areas. The Reserve Bank and
the Food and Agriculture Ministry
were charged with undertaking this
task. May I say that in regard to
credit societies, the resources that are
now provided through the medium of
the Reserve Bank, by augmentation of
share capital at all stages—primary,
* district and the apex level—are some-
where about Rs. 5 crores which is the
amount of money that the State Bank
has given to the State Governments
and the State Governments might
have added something. Medium-
term resources to the State co-opera-
tives, the apex banks and the Cen-
tral Government are provided by the
Reserve Bank to the extent of Rs. 4
crores to Rs. 5 crores. The marketing
organisations have also been given
assistance by the Reserve Bank for
increasing the share capital of the
marketing organisations. The co-
operative Development Board which is
working under the aegis of the Food
and Agriculture Ministry has spent
more than Rs. 1 crore. For the buila-
ing of godowns and for subsidising
the building of godowns, they have
been given a grant of Rs 1 crore.

The Reserve Bank has taken a per-
sonal interest in providing for the
training of staff. It has been going on
for a number of years in order that
these societies might have the serviceg
of qgualified people, and the gubsidies
that have been given for that purpose
by way of recurring expenditure
amount to more than a crore of
rupees.

The Reserve Bank have also got
training schemes on which over a
period of years they have spent very
nearly Rs. 50 lakhs, and assistance is
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peing given to processing societies—
raw jute and sugar-cane. This assia-
tance is being directed through the
Co-operative Development Board
under the Food and Agriculture
Ministry and through the State Bank
of India.

~

I might mention also that the Re-
serve Bank lends what might be call-
ed short-term money, which really
means 12 months, for production and
marketing through cu-operatives. and
it is about Rs. 40 crores a year now,
to which has to be added a sum of
Rs. 35 crores a year which the socie-
ties themselves are putting up. Maybe
that these resources act in a different
way, so far as we are concerned. in
regard to the price of foodgrains, but
to <ay that the co-operative movement
here has not got the leadership or
active support of the Government is
not right

Shri Masani made certain points.
As 1 said, his personal reference to
me was undoubtedly complimentary:
his refcrence to the Government and
the Planning Commission was less so.
There 15 no point now to try to find
the parentage for the Plan. 1 can
only tell him that it is not a found-
ling., It has a proper parentage, very
respectable. There is no use saying
that this person or that person did
it, because the Planning Commission
has provided the Plan and the Gov-
ernment, after careful examination.
have accepted the Plan. So, the res-
ponsibility for the Plan is that of the
Government today.

Acharya Kripalani: Foundlings are
also recognised in India.

Shri T. T. Krishnamachari: My
experience with foundlings, 1 am
afraid, i3 somewhat meagre. I am
sure my hon. friend knows more about
it

The question of ideology was agam
raised. I would like to tell him that
this must be considered closed tesue
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aow. So far as ideology is concern-
ed, what my friend opposite said is
not true. Then, they seem to indicate
that there must be a reversal of the
gear. No. The chariot goes on. Do
wiey want us to go slow? But the
wheels go on. The pace will be regu-
lated by the road through which it
wavels and the amount ot man-power
that is put behind it. But it will go
on. 8o, there is no question of revers-
mg the gear.

On the question of internal resour-
ces, many hon. Members made a
reference. It 1s true oftentimes in
the past, when I was speaking, I had
given internal resources a somewhat
lower priority than to external re-
sources. But that does not mean that
internal resources position is such
that resources would be picked up
and gathered on the wayside. 1 shall
mention something about it before 1
close.

My friend Shri Tyagi 1s in a unique
position. May | say that I sometimes
envy him, his independence.

Shri Tyagi (Dehra Dun): God
willing, you will have it goon.

Shri T. T. Krishnamachari: The
position is this. 1 do not know if
any hon. Member has experience of a
funeral. When a man dies and when
there is a funeral, he leaves behind
the widow. These widows go angd cry,
but innately they are glad because
their fold has been increased. I do
not deny or refuse the pleasure of
increasing the number of widowed
Ministers that Shri Tyagi wants to
augment. When I cease to be a
Minister, I shall not be here to criticise
the Government; and that, I hope, is
a thing which is under my control.
As I said, 1 did not want to refer to
this question except to say that Mr.
Tyagi knows more about Government
than anybody else does here, and
knowing about Government, he is free
from the inhibition that a person who
is in the Government has today. Very
possibly I might say the same thing
in a private capacity. My Tyagl has
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said, “What has the Prime Minister
done? What has the former Finance
Minister done? What does the present
Finance Minister do? What did he do
a> Commerce and Industry Minister?”
They all make mistakes. So did Mr.
Tyagi and his knowledge is undoub-
tedly useful. But his liberty ghould
not be misused.

Mr. Bharucha, I think, must be a
little offended because the Prime
Minister made a reference to him.
Now that he is going to deal with the
almost next but one item with
which 1 am concerned, I would like to
Keep peace with him. But I hope he
would not be too offended if I say
that I have nothing to add to what
the Prime Miumister said.

I have not mentioned Mr. Khadilkar.
As I told you, I have got a great deal
of respect for him and his views. But
then he was jumbling up a number of
things, what is the position of the
Planning Commission and so on. Does
he want the Planning Commission to
be an independent body, in which case
neither the Government nor this House
would have anything to do with it? It
happens in certain countries. If he
wants it to be responsible to the Gov-
ernment, it is responsible to the Gov-
ernment and you can move a vote of
censure on the Government for failure
to implement the Plan as presented.
The Government must find adeguate
explanation to say why that vote
should not be granted.

He mentioned something about
private enterprise, something that 1
said somewhere and so on. So far as
we are concerned, we have given a
place to private enterprise and private
enterprise will have to do the process-
fng of many of the things that we
manufacture in the public sector, I do
ne: th:nk there is anything new that he
has excepting perhaps to put it slightly
more pungentiy than he normally does.

Therefore, I have tried to cover much
ground, but I do not propose to deal
with the Question of the import policy
for which really the former Commerce
und Industry Minister is responsible.
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It has become a parrot slogan. I sup-
pose it is Quite nice to be a parrot.
Hon. Members opposite can be parrots
and might probably have beautiful
wings which you can look at. But once
they open their mouths, they are
like the parrot in the puranic days
which repeats things because of
what you call semsarga dosha. They
are in bad company and the parrots
must say those things. In spite of the
fact that the parrot has been corrected,
the parrot will go on repeating. There-
fore, there is no need for me again to
defened myself or the Government or
the previous Commerce and Industry
Minister.

Shri Hem Barua (Gauhati): Are
there no parrots in the Treasury
Benches?

Shri T. T. Krishnamachari: There
are no parrots here.

Shri Hem Barua: Perhaps they are
eagles and kingfishers.

Shri T. T. Krishnamachari: The hon.
Member can let his imagination loose
and consider that we might be any-
thing, vultures even, if he likes. But
the only trouble about it is we have
not got the capacity of the vulture to
deal with the people who meddle
with it.

12.34 hrs.
[Ssr1 BARMAN in the Chair]

I think the House will certainly
expect me to say now something about
the Plan. All that I have been
saying all along is something outside
the Plan. My colleague mentioned the
other day about the figure of the Plan
that we now envisage. Speaking in
terms of possible increase in the
financial size of the Plan, the review
that has been made by the Planning
Commission indicates to us that we
have to come back to the Rs. 4,800
crores, which would be the financial
limit of the Plan. Forecasts of the
resources were attempted in this con-
nection and even for this purpose, the
resources, both internal and exter-
nal, were somewhat inadeguate. In
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regard to internal resources, there was
a gap of about Rs, 400 crores after
allowing for deficit financing of
Rs. 1,200 crores. On the external side,
the balance of payment gap was esti-
mated to be Rs. 1,100 crores. Even
filling this gap would not be an easy
task; but it will probably be more
now.

The original estimates in regard to
the Plan requirements were perhape
on the low side. What is really causing
us a certain amount of trouble {n
regard to resources was, is rather that
the non-planned expenditure such as
defence had to be raised and that
impinged very largely on the external
side of our resources. It is in the light
of this development that the re-orien-
tation of our economic policy had to go
on during the last few months. The
Planning Commission had an opportu-
nity of reviewing the position as it
obtained during the last 18 months,
since the Plan began. For 1956-57 the
Plan outlay falls a little short of
Rs. 700 crores. There have been con-
siderable shortfalls in the States
because of their preoccupation with
other things, and not the least, States
reorganisation.

In 1957-58, as against the Plan target
of Rs. 960 crores, the actual outlay may
turn out to be smaller. For the two
years together, the expenditure on the
Plan probably would be in the region
of about a third of the Plan outlay.
This has been indicated to you by my
colleague in making the opening
speech.

I have been considering the problem
of resources against the target of
Rs. 4,800 crores, but I must confess
there are still several uncertainties in
the situation. The fact is that the
critics who have spoken about our
estimate of the Plan do not realise
that a dynamic plan creates various
difficulties in the way merely because
of the mutation that the implementa-
tion of the Plan brings in its way.
To anticipate everything and control
everything is very difficult. We csn
control many things, but that would
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mean a plan in which nobody can have
any say. It has to be completely
authoritarian.

The second fact that one has to
recognise, which I think is often not
recognised in this House, is this. The
House is very powerful. It controls
the destinies of this country, but at the
same time, by the Constitution a very
large segment of normal governmental
powers has been given over to the
States. And that is a thing that
neither the House nor we as represen-
tatives or trustees of this House can
exercise excepting through methods of
persuasion. Mr. Khadilkar will agree
with me that there the Planning Com-
mission is very useful. It is useful in
the direction of apportioning the
resources the Centre gives to the
various States in an objective manner,
‘having in mind the totality of the
development of the whole country. It
is useful in advising the States, which
I cannot. Very often, if I give advice
to the States, the State Finance Minis-
ters will say, “You are being dicta-
torial”. The Planning Commission,
because 1t has not got the power to
enforce the advice, is more palatable
and we should not forget the fact that
we are planning in a democratic set-up
where every act of ours is being
magnified and brought on the forum of
this House. @ We are also acting in a
federal set-up which adds to our diffi-
culties, and this increases the uncer-
tainties in the situation. Nevertheless,
1 am reasonably hopeful that with an
effort we shall succeed in raising
resources to match this target.

Shri Bimal Ghose (Barrackpore):
May 1 ask one question? What rela-
tion would this amount of Rs. 4,800
crores bear to the physical targets?

S8hri T. T. Krishnamachari: As a
matter of fact, I am only dealing with
financial targets. The physical targets
might suffer certein diminution. The
physical target may suffer diminu-
tion because of the price recession
that is going on in the world, which is
unfortunate, I don't think we can pro-
vide anything against price recession.
It is guite likely that some of our

4
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purchases may become somewhat
cheaper, that is, those which we have
not already purchased. That might
give a $mall advantage in the over-
all picture—a very small advantage.
But price recession in the world is
also going to mean a certain amount
of difficulty in our export trade.

But I am only dealing with the
financial targets now. About physi-
cal targets I shall probably say a wgrd
before I close,

Shri Panigrahi (Puri): Are we
going to adhere to the target of
Rs. 1200 crores of deficit financing?

Shri T. T. Krishnamachari: 1 think
1 shall mention a word about it also
before 1 close.

Naturally, the questions that are
put by the hon. Members are indica-
tive of the fact that the House is
anxious to know how the Plan is to
be rephased in the light of both jn-
ternal and external resources and
which physical targets are going to
be reduced, which schemes are going
to be accorded low priority, what in a
word is the size and shape of the
streamlined plan. I am afraid, it is
not possible for me at this stage to
give a clear-cut answer to the gques-
tion. I hope it would be possible for
the Planning Commission and the
Government to give a more clear
picture or a more precise picture of
the position some time towards the
middle of the budget session. That is
my hope.

One point has been made clear and
that is that we want to ' exert our
utmost to see that the projects in the
core of the Plan are duly implemented.
In other words, every care is taken
while re-adjusting the Plan to see
that we do not sacrifice the growth
potential of the Plan. That is where
what my hon. friend, Mr. Dange, has
mentioned is perhaps relevant. The
question of coal, the question of steel,
the question of irrigation, the question
of ports and railways, if they are
today given the go-by, then the
growth potential that is necessary for
the Third Plan will not be there
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The crucial problem at this stage is
to secure the foreign exchange re-
quired for the core projects an which
a considerable sum of money has al-
ready been spent. There are out-
standing commitments on Government
account and in respect of projects in
the private sector as well, which have
to be met. Altogether, our estimate
is that we need external assistance of
Rs. 700 crores to enable us to meet
these commitments.

1 have already told the House the
efforts that we are making in this
direction. What 1 would like to
tell the House is that there is a
‘“bunching” of external commitments
which we require for the next
eighteen months. A large part of the
deficit of Rs. 700 crores 1 have men-
tioned now is expected to arise during
this period of 18 months from now on.
It is in view of the need meanwhile
to utilize our foreign exchange re-
sources as fully as it is consistent with
prudence that we are coming up to
Parliament with a Bill to amend the
relevant settions of the Reserve Bank
of India Act.

Broadly speaking, the considera-
tions in terms of which we are pro-
ceeding are as follows: ,

We are trying to provide funds,
both internal and external, for carry-
ing forward projects which have al-
ready commenced and have moved a
considerable step forward.

We are endeavouring to complete, to
schedule, the programmes in respect
of the core of the Plan which, as I
said, happens to be the Tailways,
major ports, steel, coal and, to the
extent possible, ancillary power

We are not undertaking any new
commitments outside the core except
against external assistance, foreign
nvestment or deferred payment terms.

Assuming that the foreign exchange
rasources for the programme sketch-
ed sbove are available, I should ex-
pect that the performance in terms of
the achievement of physical targets
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and increase in national income and
employment will not fall excessively
below the original targets. This
would almost be true on one assump-
tion, which I consider to be an im-
portant assumption, namely, that
the inecrease in food pro-
duction over the Plan period
will be satisfactory. Increase in the
aggregate output, expansion of em-
ployment and the attainment of high
levels of investment without causing
economic instability are vitally re-
lated to the successful achievement of
the target in the matter of food pro-
duction.

I have already said enough to show
that our :mmediate problems, in res-
pect of resources, special ex-
ternal resources, require all
our attention at present. It s,
therefore, not  particularly pro-
fitable at this juncture to attempt to
map out the likely position in Tespect
of resources and performance for the
remaining period of the Plan. Never-
theless, a broad indication of our
course of action or the likely course
of development is perhaps necessary.
Now I shall do so, provided it is un-
derstood that the exercise that I am
making is extremely tentative.

At the same time, I would like to
underline the position mentioned by
the Prime Minister yesterday about
food production. Though we recog-
nize the importance of it, we should
not fail to recognize the fact that there
1s a certain amount of inevitability
in regard to food production Ilag-
ging behind other development
in countries which-are under-develop-
ed or which have a large population.
I was looking into a book about
Soviet econcmy and I found therein
an essay by Professor Colin Clark. He
was comparing the growth of the
Soviet economy in relation to certain
West European countries. He had
indicated the point there that while
industrial development in the Soviet
economy can stand comparison with
the development of many of the West
Eurcpean countries, the development
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in the total lagged behind, and that is
largely because the agricultural sector
lagged behind the development in the
Soviet economy in other sectors.
12.47 hra

{MR. SPEAKER in the Chair )

The Prime Minister mentioned
about the difficulty which China is
facing in this context. Therefore, we
have to recognize the fact that in any
country where there is a large popu-
lation, the agricultural aspects of any

Plan could not be underrated.
Even continuous striving might
perhaps not lead you to realize
the expectations that you have in

that regard and it may be that
because of the lack of progress in the
agricultural sector, pari passu with the
progress in other spheres and the
total development has not taken place
to the extent that you had figured for
if you look only into the industrial
development, it might perhaps give

you a totally different picture of the
situation.

The House is aware of the measures
we have taken to augment our tax
resources. The measures taken by
the Centre add up to an additional tax
yield of Rs. 800 crores over the five
year period. The tax yields are also
expected to increase as the Plan pro-
ceeds. Further marginal additions to
this effort are perhaps possible. The
recommendations of the Finance Com-
mission will mean the transfer to the
States of a sum of Rs. 170 crores with-
in the Plan period. Some of the tax
measures adopted at the Centre will
benefit the States also. For the rest,
1 think, the ball is now in their
court. The States also must raise
more resources for their plans, enough
and more to match the targets that
they had originally expected. Al-
together the contribution of additional
taxation in the Centre and in the
States will cover the gap of Rs. 400
crorexs that was left {nitially in the
Plan; it can, if, as I said, the States
play their part, make a significantly
larger contribution. In fact, it is
imperative that the States must raise
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some of the non-development expen-
diture works alse. They must do
more than was envisaged in the Plan.
The balance from revenue gecured in
this manner plus the surpluses of the,
Railways which, 1 expect would be
larger than we had originally antici-
pated, should enable us to finance

mor: than 25 per cent. of the Plan
outlay.

Realisations of market loans have,
unfortunately, fallen below our ex-
pectations. So also 1 am sorry to say,
the collections from small savings.
There’is need to step up substantially
the latter. We at the Centre and my
colleagues in the States propose to
strive our best not only to reach the
original targets, but to exceed them. X
have every hope that the capital
market will improve in course of time.
But, I regard our effort on small
savings as crucial for the fulfilment of
the Plan. There is no doubt that in
spite of all our difficulties and upsets,
the national income has been increas-
ing steadily. There is a sav-
ing potential in the economy sufficient
to grve us the resources we need, pro-
vided effort is made to this
end, and that on a national
scale. I am sure Members of this
House will interest themselves indi-
vidually and collectively in making

this part of the programme of raising
resources a success.

I need not go through all the details
of the sources that we can tap. Un-
doubtedly, the foreign exchange gap
of the Plan being larger, accretion of
resources under this head will have to
be larger. The actual outcome is a
matter for the future. )

There is one aspect of this kind of
resources on which some hon. Mem-
brr asked me to say a word and 1
will do so, that is the question of deficit
financing. The ceiling for defieit
financing accepted in the Plan is
Rs. 1200 crores. It was never the
suggestion that this amount of defleit
financing could or would be gone
through whatever the economic situe-
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tion. I think this mode of financing
will have to be curtailed to some
extent and, I am inclined to regard the
figure Rs. 800 crores as a limit under
the conditions that have emerged. In
fact, we could perhaps have resorted
a little more in the direction of de-
ficit financing if we could maintain
this level of our foreign exchange
gap, the gap in our foreign trade
namely of there being a large gap
which means mopping up of internal
resources to that extent. Since that is
not possible on a very large scale
unless certain other conditions
ensue, I am afraid the limits that we
have to put on ourselves in regard to
deficit financing have got to be some-
what more rigid.

In the first two years of the Plan,
the actual deficit in technical terms
would probably be of the order of
about Rs. 500 <r.res. The further
limit that is allowed to us is relative-
ly small. I would like to say this
that as I see the future, we, probably
would not need any deficit financing
in the last year of the Plan. We can
rule that out. We have to keep an
eye on the deficit financing that we
indulge in during the third or fourth
year of the Plan. Nevertheless, what
the Prime Minister said yesterday is
relevant, namely, our internal re-
sources have to be stepped up if we
are to implement a plan outlay of
Rs. 4800 crores.

You might ask why this question
of internal resources is under strain.
My hon. friends opposite might say,
this Plan is ambitious.

Shri M. R. Masani (Ranchi-East):
Inflation.

Shrt T. T. Krishnamachart: Inflation
is a bogey....

Shri M. R. Masani: It is a grim
reality.

Shri T. T. Krishnamachart:....In-
flation in India is totally different from
inflation in other countries. There
will be no inflation in India if food
price is somewhere neaz that ruling in
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1853-54. Because our ideag of in-
flation and the effects on our economy
by way of Inflation is largely in
regard to increase in the price spiral
of foodgrains. But, from that point
of view, I can say that in other Euro-
pean countries which speak of infla-
tion in India as being a potential
danger, for a standard of living similar
to what we have here, they would
have to spend four times. I do not
know if Acharya Kripalani has
seen it. It may not be so in East
European countries to any large
extent. I do not know anything about
it. But, I do /ind in the western
countries,—you have to spend four
rupees there in order to get what we
get for a rupee in this country. For
anybody outside to speak of inflation
in India is not true from that point
of view though so far as we are
concerned, certainly, in certain parts
of India, in the rice consuming areas,
any increase in price of rice from
Rs. 18 or 14 a maund to Rs. 18 or 20
or 22 is something which is terrific.
The capacity, the cushion is so small
that any increase does affect us. So,
there is no use of speaking in terms
of inflation from the point of view of
western economic theory.. Our infla-
tion, if it exists, has a different cause
and a different effect.

As a matter of fact when you cur-
tail the Plan, when you find that you
have to give up this power project and
on examination you find that there
ate hundreds of indusiries waiting to
be started in that area and the drop-
ping of the power project will mean
that that particular area will not be
developed, it makes it very difficult
for us to think in terms of the Plan
being ambitious.

In regard to expenditure on social
overhead capital, in regard to housing,
in regard to sluma, in regard to re-
fugees, in regard to provision of
employment on & wide scale, we are
stll far from even the optimum—
leave alone the question of the desi-
rable limit How could anybody in
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this country say that this Plan is
ambitious, that we have framed an
ambitious plan. It is not ambitious
enough in my view. The fact that
we have framed a Plan of this nature
is because of compelling necessities
which the resources position imposes
on us. -

The question of stepping up invest-
ment, that is to say, increasing the
savings because undoubtedly there has
been an increase in the national
income is a very important factor to
which this House and everybody else
has to devote some attention.

I do not propose to deal with
pruning or cutting down of the Plan
and the elongation of it because the
Prime Minister has dealt with it. 1
cannot understand why the Plan
should be elongated. Supposing—it
does not help us—some things could
not be done, if anything has been
taken mto account and if it is not done,
it will flow into the third Plan. if
something is not taken, it naturally
gets dropped and begins in the third
Plan. I really can't understand the
rationale behind the suggestion, make
it a six year Plan, make it a seven
year Plan. What is the object
Assuming that you cannot do it, it
goes into the next plan. For
instance, we have recently concluded
an agreement In regard to heavy
machine building plant being put up
with the help of US.S.R. Surely,
that plant is not going to start pro-
duction during this Plan, or at any
rate, it will just perhaps get started.
The ancillaries for that plant will have
to be started now. It is really a
thing where production will start in
the third Plan, not in the Second.
There are many projects of that nature
which would probably go into the
third Plan. I can’t quite understand
this logic behind people who tell us,
elongate the Plan. .

Shri Hem Barua: That would be
elongation under a different seal

8hri T. T. Krishnamachari: If it is
matter of semantics, my hon. friend
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who speaks English with almost a

foreign lisp can have the pleasure or

satisfaction that what he has said has
happened.

Shri Hem Barua: I find the same
thing in the Finance Minister’s English
as well. (Interruption).

Shri T. T. Krishnamachari: My hon.
friend evidently thinks that every-
thing is modeiled on his own.

Mr. Speaker: This has nothing to do
with the Plan.

Shri Hem Barus: He has gone off
the track.

Shri T. T. Krishnamachari: I have
explained the lines along which we are
proceeding, the lines of our thinking
in the face of the present situation.
As I have stated earlier, it is not
possible to state precisely where the
Plan will perhaps be cut in conse-
quence of the reviewing that is taking
place now. For the core of the Plan
itself, we have to make sizeable com-
mitments. Arrangements for this

_purpose are under way. As I said

before, there is a downward trend in
prices abroad and that might perhaps
help us to some extent. We have in-
cluded in the core a few of the im-
portant power projects in the Plan.
We need to complete more even to
take on a few new ones. But that
must depend upon the resources
available. Similarly, in regard to fer-
tiliser projects, we hope to see through
one of them as at present and we
are trying to secure deferred pay-
ment terms for the others.

13 hrs,

The programme of industrial de-
velopment in the private sector has
proceeded fairly satisfactorily, but
some of them require further com-
metments of foreign exchange which
we may not be able to spare, unless
it be that the naticnal resources are
otherwise wasted and the foreign ex-
change has got to be found.

In these circumstances, I regret to
say I am not in a position to present
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anything like a full picture of the
likely outturn during the entire Plan
period at the present moment. I
would only like to add that we are
keeping a close watch on the position
and the Planning Commission and we
would certainly make an attempt to
present a picture of something which
is near precise to the House sometime
during the Budget session. But we
hope, Sir, notwithstanding our present
difficulties to adhere to the essential
objectives and priorities of the Plan.

I would only like to say a word
about the amendments. In the face of
what I have stated here, the amend-
ments do not seem to fit in. If it is
a question of examination by an out-
side body that would mean that the
Planning Commission itself is incapa-
ble of examining it. It is examining
it at every stage. The other, like
elongation or whatever it is, is a thing
which is beside the point after, I pre-
sume, what I have stated.

Therefore, while we appreciate the
sincerity of the purpose behind some
of these, we are not in a position to
accept them, as they would not help
but hinder the objective which this
House, the country and we have before
us.

Mr. Speaker: I would like to know
if any hon. Member wants any parti-
cular amendments to be put to the
vote of the House.

I find hon. Members want the fol-
lowing amendments to be put to vote:
No. §, 9, 13, 17 and 23.

The question is:

‘That for the original motion, the
foliowing be substituted, namely: —

“This House having considered
the Second Five Year Plan in
relation to the current economic
situation, is of the opinion that
enough emphasis should be laid
en agricuiture so as to bring
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about a balanced development of
industry and agriculture without
which the successful implementa-
tion of the Plan may not be possi-
ble.”’

The motion was negatived.

Mr. Speaker: The question is:

‘That for the original motion, the
following be substituted, namely:—

‘“This House having considered the
Second Five Year Plan in relation to
the current economic situation, is of
the opinion that in the First Five
Year Plan—

(i) prices have risen dispropor-
tionately;

(ii) the investment in the private
sector has exceeded the entire
plan target and flowed outside
the plan;

(iii) foreign exchange reserves
have depleted without pros.
pects of replacement.

(iv) the Government has shown
vacillation and lack of unity
of purpose; and

(v) the living standard of the
people has already fallen be-
yond tolerable level

In order to correct the situation and
to correctly develop an economy, the
House is of opinion that the Plan must
be basically changed”.’

The motion was negatived.
Mr. Speaker: The question is:

‘That for the original motion, the
following be substituted, namely:—

“This House having considered the
Second Five Year Plan in relation to
the current economic situation, is of
the opinion that the Plan should be
re-phased in relation to the availa-
ble resources within the country and
to the extent it is feasible to raise
credit abroad, and to this end, this
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House recommends to the Govern-
ment—

(i) to make a clear-cut category-
wise statement as to what pro-
jects in  wvarious filelds are
finally to be included in the
re-phased Plan and what are
to be postponed:

(ii) to announce by way of a
policy statement that a two-
year breathing time will be
given at the end of the
Second Plan to the nation to
recover from the stresses and
strains of the two Five Year
Plans;

(iii) to announce by way of a
policy statement that deficit
financing will not be permit-
ted to exceed Rs. 800 crores
and that even the core of the
Plan, if necessary, would be
re-phased to keep within the
limits of Rs. 800 crores of de-
ficit finance;

(iv) to make strenuous efforts to
prevent rise in food prices
and articles of domestic con-

sumption;
(v) to give all-out aid to hard-
currency earning exports;

control credit facilities; en-
courage flow of foreign in-
vestments; and

(vi) to assure the nation that
during the remaining Plan
period there will be no fresh
major tax imposition on the
middle and poor classes.”’

The motion was negatived.
Mr. Speaker: The question is:
‘That for the original motion, the
following be substituted, namely: —

*“This House having considered the
Second Five Year Plan in relation to
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the current economic situation, is of
the opinion that the failure of the
Government to take prompt and
adequate measures to check the
deteriorating agrarian situation and
its vacillating policy in regard to the
foreign exchange reserve, has created
difficulties for the successful imple-
mentation of the Plan.” '’

The motion was negatived,
Mr. Speaker: The question is:
*‘That for the original motion, the
following be substituted, namely:—

“This House having considered
the Second Five Year Plan in re-
lation to the current economic
sitution, is of the opinion that—

(1) more emphasis should be laid

on agriculture;

(11) cottage industry

given priority; and

(iii) emphasis should be laid on

organising village Pandha-
yats.”’
The motion was negatived.
All the other substitute miotions*
were, by leave, withdrawn.

should be

NAVY BILL

Mr. Speaker: The House will now
proceed with the clause-by-clause
consideration of the Navy Bill

The time allotted for this Bill is 10
hours, of which 5 hours and 42
minutes have been taken; so a balance
of 4 hours and 18 minutes are left,
Clause 12.—-(Validity of enrolment)

Mr. Speaker: 1 fid no amend-
ments tabled to this clause. I shall
put it to vote,

The question is:

“Clause 12 stand part of the BilL”

The motion was adopted.
Clause 12 was added to the Bilk

£

*The foBowing substitute motion moved by the late Shri Tysbji on the r3jth September, 1937, wis
deemed to have been negatived under the direction issued by the Speaker—
‘“That for the original motion, the following b¢ subatituted, namely:—

“This House having idered ¢the S

situation, is of the opinion that steps  De taken O

sad to svold deficit financmng'.™

d Five Yecar Phan in relstion 1o the current economic
improve the position regarding fortign exchange
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"Clause 13—(Oath of Allegiance)

Shri Easwara Iyer (Trivandrum):
Sir, 1 beg to move:

Page 7, line 37—

after “established” insert “and
to the Union of India.”

In moving this amendment 1 submit
to the consideration of the House
that the taking of oath is not merely
a technical or a formal matter.
Taking of oath means that he bears
allegiance to the country and a
breach of that oath will constitute
him as a traitor to the country. So
that I cannot understand why loyalty
to the country is not also made a sub-
ject matter of the oath.

Clause 42 says—

“Muntiny means any assembly
or combination of two or more
persons subject to naval law with

_ the common object of,—

(d) seducing any person subject
to military naval or air force law
from his allegiance to the Consti.
tution or loyalty to the State or
duty to his superior officers;”

Here it has been provided that
mutiny means seducing a person fub-
ject to military, naval or air force
law from his allegiance to the Cons-
titution or loyalty to the State.
Therefore, 1 would commend to the
hon. Minister that this addition may
also be made in the form of the oath,
because oath is a very solemn matter
and its solemnity shoauld not be des-
troyed by taking away the allegiance
to the Union of India.

Mr. Speaker: Amendment moved;

Page 7, line 37—
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after '‘established” insert “and
to the Union of India.”

The Deputy Minister of Defence
(Shri Raghuramaiah): Sir, I am
very glad that the question of loyalty
to the Union has been emphasised so
much by the mover of this amend-
ment. The oath prescribed in the
present clause follows the general
pattern of the oath prescribed for
Ministers of the Union, Members of
Parliament, and so on under Schedule
III to the Constitution of India.
Allegiance to the Constitution im-
plies naturally loyalty to the country.
It is difficult to conceive of dis-
loyalty to the Constitution which will
not also mean disloyalty to the
country.

Shri Easwara Iyer: It can be there.

Shri Raghuramaliah: Of course,
certain words have been put in the
definition of mutiny. But that, Sir,
is a specific provision. When we
prescribe an oath it must cover all
cases and following the pattern of
the III Schedule to the Constitution,
we thought that the present defini-
tion is sufficient. 1 would, there-
fore, submit that there is no need for
the amendment.

Mr., Speaker: 1 shall now put
amendment No, 13 to vote.

The question is:
Page 7, line 87—

after ‘“established” insert *“and to
the Union of India”. .
The motion was negatived.

Mr, Speaker: The question is:

“That clause 18 stand part of
the Bil.”

The motion was adopted.
Clouse 13 was added to the Bill

Clause 1a— (Liability for service of
officers and seamen)
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Shri Easwara Iyer: I beg to move:

Page 8, line 8—

after ‘No officer’ insert ‘or sea-
men’.

This is a consequential amendment.
Sub-clause (2) reads:

“No officer shall be at liberty to
resign his office.....”

This amendment seeks to bring sea-
men also within the ambit of this
provision.

Mr. Speaker: What about amend-
ment No. 15?7

Shri Easwara Jyer:
for the same purpose.

That is also

I beg to move:

Page 8, line 16—

after ‘Officers’ insert ‘Seamen
and’.

>

Mr. Speaker: Amendments moved:
(i) Page 8, line 8—

after ‘No Officer’ insert ‘or seamen’.

(ii) Page 8, line 16—

after ‘Officers’ insert ‘Seamen and’.

Shri Raghuramailah: There are
two provisions in this clause and
what the hon. members want is there
already in sub-clause (2). The first
part of this sub-clause reads:

‘No officer shall be at liberty
to resign his office except with
the permission of the Central
Government’.

and the second part reads:

“no seamen shall be at liberty
to resign his post except with the
permission of the prescribed
officer.”.
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The only difference is as regards
the authority which will have to ac-
cept the resignation. In the case of
seamen, it has been considered that
it would be quite sufficient to leave it
to the prescribed officer; it may be
the Chief of the Naval Staft or any
other officer as may be prescribed
according to the circumstances of the
case. It might cast a heavy burden
on the Central Government and take
a lot of their time if they were to go
and examine necessarily every case of
resignation by a seaman, That is all
the distinction. Therefore, I submit
that the amendment is not necessary.

Mr. Speaker: I shall now put
amendments Nos. 14 and 15 to vote.

The question is:

Page 8, line 8—

after “No officer” insert “or
seamen”.

The motion was negatived.
Mr. Speaker: The question is:
Page 8, line 16—

after “Officers” insert “Seamen
and”.

The motion was negatived.
Mr. Speaker: The question is:

“That clause 14 stand part of
the Bill".

The motion was adopted.
Clause 14 was added to the Bill

Clause 15.—(Tenure of service of
officers and seamen).

Shril Easwara Iyer: I beg to move:
Page 8—
after line 29, add:

“Provided that no officer or
seaman shall be discharged, dis-
missed or reduced in rank unless
opportunity is given for the said
officer, or seaman to show cause”

This amendment seeks to add a pro.
viso to clause 15 wheredby no officer
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or seaman shall be discharged, dis-
missed or reduced in rank unless am
opporuntity is given to him to show
cause agaimst such dismissal or reduc-
tion in rank. This is a very element-
ary rule of natural justice, and that
is also embodied in article 811 of our
Constitution.

Now, although the Fundamental
Rights available to citizens have been
restricted or abrogated to a certain
extent, so far as this Bill is concern-
ed, yet I say that this would not
come within the ambit of those
Fundamental Rights, but it is only the
rule of natural justice embodying the
principle of aude alterem par tem.

Quite apart from the fact that the
officer who is subjected to the punish-
ment is or is not given an opportunity
to argue the case, at least, 1 submit,
an opportunity for submitting a writ-
ten explanation in case of proposed
dismissal or proposed reduction in
rank or removal from service may be
given. The proviso seeks to achieve
that purpose. I do not think the Min-
ister will have any objection to this
amendment. ,

Mr. Speaker: Will that not come
under the phrase ‘Subject to the pro-
visions of this Act and the regulations
made thereunder’?

Shri Easwara Iyer: That is a case of
dismissal or discharge by taking dis-
ciplinary action against him. But in
cases where he has committed offences
within the provisions of the enactment,
he is entitled to trial. But this enact-
ment has not provided for any notice
being given prior to his dismissal or
removal from service.

Mr, Speaker: Amendment moved:
Page 88—
after line 29, add:

“Provided that no officer or sea-
man shall be discharged, dismissed
or reduced in rank unless oppor-
tunity is given for the said officer,
or seaman to show cause,”

Shri Raghuramalsh: The hon. Mem-
ber referred to article 811 of the
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Constitution. Of course, the article is
specific but it only applies to mem.
bers who are civil servants of the
Union. This may be compared with
article 310 where there is a specific
reference to members of the Armed
Forces. So, the Constitution does not
contemplate the application of the pro-
visions of article 3811 to the Armed
Forces.

Apart from that, in cases where
there is a specific charge, it is triable
by a court martial, and there is abun-
dant opportunity given to the accused
to defend himself. My hon. friend is
no doubt referring to cases covered by
clause 15. Although the normal rule
is that under the regulations any per-
son who is to be discharged or remov-
ed from service should as far as
possible be given an opportunity to
explain—it will be so, and that is the
position in actual practice—yet, it
would not be feasible in a matter like
this to make it a statutory obligation,
because there may well be cases
where it will not be in public interest
to disclose why a particular person is
being discharged. They may be very
rare cases. But the requirements or
the Armed Forces are such that it
would not be feasible or advisable
{for Government to be handicapped in
this matter. That is the reason why
Government are unable to accept this
amendment.

Mr. Speaker: I shall now put
amendment No. 18 to vote.

The question is:
Page 8—
after line 29, add:

“Provided that no officer or
seaman shall be discharged, dis-
missed or reduced in rank unless
opportunity is given for the said
officer, or seaman to show cause.”

The motion was negatived.

Mr. Speaker: The Question is:

‘““That clause 18 stand part of
the Bill”.

The motion was adopted.
Clause 18 was added to the BUL
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Mr. Speaker: I believe Government
must send for the Whip, so, that the
voices may be louder. I am guided
by voices, not by division. If the
voices are absent, it is rather strange.

8hrl Raghuramaiah: I shall do that.

Shri Braj Raj Singh (Firozabad):
There is no quorum, 1 think.

Shri V. P. Nayar (Quilon): Let us
nat inconvenience our more fortu-
nate colleagues.

Mr. S8peaker: During the lunch
hour, we do not insist on gquorum,
unless any hon. Member says he
challenges the division.

Clauses 18 to 18

Mr. Speaker: Now, since there are
no amendments to clauses 18 to 18, 1
shall put them together to vote.

The question is:

‘“That clauses 18 to 18 stand
part of the Bill".

The motion was adopted.
Clauses 16 to 18 were added to the
Bill.

Clause 19.— (Restrictions respecting
right to form associations, free-
dom of speech, etc.)

Shrl Easwara Iyer: 1 beg to move:
(i) Page 9—
after line 38, add:

“Provided that it shall be law-
ful for any person subject to
naval law to be a member of any
organisation of a scientific,
literary or cultural character or
of any organisation the member-
ship of which is limited to officers
or seamen of the Indian Navy."

(ii) Page 10, lines 7 and 88—

omit “or for such other pur-
poses as may be specified in this
behalf by the Central Geovern-
ment.”
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The first amendment seeks o sdd a
proviso to clause 19. =« )

Mr. Speaker: Amendments moved:

.

(i) Page 9—
after line 38, add:

“Provided that it shall be law-
ful for any person subject to
naval law to be a member of any
organisation of a scientifie,
literary or cultural character or*
of any organisation the member-
ship of which is limited to officers
or seamen of the Indian Navy.”

(ii) Page 10, lines 7, and 8—

omit ‘*or for such other pur-
poses as may be specifid in this
behalt by the Central Govern-
ment.”.

Shri V. P. Nayar: A few moments
ago, 1 heard the Deputy Minister
telling us that he was quite surpris-
ed to find how allegiance to the
Constitution was being pressed from
this side. 1 should really be surpris-
ed if the Deputy Minister does not
find his way to accept this amend.
ment. After all, what does it con-
template?

I know my hon. friend as a person
who loves all the arts. I know hia
love of music. If he does not come
forward to accept this amendment, it
only suggests that apart from the
organisations which are detailed here,
the personnel of the Naval Forces will
not be able to join a soclety, institu.
tion, association or organisation that
is not recognised as part of the
Armed Forces of the Unian or is not
of a purely social, recreational or reli-
gious nature.

I would very humbly suggest that
no harm could ever be hoped to be
done to the Navy or to its persomnel
by accepting this amendment, because
it does not contemplate any change
in the first sub-clause.
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One can understand the anxiety of
Government to prevent seamen or
personnel of the armed forces from
joining any political association....

Mr. Speaker: Here (a) refers to
political association.

Shr! V. P. Nayar: One can under-
stand why in (a) an attempt is made
to prevent seamen from joining any
association with any political colour
or when it has anything to do with
trade union activities. That is not a
matter which we want to interfere
by an amendment. But as regards
(b), it is very necessary that these
seamen who have to go out into the
sea and live a sort of isolated life,
should have facilities for reecrea-

Mr. Speaker: I am not able to
follow the hon. Member. In (b), two
categories are put—such of the insti-
tutions as are not recognised as part
of the armed forces of the Union or
those that are not of a purely, social,
recreational or religious nature.
Would not all these come under
that? -

8bril V. P. Nayar: How?

Mr. Speaker: There is nothing pre-
venting it.

Shri V. P. Nayar: The Central
Government can give special sanction
to any member to join an associa-
tion that is not recognised as part of
the armed forces or is not of a purely
recreational or religious nature.

Mr. Speaker: This comes under the
latter.

Shri V. P. Nayar: We want only to
amplify it because it is vague. Whe-
ther a cultural organisation as such
would come within the purview of
a soclety as defined in (b), is a matter
of doubt and we want to be more
explicit on the point. There could
possibly He no harm at all to anybody
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or to the services or to the country
if a soldier or sailor is allowed to
yarticipate in, for example, a histrio-
nic troupe, a dramatic club or a
music seciety. Any organisation
which is primarily intended for the
benefit of its members in the matter
of cultural activities should not close
the doors to a class of men belonging
to the Navy.

Similar is the case with scientific
organisations. I do not know whether
this will come under any of the cate-
gories mentioned here. I think it will
not. What is the harm if a member
of the Navy joining an association,
say, a horticultural society, which
has neither political nor trade union
activities? Does it come within the
purview of the deflnition given here?
It is a matter of doubt and we want
to have it clarified and that is why,
we submit this amendment. T hope
the hon. Minister will have no diM-
culty in accepting the amendments
which will only enable seamen to
have greater participation in social
activities areund them.

Shri Raghuramaiah: The hon. Mem-
ber certainly does understand our
difficulties; only he does not want to
appreciate them. There is, if T may
submit, nothing in this clause which
suo moto debars all scientific and other
organisations, to which reference has
®been made. The scope of clause 19(b)
is only this, that in the case of purely
social, recreational or religious as-
sociations, there is no need for any
specific permission, but in the case
of all other organisations, sclentific,
cultural or whatever it iz, the Cen-
tral Government retain to themserves
the power to0 examine in each case
whether it is really scientific. whether
it is really cultural or something else.
For instance, in the case of a dramatic
clubd, if it is only dramatic and notaing
more than that, the question may not
arise.

So the structure of the sub-clause
iz such that there is no complete ban
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on anything. The only thing is that
the Central Government reserve to
themselves the right to examine each
case when it arises and decide whe-
ther to accord permission or not,

Shrt V. P. Nayar: Just a minute
ago, the hon, Minister stated that in
the matter of acceptance of resigna-
tion, the Central Government should
not be burdened with requisitions
from various seamen. Here the
number wiil be more

Mr. Speaker: Suppose there is a
drama staging the theme of one State
against another.

Shri V. P. Nayar: That has not
happened.

Mr. Speaker: It may eulogise the
totalitarian or democratic way of life
or the fascist way of life.

Shri V. P. Nayar: There are other
provisions for that. When we were
discussing c¢lause 14, the hon. Deputy
Minister was kind enough to say....

Mr. Speaker: The hon, Member has
already spoken.

Shri V. P. Nayar: Let me explain.
He has not quite understood the
point.

Mr. Speaker: Both the hon. Member
and the Minister know English per-
fectly well.

Shrt V. P. Nayar: I do not have
any such claim.

Mr. Speaker: But we are talking
in English. I will put amendment Nos.
17 and 18 to vote,

The question is:
Page 9,—

after line 38, add:

“Provided that it shall be lawful
for any person subject to naval
law to be a member of any orga-
nisation of a scientific, literary or
cultural character or of any orga-
nisation the membership of which
js Ymited to officers or seamen
of the Indian Navy.”

The motion was negatived,
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Mr. Speaker: The question is:
Page 10, lines 7 and 8,—
omit “or for such other purposes

as may be specified in this behalt
by the Central Government"

The motion was negatived.
Mr. Speaker: The question is:

‘“That clause 1¢ stand part of
the Bill™.

The motion was adopted.
Clause 19 was added to the Bill.

Clauses 20 to 28 were a.dde;i to the
Bill.

Clause 27 — (Deductions from pay
etc., not to be made unless authorised)
Shri Easwara Iyer: 1 beg to move:
Page 12—
after line 27, add:

“Provided that any deduction
shall not exceed one-third of the
total monthly emoluments of any
officer or seaman during a period
of 30 days".

Mr, Speaker: I shall now put this
emendment to vote.

The question is:
Page 12—
after line 27, add:

‘“Provided that any deduction
shall not exceed one-third of the
total monthly emoluments of any
officer or staman during a period
of 30 days™.

The motion was negatived.
Mr. Speaker: The question is:

“That clause 27 stand part of
the Bill”.

The motion was adopted.
Clauses 27 was added to the Bill
Clauses 28 to 30 were added to the
Bill,
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Clause 31— (Liability for mainten-
ance of wife and children)

Shri Supakar (Sambalpur): I beg to
move:

(i) Page 15—
omit lines 27 to 30.
(ii) Page 15—
for lines 31 to 84 substitutg:

“(5) Dcduction mayv be made
from the puay and allowances of
such per:ons on whoam the process
is served such sum of money as
may be prescribed to enuable ihat
person to attend the hcurmng of
the procceding- and to return to
hi- ship or quarters after such
attendance”,

These two amendments arc inter-
related, First of all, clause 31, as it
stands, becomes altogether meaning-
less unless 1t 1s amended. If we try to
find out the simple meaning of this
clause as it stands, it boils down to
this: a person subject to naval law
shall not be hable to maintain his
wife and children, legitimate or illegi-
timate 1 say. this because we find
that under the provision as it stands, a
person subicct to naval law, in order
to be saddled with the duty or liabil-
ty to maintain his wife and children.
has to be provided with certain facili-
tics under the procedure
First of all, when a perscn files a suit
or case for maintenance against a
seaman or officer, as the case mny be,
he or she, that is, the plaintiff or
applicant, has to deposit, before the
suit is flled, the money necessary for
the seaman or officer to meet the
travelling expenses from the naval
establishment or ship—it may be in a
foreign place—to the place where the
case is filed. Alsc his return journey
has to be paid for. This involves a
lot of expenditure It has also been
provided that there can be no ex-
parte order or decrce in such cases.

So it bofla down to this: that unless
the person who starts the case is pre-
pared to pasy the heavy expenditure
necessary for the officer or the sea-
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man to go from his statlon to the
place where the wife or child has filed
the case, and then go back to his
station, the proceedings cannot go on.

You know that in most cases of
maintenance, the plaintiff or the ap-
plicant, as the case may be, is &
pauper, He or she, in 99 cases out
of 100, has nnt the money even to pay
the small expenditure that is neces-
sary and that is why there is a e¢laim
for maintenance. To expect in such
casc. the applicant or the plaintift,
as the case may be. to bear the heavy
cxpenditure is 1o nullify the provision
and to sav that unless a sum of money
as mav be prescribed to enable to
attend the court and return is paid
alomg wth the summons, the service
will not he sufficient and since the
service is not sufficicnt the ca<e can-
not proceed and even that a decree
passed in such cases or the order will
not be effective is to nullifv the effect
of the clause altoegether  Therefore, it
i neecessarv tn do nwav with ‘his nro-
visn which savs that it must be a
condition precedent for the service of
summons for the annlicant or  the
plaintiff to nav sueh a sum of money
as mav bhe preseribed It will  only
denrive the person who is suing  for
mnintenanee of his right ta do so. It
is necessary that this enndition prece-
dent <hnanld nnt be insicted unon Bnut,
in nromer ca‘es it mav he provided
that dednctions. if there is a decree
passed in favour nf the wife or child-
ren. mav he made from the pav and
allnwnmens af the sevman or the offi-
cer. Th~t wauld he the nraner nroce-
dure and that would make some mean-
ing.

13-32 hrs.
[MR. DeruTy SPraxeRr in the Chair.)

It mav be argued by the hon.
Denuty Minister that there rnav  be
manv cases where without sufficlent
cnruse a suit for maintenance may be
filrd  There mav be frivolous cases.
But. it ie well-known that even In
ciasns where a maumer goee to court
and files A cace thare is Amnle provi-
sion under Order XXXIIT of the Code
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of Civil Procedure to protect the
intcrest of the Government and to
aveid Irivoious lhitigation.  Of course,
11 the puuper loses the suit, the Gov-
crmment hd, ullimately to incur some
loss. But that 15 unavoidable 1n some
cases and the amount of loss to be
borne by Guvernment s practically
neghigible in ordinary cases.

In such cascs, I think, if the amend-
ment which I have suggested be ac-
cepted, there 1. no reason to apprehend
that there will be frivolous htugation
claiming maintenance In such cases
the courts will apply their judgment
and sec that thc scamcen or the offi-
cers, as thce case may be, are not
unnecessarily harassed. If there is a
prima fucie case, of course, 1t has to
be tried and if 1t i~ found ultimately
that the seaman or the otficer is not
really hable f[or mauantenance and
that the claim 15 not sustainable, 1n
that cu-sc. therve 1s some loss to Gov-
ernment. I beheve that in the inter-
ests of ju,tiee that is the be:t thing
to av and the lo~s that m2y ultimaiely
falt on Gouvernment would be very
negligible. MHaving regard to the
esscntial need to have a provicion like
the one n clause 31 of thus Bill, I
think Government will find their way
to accept these amcocndments.

Mr. Deputy-Speaker: Amendments
moved:

(i) Page 15—

omit lines 27 to 30

(ii) Page 15—

for lines 31 to 34 substitute:

“(5) Deductions may be made
nhom the pay and allowances of
such persons on whoum the pro-
cess is served such sum of money
as may be prescribed to enable
that person to attend the hearing
of the proceedings and to return
to hiz ship or quarters after such
attendance.”

Shri Easwara Iyer: This clause does
not prevent the wife or the child,
fegitimate or illegitimate, from getting
the maintenance which* is legiti-
mately due to them. My friend would
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see that so far as the execution of a
deciec or order passed tor mainten=
ance 1s copcerned he th.nks that the
pay of the scaman or the othicer should
always be made liable, 1 would think
that the seaman’s pay or the officer’s
pay 1s someihung which is absclutely
necessary »o tar as he is concerued,
particularly when he has got to be on
the hugh scas and the ethiciency of the
service depends upon the pay-—not
that 1 am uppused to the wile or the
child geiwuing their maintcenance.

What this clause says is this. It
puts an embargo un the decree being
exceu.ed under all circumstances. The
deciee may be oxecuted against  has
pruperiy 1t he has gout that. And, in
that case, where the oflicerg of the
Navy or the Naval authorities feel
that the pay should be made hable for
the mamtenance of the wife or the
chald, then, they necd not go to court.
The auithority could be approached.
So, there 1s nothung mequitable in this
provision as contamned in clause 31.
I wouid think that the efficiency of
the sc:vice demand. that the provi-
sion for attaching the pay through
court 1s not neccessary.

Even 1 civil cases, as you know,
there are limitations prescribed under
the provisions of the Code of Civil
Procedure where the pay of a govern-
ment servant 1s not attachable subject
to a ceriain minimum. Here 18 a
person who 1~ serving in the Armed
Forccs, and his pay should be pro-
tected. Even the pay of a civil ser-
vant is not attached if it is within a
particular minimum.

I regret that 1 have to oppose the
amendment that has been moved,

Shri Raghuramalah: As the hon.
Member who spoke before me pointed
out. theve are other provisions in this
Bill which give quick and ready
relief to women and children, legiti-
mate or illegitimate who are in need
of maintenance. There is clause 31
(2) (a} which provides the relief. The
person concerned can approach the
Central Government or the Chiet of
Naval Staff and make out a case. If



1701 Navy Bill

[Shri Raghuramaiah)

there is a genuine case, then, cer-
tainly, they will act under that clause.

Now, what is suggested is that in
regard to proceedings relating to a
suit, that is to say, where a person
does not resort to the very expendi-
ticus and cheap procedure in 31(2) (&)
and files a suit in court for mainten-
ance or starts a‘legal proceeding then
the plaintiff should ba in a position to
have the naval party summoned from
any distance, wherever he may be on
the high seas or other place however
remote and that the cost incurred by
such a party should be deducted out
of his pay. I may submit that it will
tax the person concerned very heavily
pesides upsetting the service arrange-
ments and so on. It is because of this
difficulty that provision has been made
for a remedy which is cheap, expedi-
tious and sufficient for the purpose.
In view of that I submit that there is
no need for this amendment.

Shri Supakar: May I reply?

Mr. Deputy-Speaker: The right of
reply is to the Minister when an
amendment is moved. I shall now put
amendments 45 and 46 to the vote of
the House. :

The question is:

Page 15—
omit lines 27 to 30.

The motion was megatived.

Mr. Deputy-Speaker: The question
is:

Page 15,—
for lines 31 to 34 substitute—

“(5) Deductions may be made
from the payx and allowances of
such persons on whom the process
is served such sum of money as
may be prescribed to enable that
person to attend the hearing of /
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the proceedings and to return to
his ship or quarters ‘after such
attendance.”

The motion was negatived,

Mr. Depuiy-Speaker: Now the
question is:

‘“That clause 31 stand part of
the Bill.”

The motion was adopted.
Clause 31 was added to the Bill.

Clauses 32 and 33 were added to the
. Bill.

Clause 34.— (Misconduct in action by
certain officers)

Shri Supakar: Sir, I beg to move:
Pages 16 and 17—

for lines 35 to 44 and 1 to 9 res-
pectively, substitute:

*“34. Every person subject to
this act, being in command of any
of the Naval Ships, vessel or air-
craft or naval establishment, who.

(a) fails to use his utmost exer-
tion to bring into action any such
shup, vessel or aircraft which it is
his duty to bring into action; or

{(b) surrenders any such ship,
vessel, aircraft or establishment to
"the enemy which is capable of
being successfully defended or
destroyed; or

(c) in the course of any action
by or against the enemy impro-
perly withdraws from action or
from his station or fails in his own
person or according to his rank
to encourage the persons under
his command to fight courageous-

ly; or

(d) fails to pursue an enemy
whom it is his duty to pursue or
to assist to the utmost of his
ability any friend whom it is his
duty to assist shall,

if he has acted traitorously, be
punished with death;
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if he has acted from cowardice
be punished with death or such
other punishment as is hereinafter
mentioned; and

if he has acted from negligence
or through other default, be
punished with imprisonment for a
term which may extend to seven
years or such other punishment as
is hereinafter mentioned.”

Clause 24(a) as it stands says:

“Every flag officer, captain, com-
mander or commanding officer
subject to naval law, who upon
signal of battle or on sight of an
enemy which it may be his duty
to engage, does not use his ut-
most exertion to bring bhis ship
into action......”

To my mind this creates a difficulty,
Modern time makes this clause rather
out of date. These are days of scienti-
fic warfare. In the last century or in
the previous ages, when an enemy
ship came into sight, it was poassible.
But these days, with modern scienti-
fic instruments and new inventions,
with radars and so on, indication of
the exact position of the ghip is given
long before it is in actual sight. It
is absurd to say that an officer of the
ahip will be taken to task only if he
bas failed to do his duty when the
enemy ship has come in sight, The
enemy ship will take the initiative, in
that case, and destroy our own ship.
It .is tnerefore desirable to do away
with thig sub-clause and do away
with the necessity of waiting tilt the
enemy ship is in sight.

The amendment suggested by me is
rather inspired by the latest amend-
ment of the British Naval Discipline
Bill that was taken into consideration
last year—in 1856. The British law
was like ours betore it was changed.
But, they found from experience in
the Secomd War that it was undesar-
able.

Sub-clause (b) of my amendmaent
reads: ‘surrendsss any such ship...;..
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being successfully deftended or des-
troyed”. Sometimes, the naval offi-
cers feel that it is no longer possible
to defend the ship and in such cases
the scorched earth policy has to be
followed. That is preferable to sur-
render to the enemy because other-
wise the enemy gets a dangerous ad-
vantage. It may be possible to scut-
tle the ship or destroy it when it is
no longer possible to defend it. If an
oficer deliberately surrenders a ship
in such circumstances, he may also
be liable to be punished.

Now, it is rather unfortunate‘that in
amending our Navy Act we have not
taken into consideration the latest
amendment to the Navy Act by the
British Parliament. It is rather unfor-
tunate that we have not learnt by
their experience and by the Ilatest
thing that has been adopted by the
British Parliament, but have gone in
for the older law. It is well known
that we passed the Army Act and the
Air Force Act in the year 1950, it was
thought that because the United King-
dom Parliament was examining their
Navy Act—at that time the Commit-
tee known as Pilcher Committee
appointed at that time to go into the
necessity of improvements in the Bill
and incorporate the amendments suit-
able to modern trends of scientific
advancement was sitting—we might
wait for some time till the Britigh
Parliament had amended their Naval
Discipline Act to suit modern condi-
tions. But although the British
Parliament proposed certain amend-
ments in the light of the modem
conditions, and althcugh the Select
Committee Report was available in
our country, we have not profited by
those proceedings.

It may be that we are satisfied with
our secondhand ships like the
“Liberty” ships and second-hand air-
craft carriers because we have not
sufficient funda. .

Mr. Deputy-Speaker: Second-hand
ships do not require second-hand Bills,

Shri Supakar: That is what I am
submitting. What I am submitting s
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{Shri Supakar] .

that there is no necessity to have a
second-hand or rather an old Bill
which does not take into considera-
tion the modern conditions and
scientific advancement. It costs no
money to have an up-to-date act. 1
believe that the hon. Deputy Minister
will accept my amendment.

Mr. Deputy-Speaker: Amendment
moved:

Pages 18 and 17,—

for lines 35 to 44 and 1 to 9 res-
pectively substitute:

‘34. Every person subject to
this act, being in command of any
of the Naval Ships, vessel or air-
craft or naval establishment,
who,—

(a) fails to use his utmost exer-
tion to bring into action any
such ship, vessel or aircraft
which it is his daty to bring
into action; or

(b) surrenders any such ship, ves-
sel, aircraft or establishment
to the enemy which is cap-
able of being successfully
defended or destroyed; or

(c) in the course of any action by
or against the enemy, impro-
perly withdraws from action
or from his station or fails in
his own person or according
to his rank to encourage the
persons under his command to
fight courageously; or

(d) fails to pursue an enemy
whom it is his duty to pursue
or to assist to the utmost of
his ability any friend whom it
is his duty to assist shall,

if he has acted traitorously, be
punished with death;

.if he has acted from cowardice
be punished with death or such
other punishment as is herein-
after mentioned; and

if he has acted from negligence
or through other default, be
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punished with imprisonment for a
term which may extend to seven
vears or such other punishment as
is hereinafter mentioned.”

Shri Raghuramaiah: Mr. Deputy-
Speaker, Sir, I do not think it would
be permissible for me, or the House
would like me to disclose the nature
of our ships, their condition etc. It is
certainly a matter which cannot be
discussed in this manner. I have only
to say that our ships, whatever be
their background and history, are cer-
tainly good enough and fit enough to
defend the country when the occasion
arises.

Regarding the amendment which
my hon. friend has suggested to clause
34, he seems to think that we have lost
sight of modern conditions in the
world. But I may submit that the
modern conditions of the world them-
selves show that the clause would be
quite sufficient as it is worded, because
1t is not as though somewhere there is
a declaration of hostilities and nobody
knows about it. In these days of
wireless and so on, the moment there
1s a declaration of hostility everybody
will know who is the enemy and
orders will be issued as to what
should be done and what should
not be done. Any disobedience
of those orders will naturally come
under the purview of the wvarious
clauses of the Bill. When there is a
signal of battle or there is indication
that there is declaration of hostilities,
then action has to be proceeded with.
With regard to sight of a ship my
friend knows only the mere physical
sight. But with the help of radar and
other things one can see as far as 40 to
80 miles away in the high seas.

Therefore, all these things have been
considered and it was thought that the
clause as worded is quite sufficient to
cover all those contingencies. I would,
therefore, submit that the clause as
worded is quite sufficient and the
amendment is not necessary.

Mr. Deputy-Speaker: 1 shall now

put amendmant No. 42 to ths vote of
the House.
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The question is:
Pages 18 and 17—

for lines 35 to 44 and 1 to 9 res-
pecuvely, substidute:

“34. Every person subject to
this act, being in command of any
of the Naval Ships, vessel or air-
craft or naval establishment, who,

(a) fails to use his utmost exer-
tion to bring into action any
such ship, vessel or aircraft
which 1t is his duty to bring
into action; or

(b) surrenders any such ship,
vessel, aircraft or establish-
ment to the enemy which is
capable of being successfully
defended or destroyed; or

(¢) in the course of any action by
or against the enemy, impro-
perly withdraws from action
or from his station or fails in
his own person or according
to his :ank to encourage the
peisons under his command
to iight courageously; or

(d) fails to pursue an enemy
whom 1t 1s his duty to pursue
or to assist to the utmost of
his ability any friend whom it
is his duty to assist shall,

if he has acted traitorously, be

punished with death;

if he has acted from cowardice
be punished with death or such
other punishment as is hereinafter
mentioned; and

if he has acted from negligence
or through other default, be
punished with imprisonment for
& term which may extend to seven
years or such other punishment
as is hereinafter mentioned.”

The motion was megatived.

Mr. Deputy-Speaker: The question
is:

“That clause 34 stand part of
the Bill.”

The motion was adopted.

Clause 34 was added to the Bill.
Clause 35 was added to the Bill.
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Clause 36.~ (Delaying or discourag-
ing the seruvice, deseriing post, etc.)

Shri Easwara Iyer: Sir, I beg to
move;

Page, 17 line 27,—
omit “or discourages”.

Mr. Deputy-Speaker: The question
is:

Page 17, line 27,—
omit “or discourages"”.
The motion was negatived.

Mr. Deputy-Speaker: The question
18:

“That clause 36 stand part of
the Bill.”

The motion was adopted.

Clause 36 was added to the Bill.

Clauses 37 and 38 were added to the
Bull.

Clause 39.— (Correspondence, etc. ..
w.th the enemy).

Shri Easwara Iyer: ] beg to move:
Page 18—
omit lines 19 and 20.

Mr. Deputy-Speaker: The question
is:

Page 18—
omit lines 19 and 20.
The motion was negatived.
Mr. Deputy-Speaker: The guestion
is:
“That clause 39 stand part of
the Bill.”
The motion was adopted.

Cilause 39 was added to the Bill.
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Clause, 40.— (Impﬂ;pcr commaunication
with the enemy)

Shri Easwara Iyar: 1 beg to move:

Page 18, lines 26 and 27—

for “without any traitorous inten-
ﬁOnil

substitute ‘‘with traitorous inten-
ﬁon"

Mr. Deputy-Speaker: The question
is;

Page 18, lines 26 and 27—

for “without any traitorous inten-

tion”
substitute “with traitorous inten-
tion™

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

‘“That clause 40 stand part of

the Bil."

The motion was adopted.
Clause 40 was added to the Bill.
Clause 41 was added to the Bill.

Clause 42— {Mutiny defined)
Shri Easwara Iyer: 1 beg to move:
(i) Page 19, line 1—

for “two” substitute “five”

{ii) Page 19, line 4—

omit ‘‘contempt for or”

(iii) Page 19, lines 4 and 5—

omit ‘‘or embarrassing”

Mr. Deputy-Speaker, Sir, through-
out this Act, I regret to say, there has
been a vagueness so far as deflnitions
of offences are concerned. One such
example is regarding the definition of
the term “mutiny”. “Mutiny” is
defined as:

“Mutiny means any assembly
or combination of two or more

persons subject to naval law with
the common object of—

(a) disobeying or resisting law-
ful naval authority; }
(b) showing contempt for or in-
subordination to or embar-
rassing lawful naval authori-

ty;
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(c) undermining naval discipline
in a ship or among a body of
persons subjmt to naval law;
or

(d) seducing any person subject
to military, naval or air force
law from his allegiance to
the Constitution or loyalty to
the State or duty to his supe-
rior officers;

and includes mutiny in the regu-
lar Army or Air Force or any
forces co-operating therewith.”

Now, I take the definition as con-
tained in sub-clause (b) which says
that it any officer or any seaman
shows contempt, insubordination or
embarrassment to naval authority. In
fact, 1 have been searching through
the entire enactment to find out the
definition of the term “naval authori-
ties”. Does it mean any naval officer
or the Commander-in-Chief or the
Chiet of Naval Staff? 1 have been at
pains to know what exactly iz the
meaning of the term “embarrazsing a
lawful naval authority”. It depends
upon the subjective satisfaction of the
officer concerned. After this legisla-
tion has been enacted, when it comes
before a Tribunal and when the Tri-
bunal is put to the necessity of finding
out whether a particular act of a sub-
ordinate is embarrassing to a naval
authority, it will ind itself in a very
difficult situation.

14 hrs.

For example—I request you to par-
don me for saying this——if two naval
seamen, who concern themselves in
various activities, find that a naval
officer has got a pretty wife and pays
not too casual attention to her, which
will perplex or embarrass that officer.
Will it be termed as mutiny so as to
involve him in a very serious offence?

Mr. Deputy-Speaker: That will
embarrass the husband and not the
naval officer.

Shri Easwara Iyer: Suppose the hus-
band happens to be the naval officer.

Mr. Depuiy-Speaker: That will
embarrass her hushand,
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Shri EBaswara JIyer: That becomes
an embarrassment to the naval autho-
rity. You will find that the ‘paval
authority’ may mean anybody in the
Navy. It ig just like the ¢term
“embarrassing the Government” in
the Government Servants’ Conduct
Rules. Here, the naval authority is
not defined. It is the entire navy. It
may even mean a petty naval officer.

We are legislating with respect to
offences that may be committed by
gseamen. So, the offence has to be
defined with a certain amount of
precision. The definition here is
vague, incoherent and ambiguous.
This is a case of ill-drafting. When
we are put to the necessity of inter-
preting these definitions we will find
that it is more or less a headache, not
merely to the Judges who decide the
cases, but also to the counsels appear-
ing on behalf of the defendants.

I would, therefore, respectfully sub-
mit that the term “embarrassment to

lawful naval authority” is unneces-
sary and superfluous, particularly
when we find that the definition is
wide enough to include any case of
putting hurdles before the naval

authority. So, I request that the term
“or embarrassment” may be omitted

Mr. Deputy-Speaker:
moved:

Amendments

(i) Page 19, line 1—
for “two™ substitute “five”.
{li) Page 19, line 4—
omit “contempt for or”
(iil) Page 19, lines 4 and 5—
omit “or embarrassing”.
Shri V. P. Nayar: This is an amend-
ment through which we seek to

modify a provision which involves
capital punishment.

Mr. Deputy-Speaker: 1 am not
objecting to your support I just
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wanted to know whether there will
be gpeech on every amendment.

Shri V. P. Nayar: When there is a
provision in the Statute, we have to
be extra cautious about its implica-
tions. Otherwise, the very object of
these penal provisions will be defeated
by courts of law which, as you know,
put a rather beneficial construction
upon such words which have no speci-
fic definition. That is the reml
difficulty. .

We do not want to have the term
“embarrassing the lawful naval autho-
rity” for the reason submitted by my
hon. friend here. I am at pains to
know what is really meant by
“embarrassment”. In the matter of
construction of words in penal provi-
sions one has to be extra careful.
What 1s the guide? We do not hap-
pen to have English as our language.
When English s the language here,
probably the question of the ordinary
meaning of certain words used in
enactments may not be matters for
reference to the dictionary. In our
case, so long as English is not our
language, when a word used in a
Statute, and more so in a penal pro-
vision, is a matter of little doubt to
us wmn regard to its scope and implica-
tion, our safest guide is to find out
the meaning as given in some dic-
tionary, which is a standard dictionary.

What is embarrassment? If it is
the object of the hon. Minister to
bring within the scope of “mutiny”
almost every conceivable act, then I
agree with him that the word should
be retained. But here, when we con-
sider the question of “mutiny”, more
so when mutiny shall be punished
with death, should we not have words
in our enactments which are very
clear and unambiguous? Should wa
not include only acts which are equally
atrocious as those which are enume-
rated there? That is the point. I
looked into the Chambers Dictionary,
which is a standard dictionary.

Shri Jaipal Singh (Renchi—Weat—
Reserved—Sch. Tribes): What about
Oxtord Dictionary?



1713 Navy Bill

Shri V. P. Nayar: A man from
Oxford would like to use the Oxford
Dicuonary. 1 have never been to
Oxford. So, the Chambers Dictionary
came 1n handy. 1 find that the word
“embarrassmcent” has a meaning which
will certainly take away from the
category of offences any act which
causes any embarrassment. Embar-
rassment means perplexity or confu-
sion or difticuity in money matters. 1
grant that undur section 42 there must
be a common objective. Common
objoctive should be established. But
where s the criminal import of the
common  objective? Suppose two
naval ratings get together and find that
one superiur officer is or is about to
commit something unholy and they
want to see that the officer has known
that the two ratings have seen it
There is a common object, the com-
mon object bewng that at least by
making their presence felt by the
officer, he must lose his face, In that
case, the requuiement of this prowvi-
sion s fully met. If, therefore, two
naval ratings choose to appear before
an oflicer—because, as was pointed out,
naval authority has not been defined—
in a none too happy circumstance, it
certainty causes embarrassment to the
officer. Whether he is a husband or
not is not the question. It causes
embarrassment to him  and such
embarrassment, under the strict con-
struction of this provision, would
amount to the commission of an act
which 1s punishable with death. Could
there be anything more ridiculous.
Whean we define certain offences which
are punishable with the highest
penalty which can be given, then the
State should not have a word which
is of doubtful meaning.

As 1 pointed out, I was refreshing
my memory as to what the interpre-
tation ought to be in the matter of
such words, more s0 in penal Statutes.
1 think Maxwell is a very safe autho-
rity on English. If it is Hindi word,
the ordinary sense of it is understood
by all of us and we need not refer to
dictionary. Some time ago the Chair
made the observation that both of us
understand the Englhish language. 1
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said I have no claims to that. Does
the hon, Minister think that embar-
rassment will confine within its opera-
ton only certain acts, 1n the ordinary
sense in which we understand 1t from
the dictionary and that this will not
cilord an oppolrtunity for mischief?

Therefore, we do not want the term
“or embarias~ing the lawful authority”
for two rcasons, namely (a) lawiful
authority is nowhere detined, and (b)
the term “embarrassment” is so vague
that 1t can be interpreted in any way

‘one likes.

Shri Naushir Bharucha (East Khan-
cdeshy. May 1 point out that this 1s an
ollence whiich 1+ punishable with death,
That 15 why 1t 15 absolutely necessary
te exannne il puints of view. As you
trewe properly remarked, the instance
which my hon fuiend has pointed out,
doos nol ut in.  The cmbarrassment
in that puatteeular case was in his
capuacaty as a husband, not as a naval
olucer.  Lut there may be instances,
tor in-tance, where some scamen may
plav pranks which may place a naval
ollicer or a naval authority in a very
enbailas-Iing position. We do not
wan: the.e things to be regarded as
sluuny punishable with death. Two
scamen may conspire together defini-
tely out of boyish pranks to see that
a particular naval officer while taking
salute or doing somcthing is embar-
rassed. In that case, it is definitely
covered by this. What I would sug-
gest 1s this. The language should be
worded in this way: “insubordination
or embarrassment in the exercise of
la.ful authorty”. What is actually
mzant by embarrassment? Embarras-
sing lawful naval authority. What
thev want is that in cases of emer-
gency or in the case of normal duty,
the naval authorities must not be
baffied in what they want to'do. What
is contemplated is, they must not be
embarrassed in the exercise o naval
authority. I think the language should
be really worded in that way, if we
have to remove all such cases which
might otherwise be roped in without
very serious charge. Let us appreciate
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the fact that there is no appeal even
in cases of sentence of death by court-
martial. Therefore, it behoves us all
the more to examine the implications
of every word, particularly when we
constitute and create a new type of
charge of such a gericus character. If
our language is so loose that it ropes
in what normally we would not have
even dreamt of as being within the
purview of such a section, it would
lead to difficulties. I would therefore
appeal to the hon. Minister to consent
to this section being held over. In the
meantime, he may consult and a little
later the section may be taken up
again.

Shrli Raghuramatah: Mr. Deputy-
Speaker, I am glad the hon. Member
Shri V. P. Nayar gave out the dic-
tionary meaning of the word ‘embar-
rassment’. That makes my work also
very easyv. He referred to perplexity
and confusion that would be caused.
If two or more persons were to con-
spire, pre-meditate and decide to do
something which is going to embarrass
or perplex or cause confusion to the
person in authority or in command, it
is a very serious matter, I would sub-
mit, in regard to Armed Forces. What
is more, it is not true that every case
of mutiny it is punishable with death.
I would invite attention to clause 43
where it says, ‘shall be punished with
death or such other punishment as is
hereinafter mentioned’.

Shri Easwara Iyer: Also it says,
‘utters words of sedition or mutiny’.

Shri Raghuramaiah: It means any
of the lesser punishment cases in the
scale of punishments under the Act.
It is not correct to say that irrespec-
tive of the gravity of the offence,
every one will be punished with death
in every case. Shri V. P. Nayar knows
that there are lighter veins of embar-
rassment. I myself was a little
embarrassed when he spoke about
lovalty to the country. There is no
section of this House which in any
way less particular about loyally to
the country. When he mentioned it
however it was & kind of embarrass-
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ment. But that is in the lighter side
of life. The point is, what is the
degree of embarrassment. If there is
a conspiracy to embarrass. perplex,
confuse those in lawful authority and
if that is going to create a serious
situation, I submit that serious notice
will have to be taken.

Mr. Deputy-Speaker: 'This is the
complaint of Shri V. P. Nayar. 1If this
embarrassment can be. caused by
simply his talk of loyalty to the coun-
try, it may be a minor case, because,
he thinks it was a minor case.

Shri Raghuramaiah: It depends on
the circumstances, Whether it is a
minor or a major embarrassment, it is
an embarrassment which cannot be
tolerated in the Armed Forces when
1t is a guestion of carrying out lawful
orders.

Shri V. P. Nayar: Why not give a
lesser pumshment? By all means
provide a separate punishment for
embarrassment Do not give the
punishment of death for it.

An Hon. Member: Don’'t call it

mutiny.

Mr. Deputy-Speaker: In every case
of embarrassment, the punishment of
death would not be awarded. A lesser
punishment 15 permissible and that
would be given. That is what the
Minister says.

Shri Raghuramaiah: After all, the
court of enquiry or whoever is going
to decal with such cases will bear in
mind what is the degree of punish-
ment that should be meted out. 1
oppose these amendments.

Mr. Deputy-Speaker: I shall now
put the amendments Nos. 38, 39 and 40
to the vote of the House.

The question is:

Mr. Deputy-Speaker: The question
is:

Page 19, line 1—

for “two” substitute “Sve".

The motion was negatived,
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Mr. Deputy-Speaker: The question
18:

Page 19, line 4,—
omit “contempt for or".
The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 19, lines 4 and 5,—
omit ‘or embarrassing’’.

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 42 stand part of
the Bill.”

The motion was adopted.
Clause 42 was added to the Biil.

Clause 43.— (Mutiny punishable with
death)

Shri Supakar: I beg to move:
Page 19—
for lines 34 and 35 substitute:

“¢i) it the mutiny is accom-
panied by violence or threat of
violence or takes place in time of
war or if all or any of the per-
sons taking part therein are on
or under orders for active service,
be punished with death or any
other punishment hereinatter
mentioned;

(i) in any other case, be
punished with imprisonment for a
term which may extend to two
years or mny other punishment
hereinafter mentioned.”

Sir, you will see, I havé sought to
make a distinction between cases of
an emergent nature where a punish-
ment of death may be called for.
These are cases where a mutineer
actually threatens violence or uses
force or violence with a mutinous
intention. Punishment of demth may
be awarded., Even in other minor
cases where there it a serious emer-
gency like 8 war or when they are on
active service or there is an emergency
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and they are engaged in some battle,
or they are doing some duty, or even
they are ordered to go on active
service, it may be proper to award a
sever punishment like death, But, in
cases where there is no emergency,
where there is no order for active
service or where there is no violence
as was contemplated in the illustra-
tion cited by my three hon. friends
who spoke on clause 42, where it may
be more or less of an innccent chara-
ter or in innocent circumstances or in
innocent times, it is desirable that
some distinction should be made mnd
punishment should be lighter.

" While giving his reply to the discus-
sion on clause 42, the hon. Minister
said that there is not only the death
sentence provided in case of mutiny,
but there are other punishments also
provided. It may not be apparent or
evident to the officers serving in the
court-martial always to have an exact
determination of the gravity of the
offence or the seriousness of the in-
subordination or embarrassment caus-
ed to the lawful naval authority. So,
it is necessary, desirable, to provide
that in cases of serious nature, where
there 1s war or there is emergency
or there is violence, a serious punish-
ment should be awarded and in other
cases, a lighter punishment of im-
prisonment for two years and a lesser
punishment may be given.

So, 1 hope that this amendment
will be accepted.

Mr. Deputy-Speaker: The hon.
Member has moved only amendment
No. 47, and not amendment No. 43?

Shri Supakar: 1 have moved only
amendment No. 47, and not amend-
ment No. 43.

Mr. Deputy-Speaker:
moved:

Page 18—

for lines 34 and 38 substitute:

‘(i) if the mutiny is accompa-
nied by viclence or threat of vio-
lence or takes place in time of
war or if all or any of the persons

Amendment
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taking part therein are on or
under orders for active service,

be punished with death or any
other punishment  hereinafter
mentioned;

(ii) in any other case, be puni-
shed with imprisonment for a
term which may extend to two
years or any other punishment
hereinafter mentioned.”

Shri Easwara Iyer: 1 beg to move:

Page 19—

(i) omit lines 25 and 26,
(i) omit line 33.

This clause deals with the punish-
ment to be awarded for mutiny. Un-
fortunately, my amendment to the
previous clause was not accepted.
So, as the definition of mutiny stands
row, it includes °‘embarrassment of
a lawful authority. The Minister said
that a lesser punishment could be
given in that case, and there was
nothing to debar the giving of a
lesser punishment for crimes com-
mitted which were of a lesser gpagni-
tude.

But, 1 would respectfully ask: Why
should we give a very dignified de-
finition for a .esser offence? Sup-
posing, in the Indian Penal Code,
murder is to be defined as including
the killing of a mosquito, and it is
also to be said that a day’s penitence
is sufficient in that case, can it be
contended that so far as the killing
cf a mosquito is concerned, it may
amount to murder, although we
could give a lesser punishment? A
very grave offenee such as mutiny
is defined, and when I say that em-
barrassing a lawful authority shall
not be brought within the ambit of
mutiny, the plea that it can be given
a lesser semtence seems to me to be
rather paradoxical. Why - should
it not be defined as disobedience to
lawful authority? Another clause

-21 NOVEMBER 1859

Navy Bill 1720

could be added, for defining that
offence.

We find in sub-clause (h):

‘utters wo'rds of sedition ar
mutiny.”

What it would amount to is that
if a naval rating speaks some words
which are embarrassing to a lawful
authority, he can be given the punish-
ment of death. He can be sentenced
to death, not that he is going to be
sentenced to death; possibly, he may
be given fifteen or twenty days’
punishment. But, nevertheless, a court
martial is not debarred by this pro-
vision from giving the maximum sen-
tence. 1t is certainly legal to do so.

Now, the words here are ‘utters
words of sedition or mutiny.’ What
exactly do they mean? My humble
submission is that since we have ac-
cepted a deflnition of the word ‘mu-
tiny’ which is rather wide, including
embarrassing of a lawful authority,
sub-clause (h) may be deleted.

Mr. Depnty-Speaker: Amendment
moved:

Page 19—
(i) omit lines 25 and 26.
(ii) omit line 33.

S8hri V. P. Nayar: As 1 submitted
to you, the wording of clause 42 (b)
is rather unhappy, because it includ-
es ambarrassment. The words ‘em-
barrassing lawful naval authority’
zre themselves bad. But what is
contained in the next clause is even
worse.

The Minister, while replying to me,
said that even the statement that 1
owed allegiance to the Constitution
embarrassed him. Knowing very
well that I did so six years ago, one
cannot expect that balance of mind.

Shri Raghuramaiah: May I say that
I was referring to his emphasis
on loyalty to the Union of India.
I was referring to the amendment
which was moved sometime back.
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Shri V. P. Nayar: That, I suppose,
is the very thing for which we either
iake the oath or make the affirmation.
Tt is loyalty to India. And loyalty
to India is lovalty to the Constitu-
tion. Evea that statement was em-
barrassing to the Minister. He him-
gerlf is a lawful authority because he
is a Minister. When that is go even
in his case, how can we expect his
balance and judgment in the subor-
dinate officers working under him?
Now, here is & speech in Parliament.
Both of us, Shri Easwara Iyer and I
have had a discussion on this......

Mr. Deputy-Speaker: Shri V. P.
Nayar is not a seaman.

Shri V. £. Nayar: 1 am coming to
that. In that sphere of activity, my
hon. friend and I worked with the
common object of not causing any
embarrassment, but making a& point
has embarrassed the Minister.

In a ship, for example, when there
is a meeting of the officers and the
ratings to discuss some of the pro-
blems, two or three ratings may join
t-gether and say something which is
real, which may cause embarrassment
Now, what is the object of punish-
nent? If it is not for deterrent pur-
poses, then there is nothing at all in
punishment. And if vou want to give
a deterrent, should the deterrent of
death be put beforz the rating for
such a small cffence as uttering a
word? Strictly construed, it would
amount to this. For instance,
when the boys meet in the
mess, they may pass any remark—
mavbe, they do not have the common
objrct of creating a  confusion—
which mav in a little way embarrass
the lawful authority. We know that
all the superior officers cannot be
expected to have the wisdom or the
balance and judgement of my hon.
friend Shri Raghuramaiah, in the
same field in which they work to-
gether. It may be that some utte-
rances might Jead to some embar-
rassment, embarrassment of some
kind or the other. If they are
brought within the mischief of this
particular clause......
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. Mr. Deputy-Speaker: Unfortunately,
at this moment, hoth sides are caus-
ing me embarrassment.

Shri V. P. Nayar: That is all the
more the reason why I plead that
that word should not be there.

Mr. Deputy-Speaker: I would ap-
peal to both sides to avcid that.

Shri V. P. Nayar: That only adds
strength to my argument. If you,
Sir, get embarrassed, then there is
no question of officers not getting
embarrassed at all.

Shri Raghuramiah: May I say that
this parti~+tlar clause in relation to
which this word ‘embarrassment’
occurs has already been adopted?

Mr. Deputy-Speaker: That could
cnly be done if both sides avoid using
such expressions. We have very
many clauses to go through still, and
the time is limited.

Shri V. P. Nayar: I submit with
respect that nothing is more impor-
tant than this particular provision.

Mr. Deputy-Speaker: Quite right.
But time should not be spent on ex-
traneous things.

Shri V. P. Nayar: You .have cer-
tainly the right to pull me up when-
ever I go astray.

Pandit Thakur Das Bhargava
(Hissar): That is also very embarras-
sing.

Shri V. P. Navar: Kindly read the
sub-clause (h). It is not necessary
that two or more persons should get
together with the common object of
embarrassing and then committing
sn act. No gpecific act is necessary
at all here. Mere utterance would
do. Two or more persons with com-
mon object may get together in the
deck of a ship and do something
Then, both the persons are brought
within the mischief of this clause
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to be visited upon with capital puni-
shment. Can you think of anything
like this? I do not say for a moment
that if it is an embasrassment, they
chould be allowed to go free, Not at
all. But is this the proper punish-
ment? Even when an overt act is
not committed, even when an act is
lIimited only to the speaking of a
word or two, should he have this
deterrent? Should he have the feel-
ing that if he uttered this, then he
would be liable to the sentence of
death? Maybe, the tribunal or the
court martial may not sentence him.
All the same, the deterrent is there
in him. Should we, therefore, in-
clude these words?

I, therefore, submit that the Minis-
ter may reconsider the position and
take away the words from these
clauses.

Pandit Thakur Das Bhargava: At
this stage, 1 feel it embarrassing to
sit down without uttering a word or
two on this clause.

Shri V. P. Nayar: We were embar-
rassed to speak.

Mr. Deputy-Speaker: If there is
embarrassment all round, then what
is the Chair to do?

Pandit Thakur Das Bhargava: The
only thing that the Chair can do is
to take away the word ‘embarras-
sment’ altogther. In fact, this is not
the only word. I have gone through
this Bil] thoroughly, and as I submit
ted at the time when the motion for
consideration of the original Bill was
under discussion, there were many
other words which were not clear
even to a lawyer, what to speak of
&n ordinary man. In the succeeding
clauses also, there are many words
which—if I am not regarded as show-
ing any embarrassment or as being
disrespectful or insubordinate to the
two Ministers who are lawyers them-
selves—will not be clear even to the
Ministers themselves.
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Now, in a state of law in which
the meanings are not clear to the
persons who are to be governed by
that law, I feel that if they do any-
thing they are not to blame. The
dufficulty is this. In 1950 when we
enacted our Army Act and Air Force
Act, we felt then also that there was
an atmosphere in the Select Com-
mittee and whole Parliament in
which people had fear psychosis. We
were afraid of everything. Whether
it was the Army, or the Navy or the
Air Force, discipline was the Eole
word.

I was a Member of the Select Com-
mittee at that time, and 1 remember
how our Chairman, Dr. Ambedkar,
behaved on that occasion. I feel that
the feeling of 1950 has not been obli-
terated so far; even now in enacting
this Bill we feel the same thing. We
are shy of everything; if a word, as
contained in the English Act, is taken
away, we think we will be committing
something wrong. It may be that in
subsequent years we might improve
it, but here I see things which ordi-
narily no lawyer would agree to
being enacted.

What 1s this word ‘mutiny’ and
what is ‘sedition’? Under other laws,
two people at least have to join to
comit the crime. Here only one
person is enough; the words are
“Every person who utters words of
sedition or mutiny”. May I humbly
ask what are the words ‘sedition’ and
‘mutiny’, which are here condemned?
The word ‘mutiny’ has been defined
here, that is, when two or more
persons combine with the common
object of doing something. You will
be pleased to note that from (a) to
(g), there are certain acts of omission
or commission which form the sub-
ject-matter of mutiny. But what is
‘quttering mutiny’? This is simply
perplexing.

Now what is ‘sedition’? So far as
sedition law is concerned, we had
section 124A of the TPC. Then you
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remember that some cases were taken
to the High Court and Supreme Court.
I refer to Master Tara Singh's and
other cases. Then when we enacted
our Constitution. we omitted the word
‘sedition’. I was one of those who
gave notice of a motion that the word
‘sedition’ be omitted from the Con-
stitution, The rulings given by the
High Court and the Supreme Court
were such as to give occasion to our
amending the Constitution 1tself.
When wce amended the Constitution,
even then we did not define ‘sedition’.
Even now, 1 would beg of the hon.
Minister to tell me the meaning of
the word ‘sedition’. It is nowhere
defined yet. In the amendment that
we passed, the whole thing was left
in an undefined condition.

I have complained scveral times in
this House about this matter Let us
adopt some provision so far as this
15 concerncd But up to this time,
nothing has been done, and we do not
know the meaning of the word
‘sedition’. But what I knoW is this,
that so far as sedition is concerned,
so far as we understand ‘sedition’
today, 1n our law, in the English law
and in the American law, scdition
cannot be committed by words alone.
A person may say anything, but to
commt sedition, it has to be accom-
panied bv  some act Otherwise,
sedition is not committed,

We have rcad in English history
that if a person just said something
in 1832 or therecabouts that he wanted
reform  he was sentenced to a long
term in jail or transported. We
know of our own history. If a person
uttered ‘swaraj’ in 1906, we Kknew
what happened. Subsequently, we
know what happened. Are we in
1857 going to have the same thing?
If any person just utters the words
of sedition or mutiny, is he to be
considered as having committed sedi-
tion or mutiny?

What is the word ‘scdtion’? Who
knows what constitutes sedition?
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Even the Supreme Court Judges
dreaded treading upon this ground. I
do not know how seamen would
know the meaning of this. We do
not know the meaning of these words.
I challenge any person in this House
to tell me the meaning of ‘sedition’.
On the other hand, we are going to
cnact everything here.

1 find ther¢ are other words also
used, ‘cleanliness’, ‘decency’, ‘cowar-
dice’, ‘neglect’ etc. These words are
incapable of being defined; they are
not defined anywhere,

The court martial can certainly
award the sentence of death. The
hon. Minister tells me that there is
some other punishment provided.
But where 1s the rule that death
scntence will not be awarded? It
depends upon the temperament of
the persons constituting  the court
martial. I you allow this sort of
thing, there may be certain  army
officers who may use this power to
award the maximum penalty.

Therefore. we should make our law
fool-pronf I also stand m the same
calegory along with  Ministers and
other Members of Parliament. We
want discipline to be maintained. 1
do not think that anything should be
done which will in any manner affect
the rigour of discipline which the
hon Minister wants the naval forces
to display. At the same time, there
1s a limit to this. After all, we must
not go on enacting things which we
do not understand. Unless and until
1 know the full meaning of the words
‘sedition’, how can 1 agree to it? 1
would rather like that you define what
is sedition. You have defined mutiny.
But you have not defined ‘sedition’
in this law.

Therefore, I would beg of the hon.
Minister to kindly take these words
away. If you kindly look to clauses
42 and 43. vou will find that except
(h) 1n clause 43, they are all acts—
whoever Joins, whoever begins, who-
ever endeavours etc. 1 can under-
stand this. All these have reference
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to acts or omissions. But simply
saying the word ‘sedition’, without
knowing what ‘sedition’ is, something
which does not become sedition.

Shrt Naushir Bharucha: May 1
point out that there is no quorum in
the House while we are discussing
such an important clause creating a
new offence punishable with death?

Pandit Thakur Das Bhargava: My
hon. friend knows that we have been
having only 25 from the beginning
today.

Mr. Deputy-Speaker: The bell is
being rung--Now there is quorum.
The hon. Member may proceed.

Pandit Thakur Das Bhargava: I
was inviting your attention to the
fact that in clauses 42 and 43, except
in (h) of clausc 43, particular acts
are mentioned. All are specific acts
except (h). For example, failing to
give information about mutiny is a
very serious thing: same is the case
with inciting people t> do certain
acts. All these arc acts which we
fully understand. But what do we
see in (h)? It says ‘utters words of
sedition or mutiny’. 1 am objecting
to this very seriously. This is not
a thing in which any act 1s to be
done. Merely uttering ‘sedition’ may
not be sedition. We know how
‘sedition’ has been interpreted in the
various rulings. Are these gentle-
men, the court martial Jeople, experts
in knowing the meaning of the word
‘sedition’?

As 1 have submitted. we do not
know what is ‘sedition’. Even the
Judges do not know now. When the
Supreme Court gave its ruling, it held
124A to be invalid. Thereafter we
passed the law amending the Con-
stitution and nullyfying the effect of
Supreme Court rulings leaving the
whole law in a fluid condition. There-
after we have not done anything in
the matter.
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Therefore, I would say that we do
not know the exact meaning of these
words. The word ‘sedition’ has been
Jeft undefined. 1 would request him
to kindly take away the word ‘sedi-
tiorr’ Suppose a person merely utters
the word ‘sedition’. What would hap-
pen” Unless there 1s a mutiny, merely
saying ‘sedition’ will not affect matters
in any way If it was followed by a
mutiny with untoward consequences,
then I could understand i1t. But mere-
ly saying ‘sedition’ is something the
interpretation of which may differ
according to the ‘length of the foot of
the court martial officers, as they
say about recent of equity ‘accord-
ing to the length of the foot of the
Chancellor’.

Under these circumstances, I would
request the hon. Minister to kindly
take away these words. The word
‘mutiny’ and other incitements etc.
would come under the other portions
from (a) to (g), but the word ‘sedi-
tion’ should come nowhere there. So
vou should take away the word
‘sedition’ which was taken away from
our Constitution also.

Shri Jaipal Singh: Mr Deputy-
Speaker. Sir, I regret I find myself
unable to agree with the opposition
here. May 1 first confess that I am
not in a position, never will be in a
position, legally to cross swords with
my revered friend, Pandit Thakur
Das Bhargava? But, on his own
admyssion, certain words are inde-
finable and they are undefined. There-
fore, 1 would humbly submit that it
is because of that very fact that they
have not been defined here also.

I think that in assessing the penal
clauses of this Bill, we have to bear
in mind the other two Acts. This the
third and the last Bill is on the same
pattern, as I said the other day, as
the Army Act and the Air Force Act.
When we are discussing clause 42,
we would have done well to have
borne in mind clauses 37 of those
previous two Acts.

A great deal of emphasis has been
laid as though penalty were only the
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penalty of death. 'But I would that
hon. Members see that it is not death
anly but there is also something else
less than death. All these penalties
have to be pronounced by courts-
martial and, I think, we are being
unfair to ourselves in our exercise of
common sense in not appreciating the
fact of the composition of the courts-
martial. How are they composed?
They are composed of Indian citizens
with the same amount of common-
sense, with the same sense of fairplay
and justice as ourselves; composed of
officers; let us hope they are not
different from us. Their sense of
justice is no less than ours. 1 have
to stress this because in this debate,
as in the debates of 7 years ago, 1
felt the same thing. There is still
animus against the Armed Forces. I
am an incorrigible optimist in my res-
pect for the Armed Forces and that
is why I have to repeat it here again.
They are no longer a mercenary force;
they are Indian nationals, just as
patriotic as anyone of us here whose
duty it is, as it is the duty of all of
us, outside and inside this Housc also,
to mete out justice.

It is very important that 1 should
stress this point because if we have
no faith in the personnel to which
is committed the administration of
justice in the Armed Forces, then,
this Bill as well as the last two Acts
that we enacted 7 years ago, they are
all useless. Then, everything had
better go to the criminal court or a
civil court or everything had better
g0 to the Supreme Court. As I have
said previously, I want again to
emphasise the fact that no officer is
a worthy officer if he cannot com-
mand the confidence of the men that
he commands. Then there is no basis
of justice.

We have heard this afternoon some
hon. Members saying as though
punishment automatically means the
punishment of death. Well, if that is
the case, I am certainly prepared to
sgree with the opposition that has
Bbeen put up in regard to clause 43.
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Coming to 43, a distinction has been
made that utterance is not an act. I
humbly submit that if we are to sub-
stitute this phrase with ‘preaches sedi-
tion or mutiny’ it would be right. 1
agree with my honourable and revered
friend that ‘sedition’ may not have
been defined I am Incapable of
defining it. It is incapable of defini-
tion in this particular Bill or other
Acts. My hon. friend talked of ‘a
word of sedition’. Here it is, ‘words of
sedition’. If I were to substitute that
by ‘preaches sedition or mutiny’.....

Shri V. P. Nayar: Can you give two
words of sedition?

Shri Jaipal Singh: I am not sedi-
tious nor am I mutinous. But I am
very anxious that there should be no
distinction between normal times of
peace and other times of emergency
as has been brought out by my hon.
friend here. He imagines that a par-
ticular act or crime becomes some-
thing different because it is in normal
times, and in times of emergency it
becomes something else. In that
sense, I would oppose his amendment
because the same thing should be
there under the two circumstances.

I do not think I need stress my
point any further. The thing is that
the whole set-up is being assessed in
the background of discipline. Disci-
pline at no stage must deteriorate.
Discipline is the point, whether it is
the case of an emergency or normal
peace time; because, if there is a
little loosenine of discipline. the whole
fabric collapses.

I need not, I think, develop my
points any fi'rther. I regret I can-
not support tne opposition.

Shri Raghuramaiah: 1 am sorry

Mr. Deputy-Speaker: | have been
seeing one hon. Member has been
standing there for minutes. I should
like he sits down.
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Shrl Dasappa: He is the Chairman
of the Joint Committee,

Mr. Deputy-Speaker: Is the Com-
mittee holding meetings here?

Shri Raghuramalah: Sir, I was say-
ing that 1 am sorry that Pandit
Thakur Das Bhargava for whom 1
have great respect has thought it fit
to condemn this and say that it is a
copy of the English Act, and that we
are reluctant to depart from the Eng-
lish text and so on. I submit that it
is not true more particularly in the
case of this clause. We have departed
from the relevant section of the Eng-
lish Act and I would ask my hon.
friend to peruse that section. Of
course, my hon. friend is right that
there is no definition of sedition in
this Bill but the Indian Penal Code
does cover cases of sedition in section
124A. (Interruptions). It is true that
the word sedition does not occur in
the bedy of that sector. But it has al-
ways been understood that sedition
means what is contained in sectlor
124A. So many judicial pronounce-
ments have proceeded on that assump-
tion. We have amended the Consti-
tution and I am advised that section
124A of the Indian Penal Code is
still valid.

As regards words of mutiny I would
like to submit a point which I have
already mentioned. It is not the single
act of a single individual with a very
innocent intention that comes into the
picture at all. I would draw the atten-
tion of the House too to the wording
of clause 42.

“Mutiny means any assembly
or combination of two or more per-
sons subject to naval law with
the common object of—

The important thing is the common
object. How does a common object
come in unless people think about it
and plan about it? Whatever may be
said in other branches of life in the
caze of the Armed Forces, we cannot
with equanimity conceive of a joint
action by two or more persans to do
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any one of these very serious acts
contemplated in clause 42. I would,
therefore, respectfully submit that
there is no vagueness about it. There
is no question of blindly copying the
English Act 1n this matter. There is
nothing more than what is required
in the circumstances of the case con-
sidering the security of the country,
the discipline of the Armed Forces
and soc on.

After all, mutiny is a serious thing.
Even so, the clause does prévide for
various categories of mutiny which are
grave, which are less grave and even
with regard to punishment it says,
punishable with death or such other
punishment as hereinafter mentioned.
This, read with subsequent clauses in
the Bill, shows clearly that not in all
offences it is obligatory to impose the
punishment of death. It depends upon
the gravity of the offence. All the
same mutiny and sedition are very
serious and cannot be treated lightly.

Shri Dasappa (Bangalore): May I
know why the margmnal notes should
not be changed. We can have ‘punish-
ment for mutiny’ instead of saying
‘Mutiny punishable with death’.

Shri Raghuramaiah: If we add the
word ‘etcetera’

Shri Naushir Bharucha: In legisla-
tion, you cannot use that word.

Shri Dasappa: Punishment for
mutiny is just the proper marginal
heading to that clause.

Mr. Deputy-Speaker: There could be
no harm in that.

Shri Raghuramaiah: I have no objec-
tion.

Mr. Deputy-Speaker: I shall now
put the amendments to the vote of
the House. The question is:

Page 19—
for lines 34 and 35 substituts:

“(i) if the mutiny is accom-
panied by violence or threat of
violence or takes place in time of
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[Mr. Deputy Speaker]

war or if all or any of the persons
taking part therein are on or
under orders for active service, be
punished with death or any other
punishment hereinafter mention-
ed;

(ii) in any other case, be
punished with imprisonment for a
term which may extend to two
years or any other punishment
hereinafter mentioned ”

The motion was negatived.
Mr. Deputy-Speaker: The question
18:
Page 19—
(i) omit lines 25 and 26
(ii) omit line 33.
The motion was negatived.
Mr. Deputy-Speaker: The gquestion
is:
“That clause 43 stond part of the
Bill.”

The motion was adopted.
Clause 43 was added to the Bill.
Clause 44 was added to the Bill.

Clause 45— (Striking superior officer)

Shri Easwara Iyer: I beg to movye:

Page 20, line 6—
for *“his superior officer’”’ substitute
“any officer or seaman’’.

Mr. Deputy-Speaker: 1 shall put
amendment No 19 to the vote of the
House. The question is:

Page 20, line 6—

for *his superior officer” sub-
stitute “any officer or seaman’”.

The motion was negatived.
Mr. Deputy-Speaker: Now, the ques-
tion is:

‘“That Clause 45 stand part of
the Bill”
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Pandit Thakur Das Bhargava: 1
wanted to say a word in regard to
clause 45.

Mr. Deputy-Speaker: He ought to
have stood up.

Pandit Thakur Das Bhargava: I did
stand up but you were looking into
the papers. 1 do not want to trouble
you now. I will speak at the end.

. Mr. Deputy-Speaker: The question
is:
“That Clause 45 stand part of
the Bill.”
The motion was adopted.
Clause 45 was added to the Bill.
Clause 46 was added to the Bill.

Clause 47— (Disobedience and insub-
ordination)

Shri Easwara Iyer: I beg to move:
(i} Page 20—

omit lines 24 to 26.
- (ii) Page 20—

omit line 29.

Mr. Deputy-Speaker: The two
amendments are before the House and
1 shall put them to the vote of the
House. The question is:

Page 20—
omit lines 24 to 26.
The motion was negatived.
) Mr. Deputy-Speaker: The question
18:
Page 20—
omit line 28.
The motion was negatived.
) Mr. Deputy-Speaker: The question
is:
“That Clause 47 stand part of
the Bill”.
The motion was adopted.
Clause 47 was added to the Bill
Clause 48 was added to the Bill
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Clause 48— (Desertion)
Shri Easwara Iyer: I beg to move:
Page 21, lines 68 to 9—

omit “‘or who at any time and
under any circumstances when
absent from his ship or place of
duty does any act which shows
that he has an intention of not
returning to such ship or place”.

Mr. Deputy-Speaker: I shall put
amendment No. 7 to the vote.

The question is:

Page 21, lines 6 to 9—

omit “or who at any time and
under any circumstances when
absent from his ship or place of
duty does any act which shows
that he has an intention of not
returning to such ship or place”.

The motion was negatwed.

Mr. Deputy-Speaker: The question
is:
“That Clause 49 stand part of
the Bill"”

The motion was adopted.
Clause 49 was added to the Bill

Clause 50 and 51 were added to
the Bill.

Clause 52— (Drunkenness)

Shri Easwara Iyer: 1 beg to move:

Page 21, lines 33 and 34,—

jor “drunkness” substitute:
“disorderly behaviour due to
intoxication”.

1 wish to say only a word. The
question of being guilty of drunken-
ness depends upon the degree of
drunkenness. A man may be drunk
but not Joose his capacity for doing
things in an orderly manner. So, 1
want this to be <substituted, to be
more precise.
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Mr. Deputy-Speaker:
moved:

Amendment

Page 21, lines 33 and 34—

for “drunkness” substitute:
“disorderly behawviour due to
introxication”

Shri V. P, Nayar: May ! ask one
question? When we were discussing
the provision about sedition, the hon.
Minister referred to the 1.P.C. and
said that sedition had been defined in
section 124(a) of the I.P.C Drunken-
ness here constitutes an offence by
itself. In no other law that I know
of does i1t constitute an offence nor is
it defined My revered friend, Pandit
Thakur Das Bhargava, may be able
to help us In certain areas, con-
sumption of alcohol i1s an offence. A
person is to have consumed alcohol
because the bulbs of his eyes bulged
and he was smelling alcohol and all
that. Drunkenness not having been
defined in any manner, how do you
punish for drunkenness? What is
drunkenness as distinct from intoxica-
tion from having consumed alcohol?

Shri Supakar: I beg to move my
amendments Nos. 48 and 49:

(1) Page 21, line 34—

before “shall” insert “whether
on duty or not”

(11) Page 21—
after line 38 add:

“(2) for the purpose of this
section a person is guilty of
drunkenness 1f owing to the
influence of alcohol or any drug
whether alone or in combination
with any other circumstances he
is unfit to be entrusted with his
duty or with any duty which he
might be called upon to perform
or behaves in' a manner likely to
bring discredit to the navy.”
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[Shri Supakar]

After my first amendment, {t would
read:

“Every person subject to naval
law who is guilty of drunkenness,
whether on duty or not, shall....”

I submit that both these amend-
ments were taken from the British
model. They try to do away with the
vagueness of the word drunkenness as
used here. 1 feel that if a man who
is on duty, or even if he is not on
duty, is found drunk and behaves in
a manner likely to bring discredit to
the navy then he should be punished
because in other Acts, as Shri Nayar
pointed out, there may not be any
punishment for drunkenness. But
when a person is assigned certain
responsible duties as in the Army, Air
Force or the Navy, if he is found to
be drunk, he cannot be entrusted with
any serious duty. As it is, the clause
is vague and I have tried to define it
by the sub-clause which I propose to
insert. I believe that this is a safls-
factory: definition of the drunkenness.

Mr. Deputy-Speaker: Amendments
moved:

(i) Page 21, line 34—

befare ‘‘shall” insert “whether
on duty or not™.

(ii) Page 21—

after line 38 add:

“(2) for the purpose of this
section a person is guilty of
drunkenness if owing to the
influence of alcohol or any drug
whether alone or in combination
with any other circumstances he
is unfit to be entrusted with his
duty or with any duty which he
might be called upon to perform
or behaves in a manner likely to
bring discredit to the navy.”

15 hrs.

Shri C. R. Pattabhi Raman (Kumba-
konam): 8ir,"! am also Ilabouring
under the same difficulty. The word
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“drunkenness” as it now stands will
really imply all the nuances of the
Prohibition Law. I am sure, Sir, you
are aware of it. In good many parts
of the country where there is prohibi-
tion proof is usually let in of people
smelling of drink. Most police officials
come and say that they smelt drink.
That may sound very queer. I do not
think in the Naval Law we are going
to stop drinking. At least that is not
envisaged at present. We may come
to a stage when we may stop drinking.
“Drunkenness and disorderly
behaviour” is a legal phraseclogy. The
moment a sailor goes beyond the
border of a decent behaviour, after
having one or two cups, then he comes
within the clutches of the law; other-
wise a mere drink will not make him
culpable. I do not know whether 1I
have made myself clear. “Drunken-
ness” here will really imply all the
various fine shades that are introduced
as a policy for stopping drinking. It
is not the policy for the Army and
Navy at least for the time being.
Therefore, I do not know whether the
Minister would be pleased to consider
this aspect and say only “disorderly
behaviour®. “Drunkenness” there
would mean bringing in all the
prohibition offences that are now taken
cognizance of by the various criminal
courts.

Mr. Deputy-Speaker: Shri Jaipal
Singh.

Shri V. P, Nayar: Let us hear him.

Mr. Deputy-Speaker: Without his
giving an indication I intended to call
him.

Shri Jaipal Singh: 1 feel very
strongly about drunkenness. By
nature I am very accommodating. I
do not expect everyone to accept my
standard of good living. I regret that
although I have not submitted a
Minute of Dissent I have_now, Sir, if
you will permit me, to state that I do
not agree with this “advance”, with
this so-called democretic proletarian
“advance” that is alleged to have been
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made in this Navy Bill by the Joint
Committee by having bracketed the
officers with the non-officers.

I do think that the ratings deserve
more kindness from us. I am saying
this because 1 come from a tribal area,
and 1 am proud to say that there are
quite a good few tribal people who
are in the Indian Navy. Prohibition
has failed dismally in the tribal tracts,
and it will continue to fail regardless
of*what we may enact here or else-
where.

I am all for drink, but I am all
against drunkenness. Let there be a
difference drawn. When you are fight-
ing in the heights of Zojila Pass and
the like vegetarianism and prohibition
is not goilng to help us. Let us accept
this fact. I am not going to force
my way of living on others.
But I would like others to
appreciate that they should not force
their way of thinking, their way of
philosophy and all that on me. That
is all that I say.

I do think I have a right even at
this hour to appeal to the Treasury
Bgnches, despite the recommendations
of the Joint Committee, that this
equating factor of the officers and
others being equally punishable,
equally subject to this particular
clause, be removed. Why 1 say this
is this. It is a patent fact in this
country, whereas people who are
better paid can buy Dbetter drinks
people who are not so well paid,
unfortunately, have to drink cheap
drinks. Very often they drink some-
thing and they do not know that it
is the bad drinks which affect them.
1t is very simple for the ratings to
get drunk, and in their case the
crime of drunkenness as is sought to
be painted here is not of the same
gravity as the drunkenness of the
officer.

I would humbly appeal to this
House not to bfag about this demo-
cratisation of the officers with the
ratings, but rather realise the fact
thut punishment has to be in accord-
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ance with the responsibility that a
particular person bears. So I would
really like to divorce the officers
from the ratings in regard to this
particular penal clause. And, as my
hon. friend, who knows very well
legally and otherwise the consequen-
ces of drunkenness, has pointed
out . . . . (Interruption)— Sir, have
I said anything unparliamentary?

Mr. Deputy-Speaker: The only
difficulty was that the hon. Members
could not follow and appreciate what
that ‘“‘otherwise’” was.

Shri Jaipal Singh: Well, anything
that is not legal is “otherwise”. The
point is, here the expression is: “if
the offence is committed on active
service”. The offence is there only
while the particular person is on
active service. Therefore, the @ques-
tion of prohibition laws, which once
resounded throughout the country,
really do not apply because the par-
ticular person has to be in actual
active service.

So I would appeal to him, if I may
use an expression which is not often
used here, to my Hon. friend over
there, to think again and think hard
and not put the ratings and others
on a par with the officers. Let the
punishment be commensurate with
the responsibility which a particular
officer has to bear. Let us not invoke
democracy, equalisation of punish-
ment and the Tike because it deoes not
bear well in this particular context.

Shri Dasappa: There is the other
punishment if he is not on active
service.

Mr. Deputy-Speaker: He wants to
distinguish between officers and rat-
ings, a definite punishment for each
of them.

Pandit Thakur Das Bhargava: My
friend just told us in very eloquent
words that these officials of court
martial belong to our society, they
understand our men, they fully
understand the liabilitles of persons
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who are serving, they also know the
society etc. May 1 just appeal fo
him to )ust consider this very point
from the same point of view? After
all they are our own officers and they
fully understand our people.

Shri Jaipal Singh: Sir, I am very
proud to have converted my hon.
friend.

Mr, Deputy-Speaker:
listens a little more.

Only if he

Pandit Thakur Das Bhargava: 1
only want that he stands converted to
his own views and the very argu-
mcnt he used in regard to this word
“sedition”. The very same argument
e will appreciate now. I think he
will agree with me that instead of
converting me he stands converted
to my view.

Apart from that, 1 quite see his
paint. I for one do not like that
this clause 52 should be utilised for
the purpose of enforcing prohi-
bition. So far as intoxicants are
concerned, we have got a particular
article in our Constitution. We also
know the policy of the Government
of India in that matter. At the same
time, I do not want that this section
should bc used for the purpose of
enforcing prohibition on people of the
way of thinking of my hon. friend
He is quite right there.

At the same time, in so far as the
question of equality between ordi-
nary seamen and officers is concern-
ed, I ar sorry I have to join issue
with my friend again. Drunkenness
in the case of seamen will not be half
so harmful as drunkenness in the case
of officers. We all know that when
a person is fully drunk, he may
behave in a disorderly manner,
though in the case of habitual
drunkards it may be & little bit leas.
But, drunkenness in the case of an
officer will be much more harmful
than in the case of an ordinary sailor.
Though there is the question of equa-
lity, if I am left to myself, I would
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say that the officer must be given
more severe punishment than an
ordinary seaman.

Mr. Deputy-Speaker: Both of you
agree that there should be difference.
For which class severe punishment
should be given, that will come later.
For the present, both of you agree
that there should be different punish-
ments for officers and ratings.

Pandit Thakur Das Bhargava:
There 1s no harm in providing more
punishment for officers.

Shri Jaipal Shingh: In the Bill as
1t originally stood, only an officer was
punishable. Now both of them have
been bracketed together or, as the
hon. member puts jt, it is the other
way round now.

Pandit Thakur Das Bhargava: An
officer has to be punished more seve-
rely. My friend was saying that if
a peg 1s given to an officer, he will
show more bravery and courage.

Shri Jaipal Singh: I did not say so

Pandit Thakur Das Bhargava: He
spoke¢ about vegetarians also. 1 join
issue with him there. It is entirely
wrong to say that those persons who
do not drink will not be brave
Those who will not drink can in no
way be said to be less brave. I come
from an area in which no person
takes meat or drinks. Most of them
go to the army also. So, I can say
from personal experience that those
persons from our area who do not
drink and who do not take meat are
as brave as any other soldier of our
country. So, the contention of my
friend that a person must drink and
take non-vegetarian food in order to
becomc brave is entirely wrong.

Shri Raghuramaijah: 1 will take up
the last point first. Under the clause,
as it stands, the equality of punish-
mant meted out to officef¥ and others
{s only a seeming equality, if I may
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say so. Actually, there is a differ-
ence. The clause undoubtedly gives
the maximum punishment of two
years in both cases for those who are
in active service. In other cases the
maximum punishment is six months.
The relevant section is 82(4) which
gives a proper idea as to what a
punishment of imprisoament implies
in the case of an officer vis-a-vis one
who is not. Section 82(4) says:

‘“The punishment of imprison-
ment for a term not exceeding
two years may in all cases be
accompanied by a sentence of
dismissal with disgrace or dismis-
sal from the naval service:

Provided fMat in the case of
officers, unlass the sentence of
dismissal with disgrace is also
awarded, such sentence of im-
prisonment shall involve dismis-
sal from the naval service.™

Therefore, the position is that when
a punishmer:it of imprisonment is
imposed on an officer under clause 52,
automatically, under the provisions of
clause 82(4) the officer stands dis-
missed. It is not so in the case of
seamen. Therefore, there is a differ-
ence. The improvement which the
Sélect Committee made is this.
Under the clause as it stood when
the Bill was introduced and before
it went to the Joint Committee, the
punishment in the case of an officer
was dismissal with disgrace. It did
not involve imprisonment. Now,
after the amendment, it has been
enhanced to include not only dismis-
sal, but also imprisonment.

As regards the other amendment,
the term referred to was “disorderly
behaviour”. ‘The difference in the
views expressed by hon. Members
itself shows how difficult it is to give

an exhaustive definition. With refer-

ence to the point raised by my hon.
friend, Shri Pattabhi Raman that
there must be & deflnite disorderly
bebaviour I may submit that in cer-
tain circumstances you can create a
very complicated, difficult and dan-
gerous situation by merely putting

2t NOVEMBER 1957

Navy Bzll 1744

your legs on the chair. It need hot
necessarily be a positive disorderly
behaviour. You can create all the
complications and dangers when you
are, say dead drunk or just moving
about without understanding what is
going on. This expression, in the
same way as other expressions like
cowardice and so on, will be properly
interpreted in the armed forces.
Nothing is gained by trying to res-
trict the scope of the expression
which is very well understood.

Mr. Pattabhi Raman was saying
that under the State prohibition laws
even ‘smell’ is an offence. Well, we
do not happen to have the same
interpretation here. May 1 say that
there is no question of smell alone
here. Under a State Prohibition Act,
even the possession of liquor is an
offence? The consumption of liguor
may be only up to the tip of the
tongue. It may not have even gone
to the palate. It does not matter.
Even touching the ligquor that way
may be sufficient to make it an
offence under the State Acts.

Here the expression is drunkenness.
What is drunkenness is a matter well-
understood. The clause also provides
more severe punishment in the case
of officers than in the case of ratings,
as it should be. Therefore, I submit
that the amendments may be reject-
ed.

Mr. Deputy-Speaker: I shail now
put amendments 8, 48 and 49 to vote.

The question is:
Page 21. lines 33 and 34—

for “drunkenness” substitute
“disorderly behaviour due to
intoxication™.

The motion was negatived.
Mr. Deputy-Speaker: The question
is:
Page 21, line 34—

before “shall” .insert “whether
on duty or not”
The motion was negatived.
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Mr. Deputy-Speaker: The question

is:
Page 21—
after line 38, add:

“(2) for the pwrpose of this
section a person is guilty aof
drunkenness if owing to the infiu-
ence of alcohol or any drug whe-
ther alone or in combination with
any other circumstances he is unfit
to be entrusted with his duty or
with any duty which he might be
called upon to perform or behaves
in a manner likely to bring dis-
credit to the navy.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

‘“That ciause 52 stand part of
the Bill”.

The motion was adopted.
Clause 52 was added to the Bill.

Clauses 53 to 83 were added to the
Bill.

Clause 84— (Arrest without war-
rant)

Shri Supakar: I beg to move:
‘Page 32—
omat lines 7 to 11.°

The purpose of my amendment is to
omit sub-clause (2) of clause 84.
While moving this amendment, I am
very much conscious of the necessity
of maintaining strict discipline in the
armed forces. 1f you read this sub-
clause along with clause 45, which
now forms part of the Bill, you will
see that there is a contradiction in the
law. You will see that in clause 45,
it has been provided:

“Every person subject to naval
law who commits any of the fol-
lowing offences, that is to say,

(8) strikes or attempts to
strike his superior officer;
or

(b) draws or lifts up any wesa-
pon against such officer; or
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(c) uses or attempts to use
any violence against such
officer; .

shail be punished...... "
In this sub-clause, it is said:

“A person subject to naval law
may arrest without warrant any
other person subject to naval law
though he may be of a higher rank
who in his view commits an
offence punishable with death, or
imprisonment for life or for a
termm which may extend to four-
teen years.”

You will see that so-called offences
punishable with death or imprison-
ment for life or for a term which may
extend to 14 years, in many cases, are
not quite definite. In many cases,
they are questions of subjective inter-
pretation. What a person considers to
be sedition, for example, may not be seo
in the opinion of another person. Take.
for example, the question of embar-
rassment to which a lot of reference
has been made just now by the Mem-
bers who spoke on the earlier clauses.
To say that a person subject to naval
law may arrest without warrant when
he finds that another officer of a
higher rank is committing a certamn
act which he, according to his own
standard of judgment, may consider to
be sedition or an offence punishable
with death, but which when it goes
before court-martial, for example, the
Members sitting in court-martial may
think that that is not an offence
punishable with death or imprison-
ment for life or for a term wiich may
extend to 14 years, is not proper.
They may think that it is a small
offence. Then. the person who has
arrested the person who is a superior
officer, comes under the mischief of
section 45. It is better for the sake of
maintaining strict discipline in the
Navy to do away with this gsub-clause.
We may say that if a person finds that
a superior officer is committing a cer-
tain act which may be a serious
offence, it should be his duty to report
to an officer who is senior to such
person who 1is committing such an
offence. It would be dangerous to
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provide here tﬁit he may take, what
I may say, the law into his own hands

and thereby create grave indiscipline
in the Navy.

Mr. Deputy-Speaker: Amendment
moved.

‘Page 32—
omit lines 7 to 11.

Shri Raghuramaiah: 1 may say at
the very outset that discipliné is not
a one way traffic and good behaviour
is applicable tc all persons of the Ser-
vices whether they are officers or other
ranks, whether superior officers or
subordinate officers or otherwise. But,
the situation contemplated in clause
84(2) is one where a person is found
committing a serious offence. It may
well be that in a particular case, the
superior officer is found committing an
offence. Power is given to any one
who is present there to arrest him.
Of course, he does so with all the risk
that 1t involves depending on whether
it is a genuine case or not. The power
must be there. We cannot say that
only persons in subordinate positions
will be guilty of offences and, there-
fore, power should be given only to
officers to arrest and not vice versa.
¥ven under the ordinary law of the
land, under the Criminal Procedure
Code, there are circumstances where
any person can arrest. Therefore, 1
submit that this is a wvery salutary

provision and it should be there. No
amendment seems necessary.
Mr. Deputy-Speaker: 1 shall now

put amendment No. 44 to the House.
‘The question is:
‘Page 32—
omit lines 7 to 11.
The motion was negatived.
Mr. Deputy-Speaker: The question
is: .
“That clause 84 stand part of the
BilL”
The wmotion was adopted.
Clause 84 was added to the Bill

Clauses 85 to 92 were added to the
Bill.
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Clauses 93 to 148

Mr.

Deputy-S :
No. 247 peaker: Amendment

Shri Easwara Iyer: I am not moving.

Mr. Deputy-Speaker:

146-A7 : New clause

Shri Easwara Iyer:

I n
that, am moving

isMr. Deputy-Speaker: The question

“That clauses 93 to 146 stand
part of the Bill.”

The motion was adopted.

Clauses 93 to 146 were added to the
Bill.

New Clause 146A

Shri Easwara Iyer: I beg to move:
Page 55—

after line 24 insert:

“146A. All sentences passed
under this Act shall be appealable
to such courts having jurisdiction
to hear and decide appeals from
such sentences as if such sentences
are passed by courts of competent
criminal jurisdiction under the
Code of Criminal Procedure.”

This amendment relates to the sub-
ject of appeals from sentences of
court-martial tribunal. This matter
has been dealt with at great length
in this House. The hon. Minister was
not kind enough to accept our argu-
ments regarding the position of
appeals from a court-martial. Once
again, I would request the hon. Min-
ister to consider whether it is not de-
sirable to have a sentence of death
or sentence of life imprisonment being
subject to the scrutiny of a higher
tribunal like a High Court or Supreme
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Court. I would say that particularly
in view of the fact that the procedure
prescribed for the trial of a prisoner
before court-mart.al 1: different from
the procedure prescribed under the
Criminal Procedure Code. A provi-
sion may be made so far as some
accused are concerned that their case
may be subject to the scrutiny of a
higher tribunal. I do not wish to deal
at great length once more with regard
to this matter. But, I would only re-
quest the hon. Minister that this
clause 146-A which 1 am proposing as
an additional section may be incor-
porated in the enactment.

Shri Supakar: In supporting the
provisson for an appeal from court-
martial decisions, several arguments
have been put forward in this Parlia-
ment. I want to say that apart from
other considerations we find that the
Government have taken on themselves
the power of revising the cases of
punishment by suspension of senten-
ces and considering those cases from
time to time. If you look at clause
164 sub-clause (1) you will find that
the Central Government or theg officer
who by virtue of the foregoing section
or section 150 has power to issue an
order of committal may suspend the
sentence, may consider the case at
any time and shall at intervals
of not more than three months re-
consider the case. The case may be
reconsidered by the Central Govern-
ment or the committing authority or
the prescribed officer and if on such
reconsideration, it appears to the
Central Government or the commit-
ting authority or such prescribed
officer that the conduct of the offender
since his conviction has been such as
to justify a remission of the sentence,
the Central Government or the com-
mitting authority or such prescribed
officer shall remit the whole or part of
it.

The Defence Minister who is unfor-
tunately absent from India, laid great
stress in his reply to the initial de-
bate, on thig salutary feature of this
Bill where it is stated that these
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persons who are punished have this
advantage over the ordinary eriminals
who are punished by criminal courts
inasmuch as their cases may be re-
viecwed from time to time by the
Government and if their  conduct
improves and if they behave properly,
their sentence may be remitted from
time to time.

But what happens when a man is
sentenced to death is that he is execu-
t+d, and once he is executed, he is
dead, and he cannot get the advantage
of this salutary provision. So, it is
all the more necessary that at least
in thosc cases where the person is
sentenced to death, and he has not got
the advantege of his case beinp re-
viewed at an interval of three months,
there should be some sort of a court
of appeal This appellate Court may
not consist of High Court judges or
advocates who go to the High Court
or to the Supreme Court, but it may
consist of persons who have some judi-
cial hackground, that i, persons who
have been judicial officers or advo-
cates of ten yvears' standing. If that is
done, then persons who are sentenced
to death will have at least one more
opportunity for having their cases
heard once again. That at least would
do some justice, and make some differ-
ence between the living and the dead.

When a person is condemned to
death, he does not have the specisl
advantage or special consideration that
is shown to persons who are senten-
ced to imprisonment and who, there-
fore, have the chance of their cases
being reviewed from time to time at
an interval of not less than three
months. So, let us provide for some
court of appeal at least in those cases
of capital nature,

Mr. Deputy-Speaker: Amendment

moved:
Page 55—
after line 24, insert:

“148A. All sentences passed
under this Act shall be appeala-
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bie to such courts having juris-
diction to hear and decide appeals
from such sentences as if such
sentences are passed by courts
of competent criminal jurisdiction
under the Code of Criminal pro-
cedure.”

Shri C. R. Pattabhi Raman: 1 was
wondering whether I could have your
indulgence just to think aloud on this
matter a Little bit 1 just want to
say this.

The wording uscd by my hon.
friend on the apposite side may not
be quite proper, perhaps. But I feel
that Government should be pleased
to consider, or, at any iate, bear this
in nmund that countries with a big
military and naval tradition behind
them, such as England, Austraha,
Canada and America have from 1950
onwards thought 1t fit to have a board.
They call 1t only a board: they are
not calling it anything more than
that, because, to have or to drag in
judges and so on would make 1t more
complicated.

I am wondcring whether 1t would
not be adwvisable Lo make every man
in the fighting forces feel that at no
time would any mnjustice be done to
him, and that he can always appeal
to a board. If that attempt too fails
then that @ a different matter. But
some such board should be there. Of
course, the functioning of the board
can be suspended during an emer-
gency.

‘It should not be left open to any
man in this country to say—and quite
often, people do come out and say—
‘Because I belong to this part of the
world, or because my nose 1s long, or
because I am dark, I have got this
punishment. The man who punishes
me belongs to somce other place; he
is vellow, he is slightly white-haired
and so on. That is why I am being
punished’ and so on. We should not
give any room for any of these
thoughts and meaningless differences
to lurk in the minds of the fighting
forces. So, 1 would suggest that the
Minister may be pleased to consider
the creation of such a board.
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After all, in all those countries to
which 1 have referred, the personnel
of the board is usually appointed in
consultation with the Lord Chancel-
lor, in the case of England, and some
high judicial functionary in other
places  Thew are all people with
some  legal equipment. When 1 say
lawyers, others may  interrupt me
and ask why I want to bring in law-
yers and judges here. After all,
you must remember that lawyers are
not onc whit less patriotic, not one
whit less disciplined than any other
person in the world. We are all for
the country. We do not ccase to be
patriotic citizens simply because we
are lawyers We are not just money-
making machines

So. 1 do feel that it may be advisa-
bl¢ to make every man feel that no
mjustice will be done to him and
that there will be a board to which
he can appeal as a last chance, a
board consisting of just two or three
men We mav not slavishly copy
what obisins in other countries. But
I feel that there should be some such
board

I wonder whether the Minister will
bear this in mind, and if not now,
a* " sast some time or the other give
some thought to 1t.

Shri Dasappa: 1 alco jomn my little
voice in support of the stand taken
by my hon. friend Shm C. R. Pattabhi
Raman. 1 somehow feel that this
beautiful piece of legislation which
has my wholechearted and warm sup-
port just suffers from a—I would not
say. laint. but—lacuna, in so far as it
docs not accept the well-known policy
of providing for an appeal in a severe
case such as the one that has now
been put forward, namelv death or
imprisonment for life.

The Minister was pleased to ex-
plain the position. But there was
nothing 1n his speech which could
convince me. 1 wonder if there is
any one hon. Member of this House
who stands convinced by his reason-
ing.
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Mr. Deputy-Speaker: That would
be decided by votes, not by this con-
viction.

Shri Dasappa: I think you are
perfectly right. Conviction, of course,
is one thing. Sometimes, true to the
discipline which my hon. friend ex-
pects from his Naval Forces, a certain
attitude has got tc be taken, and we
have got to 'go with the majority.
Otherwise, democracy would not func-
tion. But it is always open in a
democracy to carry conviction to the
majority and convert them to our
view. The minority can convert the
majority to the view of the minority.

My hon. friend was saying that a
tribunal or an appeliate tribunal could
be anything. But we find in UXR.
the sole appelate authority is the Lord
Chief Justice of England. The posi-
tion there is:

‘In the United Kingdom, the
Courts Martial (Appeal) Act,
1951, provided for right of a first
appeal to the Courts Martials Ap-
peal Court censisting of the Lord
Chief Justice of England and other
judges of the High Court, Lords
Commissioners of Justiciary and
other legal men. This appeal
shall lie both on points of fact
and law.'.

This is very important. And we
find further:

“Further, there is a right ot se-
cond appeal to the House of Lords
on points of law’.

Now, why is it that they have come
to this conclusion? 1Is it the result
of some fancy on the part of those
people, or is it the result of a long
experience in the handling of these
court martial cases?

Pandit Thakur Das
Tradition.

Bhargava:

Shri Dasappa: As I said, I know
of court martial cases. I do not say
that they are all angles in the court
martial. I know of certain court
martial cases where things have gone
wrong merely because of certain pre-
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judices. I am sorry I have got to say
this, but the fact is that it is not that
these prejudices are the monopoly of
the non-Armed-Forces people only.
They are there sometimes in the
Armed Forces also, though it is true
that the Armed Forces do not suffer
from certain prejudices.

But I ask: Where is the safety or
security in a case where things go
wrong because of certain prejudices?
India, I am sorry to say, is yet to be
emotionally integrated. In a case
where admittedly that fine emotional
integration among the various people
inhabiting this country has not yet
come about—it is in the process; I
am glad to say that we are much bet-
ter off today than we were before, in
spite of certain ecvidences here and
there to the contrary-—the appenl
would be the only safeguard which
legislation can provide. 1 would like
to know why the Minister is against
such a provision.

I am unable to understand this.
Suppose we do provide for a thing
like that. What is the harm that it

, will do? Would it cause any un-

necessary delay or anything like that?
As my hon friend said, if it is in a
state of emergency, practically most
of these pieces of legislation may
have to be suspended in a state of
emergency. But we are not talking
of cases of emergency.

Thercfore. I think it would be all for
the better if the hon. Minister could
make up his mind to accept a provi-
sion, which may be worded in his
own way with any safeguards which
he may choose to incorporate in it,
which would allow for appeal. That
would certainly make this piece of
legislation most welcome to the House.

Shri Raghuramaiah: As I said
the other day, Government have given
this matter their most careful consi-
deration. It is certainly a wvery im-
portant matter. It is a matter which
has been considered at all levels, and
Government are satisfled that the
present provisions in the Bill may
stand. There are, if 1 may submit,
very good reasons.
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In the first place, it is true that in
other countries like UK. they have
made some provisions regarding ap-
peals. We do not know the exact
experience which they have had all
these years. After all, it is only
recently that in the U.K. the Naval
Act has a provision of this kind in
it. We do not know where it has
Act has gone wrong and why they
thought it necessary.

In our country, as 1 mentioned the
other day, there has been no case of
grave miscarriage of justice, at any
rate none of which Government are
aware. The machinery that has been
in existence has proved quite satis-
factory. We have in the first place,
a Judge Advocate General who has
qualifications comparable to those of
a High Court Judge, reviewing every
case. After that, it has to go to the
Chief of the Naval Staff and in cer-
tain circumstances, to the Central
Government.

Cases hke death sentences have been
lightly referred to. As I mentioned,
there has been no case of imposition
of death sentence since 1954. I have
already given the statistics. We have
a happy family going on nicely with
no instance of grave injustice brought
to notice. If you were to impose a
separate huge complicated machinery,
what would be the position? Even in
ordinary civil law, we talk of delays
of law, miscarriage of justice by mere
slongation of the administration in-
volived in that and so on and so forth.

Take the case of a man who com-
mits an offence on high seas. Is he
to be told: ‘All right. You wait till
we go back and the appeal is decid-
ed’. We have to go by what is our
experience. After all, our forces
have only just begun to build up.

S8hri Dasappa: In any case, he
can appeal to the Government—to
the Central] Government or to the
Chief of Naval Staft.

Shri Ragbaramaiah;: Government
<an certainly be more quick about
these things. 1 am sure that my hon.
friend, who is a lawyer, will agree
that reference to court will certainly
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be a little more complicated and like-
ly to involve more delay than refe-
rence to the Central Government.

The important point is that our ex-
perience so far has been that the sys-
temn has worked well. No case of
grave miscarriage of justice has been
brought to our notice. What is more,
to the salutary provisions contained

.in the present Bill the Joint Com-

mittee was pleased to insert a provi-
sion giving the right of hearing to
the aggrieved person when the mat-
ter is being reviewed by the Judge
Advocate General. That is a very
heipful provision. As I mentioned, in
cases of death sentences, confirmation
of the Central Government is absolu~
tely necessary.

Considering all these things, it has
been felt that no additional provision
need be made in this matter. 1 am
glad that my hon. friend has himself
admitted that in certain cases, in mat-
ters concering discipline and so on,
certain restrictions are necessary—I
think some reference has been made
by Shri Dasappa to the Members. He
referred to discipline and the require-
ments of discipline. I am glad hae
made that distinction; that becomes
very vital for the consideration of the
question under discussion. This is a
matter which has also relevance to
discipline, and we cannot deal with
it lightly. Whatever be the experi-
ence of other countries, our experi-
ence has been that the present pro-
visions jare sufficient. It fis in this
view and not treating it in any light
manner that Government have come
to the conclusion that the present
provisions may stand as they are.

Shri Bimal Ghose: Is Shri Dasappa
eonvinced now?

Mr. Deputy-Speaker: 1 shall now
put amendment No. 253 to vote.
The question is:
Page 35—
after line 24, insert:
“148A. All sentences passed

under this Act shall be appeala-
ble to such courts having juris-
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diction to hear and decide ap-
peals from such sentences as if
such sentences are passed by
courts of competent criminal
jurisdiction under the Code of.
Criminal Procedure.”

The motion was negatived.

Clauses 147 to 149 were added to the’
Bill.
New Clause 148A
Shri Easwara Iyer: 1 beg to move:

Page 56—
after line 6, insert:
“149A. No sentence of death

under this Act shall be executed
unless the said sentence has been
confirmed by a High Court of
competent jurisdiction as if such
sentence has been passed by a
court of Sessions'”,

It is with a certain sense of dis-
appointment that I am forced to move
all these amendments. I would say
that it is a case where I have been
making repeated aitempts to find a
place for appeals regarding cases of
sentences inflicted upon the poor
ratings or officers who have been con-
demned.

In this amendment, I am only con-
cetned with the question of sentences
of death.

[Panprr THARUR Das BsARGAVA in
the Chair]

1546 hre.

At least regarding sentences of
death, let the correction be made. 1
am a little bit perturbed when I find
that offences have been very loosely
defined, when something embarrass-
ing to the naval authorities may con-
stitute offences like mutiny for which
the death punishment is being given.
‘When all these cases are there, it is
subject to the scrutiny of a person
who may not be well versed in
legal matters. 8o, I would say
that even when the court martial
consists of every intelligent persons
hnvgng a sense of justice, as my
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hon. friend here was pleased to
say, even when persons who are
well versed in naval matters consti-
tute the court martial, still the ques-
tion of interpreting these in the light
of the definition that has been given
in the Act is difficult. I would ear-
nestly make one more attempt to
convince the Minister that in cases
at least of grave offences for which
there is a sentence of death passed, it
may be subject to the scrutiny or
correction of confirmation of the High
Court or Supreme Court. That prompts
me to move this amendment.

Mr. Chairman: Amendment moved:
Page 56—
after line @, insert:

“149A. No sentence of death
under this Act shall be executed
unless the said sentence has been
confirmed by a High Court of
competent jurisdiction as if such
sentence has been passed by a
court of Session.”

Shri Tangamani (Madurai): 1 would
like to add a few words on amend-
ment No. 28. Clauses 147-—-149 deal
with sentences of death. They have
been left as they are and absolute
power has been given to the court
martial. The only safety valve men-
tioned by the hon. Minister when
he was replying previously is that
they have to receive certain orders
from the Central Government. But
the practice as adumbrated in the
Criminal Procedure Code in this
country has always been that when-
ever a particular person is sentenced
to death by a competent court, it is
reviewed by a higher judicial autho-
rity, particularly the High Court
Whenever a person is sentenced to
death under section 302 of the IPC,
there is always what is called a refer-
red trial before the High Court. The
referred trial is more or less com-
pulsory, an appeal which is open to
the accused. It is more in the nature
of referring it by way of & second
trial. Whenever a death sentence is
passed by the sessions court, the
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order always reads: *“This death sen-
tence is subject to confirmation by
the High Court”.

In confirming the sentence of death
the High Court peruses the entire
evidence and it is much more than
an appeal. Only after the sentence
of death is confirmed it is executed
The High Court has got perfect free-

dom to interfere with the sentence.’

They can impose a lesser sentence or
acquit the accused.

Amendment 26 reads as follows:

‘“No sentence of death wunder
this Act shall be executed unless
the said sentence has been con-
firmed by a High Court of com-
petent jurisdiction as if such
sentence has bheen passed by a
court of Sessions.”

It has, in other words, put what
has been the practice in this country.
What has been allowed to ordinary
civilians should not be denied to
them. No doubt, it is true that these
naval ratings have got to be under
stricter discipline but in the case of
the death sentence at least there
should be equality as between civi-
Hang and the naval ratings.

With this I commend this amend-
ment to the House.

Shri Raghuramaiah: May 1 say,
Sir, that nobody is more interested
in the life of the persons belonging
to the Armed Forces than the Gov-
ernment themselves, naturally. And
that is why specific provision has been
made, requiring confirmation by the
Central Government—in cases ¥
capital sentence. Also as I mentioned,
for the last so many years capital
sentences have not been there in re-
gard to naval personnel. But, any-
how, the safeguard is there and such
cases will be considered with all care
and caution. And, I cannot conceive
of any authority which will do it
more effectively and more interested-
ly than the Central Government
For this reason, the amendment may
be rejected and the clause as it is now
®may be votad.
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Mr. Chairman: I will now put the
amendment to the vote,

The question is:
Page 56—
after line 6, insert:

“149A. No sentence of death
under this Act shall be executed
unless the said sentence has been
confirmed by a High Court ot com-
petent jurisdiction as if such sen-
tence has been passed by a court
of Sessions.”

The motion was negatived.

Clauses 150 to 159 were added to
the Bill.

New Clause 159A.

Shri Easwara Iyer: Sir, 1 beg to
move: —

Page 58—

after line 17, insert:

“158A. No sentence shall be
passed nor any punishment inflic-
ted under this Act unless the per-
son affected had been given an
opportunity to show cause against
such sentence or punishment.”
Mr. Chairman: The guestion is:

Page 59—

after line 17, insert:

“159A. No sentence shall be
passed nor any punishment inflic-
ted under this Act unless the per-
son affected had been given an

opportunity to show cause against
such sentence or punishment."

The motion was negatived.
Clauses 160 and 161 were added to
the Bill
New Clauwse 161A

Shri Naushir Bharucha: Sir I beg
to move:
Page 60—
after line 4, add:
“CHAPTER XV-A
161A. Notwithstanding any-

thing contained in this Act, where
any person subject to naval law
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considers himself aggrieved by
a finding or seatence of any Court
martial, where such sentence isx
of imprisonment extending to six
months or more, or any punish-
ment inflicted falls under clauses
(=), (b), (¢), (d), (e), (h) and
(m) of section 81, an appeal shail
lie to the High Court from such
finding or sentence. Provided
that, where an appeal has been
so preferred and dealt with on
merits of the case, the person so
aggrieved shall not be entitled to
any judicial review of the same
proceedings.”

Sir, this is a new clause which 1
propose. It relates to appeal. The
only difference is that whereas in
previous amendments a direct appeal
was sought to be given in all cases
as of right but here only in particular
cases. The amendment reads: —

“Notwithstanding anything con-
tained in this Act

Shri Raghuramaiah: I already gave
notice that this covers a point which
has already been disposed of.

Mr, Chairman: I saw that. May I
know how this has been disposed of?
This provides for a specific matter.
It has not come up for discussion
before.

Shri Dasappa: The idea is a appeal
lying to the High Court.

Mr. Chairnmnan;: Here it is regarding
gentences of six months and more and
this has not been discussed.

S8hri Naushir Bharucha: Sir, the
idea underlying is this. One can
understand Government'’s objection to
all cases coming in appeal before the
High Court. That may not be desir-
able. There are graver offences and
graver sentences. It is very necessary
that the appeal must go to the High
Court. Therefore I have suggested a
provision on the analogy of the pro-
vision in the Criminal Procedure Code
where a sentence exceeds six months.
There may be created a class of
appealable cases and this amendment
secks to do it.
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am not quite convinced by the
hon. Minister saying that in the last
3 or 4 years no death sentence has
been inflicted. If he is feeling that
it is such a happy family, why retain
the life sentence at all? Why not
abolish it if he has got confidence?
The fact is we are not having a law
for the time being. We do not know
times will change or what will hap-
pen,

The next point is that it is wrong
to say that there is adequate provi-
sion regarding death sentence be-
cause the Government comes in. Any
lawyer will know that in appeal the
court is entitled to go into the facts
of the case and not merely into law.
We doubt very sincerely the efficiency
of any Government because when we
say confirmation by Government it
really comes down to some Secretary
of some Department. Will he have
the legal acumen that he can bring to
bear on it as a High Court Judge
would. It is no disrespect to any
Secretary to say that he lacks that
legal acumen, because he has not got
it. Therefore, I submit that the life of an
individual must not be held so cheap
as this and an appeal must be pro-
vided.

There are numerous cases where a
conviction by a Sessions Court has
been set aside and the accused has
been acquitted in appeal because there
has been a misdirection to the Jury.
Lawyers and Judges who have grown
grey in that particular profession com-
mit mistakes of misdirecting the Jury
and on grounds of misdirection the
accused have been acquitted. How
much more, therefore, it is necessary
that in cases where a tribunal consists
of virtually non-legal members, except
perhaps for the Judge-Advocate-
General, and how much more likely
it is that there will be errors, not only
of misdirection but in admission of re-
levant evidence, in weighing the evi-
dence, in applying the law to the facts
of the case? Therefore, I submit that
it it is an unimaginable thiag to m’l
mind that the life of an individus
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should be left to the mercy of people
who we know are by profession not
competent to s8it in judgement over a
legally complicated case. Therefore,
1 say that Government must seriously
consider this question, namely that in
certain cases there fhust be an appeal
preterred to the High Court.

Why does Government fight shy of
the High Court? We know to a certsin
extent that the High Court Judges
have not upheld the law that is made
by Government and very often Gov-
ernment does not approve of the de-
cision of the High Court. If a person
is legally convicted the High Court is
not going to say, ‘All right, let him
off for the fun of it. Why is Govern-
ment afraid of High Courts? I want
to know that. It is not a guestion of
a rough and ready method of dealing
quick justice. You are quickly ligui-
dating people who may be innocent
and quickness is also no substitute for
sound justice. Let that be the point
that the Government should bear in
mind. In all legislation, we are wit-
nessing a tendency now-a-daya to ex-
clude the jurisdiction of the High
Courts. That tendency has got
to be checked. I submit that
this is a fit and right occasion when
the lives of our Dboys either
in the Army or the Navy or the
Air Force should not be subjected to
the whims and caprices of a single
individual.

16 hrs.

The hon. Minister has said that
after hundreds of years of experience,
In 1980 in England, they found it
necessary to create a special law.
They have created a special Act called
the Courts Martial Appellate Court
Act of 1951. If people, after hundreds
of years, have become convinced that
appeals are necessary, my hon. friend
here wants to take a leap in the dark.
Why not follow the experience of
people who, after hundreds of years,
have come to a right conclusion? What
is extraordinary under the law in
England or in India that appeals are
go0d there and bad here. Is life there
more precious and here worthless?
Is that the contention? Surely, what
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an experienced power, a naval pewaer
essentially, England has done, we
ought to follow; it is a good example
in the right place. Whenever it suits
the Government we copy England. If
you have to copy, why not copy the
good provisions? 1 hope the Govern-

ment will take this fact into conside-
ration.

Shri V. P. Nayar. A vgin hope!

Mr. Chairman: Amendment moved:
Page 60,—
after line 4, add:

"CHAI?TER XV-A

1681A. Notwithstanding anything
contained in this Act, where any
person subject to naval law consi-
ders himsel! aggrieved by a find-
ing or sentence of any Court mar-
tial, where such sentence is of im-
prisonment extending to six
months or more, or any punish-~
ment inflicted falls under clauses
(a), (b), (c), (d), (e), (h) and
{m) of section 81, an appeal shall
lie to the High Court from such
finding or sentence. Provided that,
where an appeal has been so pre-
ferred and dealt with on merits of
the case, the person so aggrieved
shall not be entitled to any judi-

cial review of the same proceed-
ings."

Shri Achar (Mangalore): I do not
think that the Government feels shy
to allow the matter to go to the High
Court. All the same, ] too would like
to support Shri Bharucha. Who i=
better fitted to act as an appellate
Judge? 1Is it the executive Govern=-
ment or the High Court Judge or the
Supreme Court Judge? [ do not want
to agree with Mr, Bharucha that the
Government is trying to avoid a dgef-
sion by the High Court. But the real
point is this. Who is better fitted to
appreciate real questions of law that
may arise? Is it not better that a
trained Judge should look into e
papere and come to. a conclusion? Law
also is a very technical subject, just
like engineering or any other techni-
cal matter. It is not even the Minle-
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ters or the executive people who give
& final decision in technical matters.
It is a technical man who has to de-
cide. Similarly, law also is a techni-
eal subject. To appreciate the fact
and know the situation exactly and
appreciate the law question involved,
a High Court or a Supreme Court
Judge is better. I appeal from that
point of view to the Deputy Minister
to allow this one amendment so that
on a qQuestion of life and death in
matters like this the matter may be
viewed not by the executive or even
by the Government but by a train-
ed Judge.

Shri Raghuramaiah; Sir, one of the
suggestions or insinuations made is
that this indicates the line of action
which the Government is taking and
that they are excluding the jurisdic-
tion of the Courts gradually. There
is no indication whatever in this,
Even in the Army, and the Air Force
Acts of 1850, there has been no provi-
sion of the kind suggested. It is not as
if the Government are not aware of all
the difficulties of the situation. Even
the Constitution contemplates a sepa-
rate treatment in regard to the Armed
Forces. Loek at the clause permitting
restrictions on some of the fundamen-
tal rights. When you are considering
the armed forces, we cannot forget
that it is a special situation requiring
special measures. Sometimes we have
been charged with copying the British
model. I said, when such a charge
was made, that we were not going on
copying anything just for the fun of
it. In every case, we see whether a
particular measure adopted is neces-
sary and 1 have been taking all the
pains to convince the House about the
situation. There has been no case of
grave miscarriage of justice brought
to our notice. Then again, there is a
person with the qualifications com-
parable to that of a High Court Judge
to review these cases. Government is
also not without its legal officers and
fhere is the Ministry of Law. Over
and above the judicial review of the
Juédge Advocate General i the Gov-
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ernment finds it necessary, it can obe
tain legal opinion certainly.

1 may not repeat all that I have
been saying in regard to these matters.
1 would like to nake it quite clear
that Government is no less anxious
that justice should be done in these
cases. They are satisfled that as mat-
ters now stand, we may leave them
where they are.

Mr. Chairman: I shall now put
amendment No. 81 to the vote of the
House.

The question is:
Page 60,—
after line ¢, add:
“CHAPTER XV-A

181A. Notwithstanding any-
thing contained in this Act, where
any person subject to naval law
considers himself aggrieved by a
finding or sentence of any Court
martial, where such sentence is of
imprisonment extending to six
months or more, or any punish-
ment inflicted falls under Clauses
(), (b), (), (d), (&), (h) and
(m) of section 81, an appeal shall
lie to the High Court from such
finding or sentence. Provided
that, where an appeal has been
so preferred and dealt with on
merits of the case, the person so
aggrieved shall not be entitled to
any judicial review of the same
proceedings.”

Those in favour of this amendment
will say ‘Aye’.

Some Hon. Members: Aye.

Mr. Chairman: Those who are
against may say ‘No'.

Some BHens. Members: No.

Mr. Chatrman: The Noes have it
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Shri Naushir Bharocha: The Ayes
have it. It is an important matter and
we can have a division.

Mr. Chairman: I am not opposed to
division. Let the lobbies be cleared.
16.18 hrs.

[Mr. DeruTY-SPEAKER in the Chair]

Mr. Deputy.Speaker: I shall now

put amendment No. 51 for the inser-
tion of New Clause 181A to the vote

any person subject to naval law
congiders himself aggrieved by a
finding or sentence of any Court
martial, where such sentence is of
imprisonment extending to six
months or more, or any punish-
ment inflicted falls under Clauses
(a), (b), (c), (d), (e), (h) and
(m) of section 81, an appeal shall
lie to the High Court from such
finding or sentence. Provided
that, where an appeal has been

of the House. so preferred and dealt with om
The question is: merits of the case, the person so
Page 60,— aggrieved shall not be entitled to

any judicial review of the same

after line 4, add: proceedings.”
“CHAPTER XV-A,

161A. Notwithstanding any-

thing contained in this Act, where

The Lok Sabha divided- Aves 11,
Noes 68.

Division No. 2] {16.12 Hrs.

Banerjee, Shri S.M.
Rharucha, Shri Naushic
Cheudhury, Shri S. C.
Dige, Shri

Elisa, Shri M.

Galkwad, Shri B.K.

Ambalem, Shri Subblabh
Arumughsm, Shri R. S.
Bshadur Singh, Shri
Bangahi Thakur, Shri
Barupal, Shei P.L.
Basapps, Shri
Basumatari, Shri
Bhagat, Shri B. R.
Birba) Siagh, Shri
Chandrs Shanker, Shei
Chettiaz, Shei R. Ramanathap
Datlijit Singh, Shel
Dasappe, Shri

Das, Shri Ramdhani
Dindod, Shei

AYES

Ghosa), Shei
Ghose, Shri Bimal
Godsora, Shri S.C.
Iyer, Shri Easwara
Jadhav, Shri
Mansy, Shri
Menon, Dr. K. B,

NOES

Jogendma Sen, Shri

Joshi, Shri A.C.

Kashiwal, Shri

Kesheva, Shri

Krishna, Shri ML.R.
Majithia, Sardar
Maniysngadan, Shel
Mecbta, Shrimati Keishos
Nair, Shri C.K.

Nebru, Shri Jswaharial
Padam Dev, Shri
Pakchoudhuri, Shrimsti Dla
Pattabhi Ramen, Shri C.R.
Prabbakar, Shri Naval
Raghunath Singh, Shri

Geekwad, Shri F.
Ganapetny, dnuri
Gounder, Shri K.P.
Qupta, Shri C.L.
Hamerika, Sbri J.N.
Ham Raj, Shri

Jinachandrea, Shel

4

Ragh iah, Shri

Raj Bebadur, Shri
Ramakrishnan, Shri
Ramaswamy, Shri K.S.
Ram Subhag Singh, Dr.
Raut, Shri Bhols

Reddy, Shri Ramakrishos
Reddy, Shri Rami

Mukerjee, Shri H. N
Nayar, Shri V. P.
Panigrahi, Shri
Parmar, Shri K.U.
Soren, Shri
Tangsmani, Shri
Yajnik, Shri

Roy, Shri Bishwanath
Rungsung Suisa, Shri
Ssdhu Rem, Shri
Samants, Shri S.C.

Sen, Shri A.K.

Sharma, Shri D.C.
Sharma, Shri R.C.
Siddansnjapps, Shri
Singh, Shri Babuaath
Singh, Shri D N,

Singh, Shri T-N.

Sinha, Shei Gajeadrs Prased
Sinha, Shri K.P.
Sonawane, Shrl
Subbarayan, Dr. P.
Tewari, Shri Dwarikanath
Thimmaiah, Shel
Thirumals Rao, Shei
Umreo Singh, Shrl
Upadhyays, Shri Shivs Dett
Varma, Shri B.B.
Wadiwa, Shril

The motion was negatived.
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Clauses 182 to 188 were added to the 16.1¢ hrs,
Bill.
' [Serr C. R, Parransur Raman in the
Clause 1, the Enacting Formula and Chair]

the Title were added to the Bill

Bhri Raghuramaiah: Sir, I beg to
move:

“That the Bill, as amended, be
passed.”

Mr. Deputy-Speaker: Motion moved:

“That the Bill, ag amended, be
passed."
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Mr. Chairman: Shri Dasappa:

Shri A, S. Saigal (Janjgir): I was
not here so far. I would request you
to give me some time so that I may
be able to express my views in the
third reading stage.

Mr. Chairman: He will get his
opportunity. I have called Shri
Dasappa.

Shri Dasappa: 1 have great pleasure
in congratulating the hon. Deputy
Minister on the very excellent way
in which he has piloted this very im-
portant measure through this House.
This Bill, as it has emanated after
discussion, here, is virtually passing
through this House without any
changes, that is, as it emanated from
the Joint Committee. ‘That, no doubt,
is a matter on which the hon. Minis-
ter may well congratulate himself, and
1 also offer him congratulations on
behalf of myself and many of my c¢ol-
leagues.

1 am sure that this indicates one
thing, that the Joint Committee has
brought to bear upon its task a grest
amount of diligence and consideration;
that partially accounts for the fact
that the Bill is now emerging as it has
eome qut of the Joint Committes.
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I do not want to go into details or
traverse the ground which has al-
ready been covered in the clause by
clause discussion. I feel it is a his-
toric measure that we are now passing
through our House. It reminds us of
our ancient pastt No doubt, as an
important link of our defence, the
Navy certainly stands supreme. There
is no doubt that it is going to perform
that great function. On that account
alone, we must say that this is a very
important measure. But I view it
from a much broader point of view.
It reminds us of the fact that we were
once a great sea-faring nation, and
invariably that fact is associated with
the existence of a strong and powerful
Navy.

You have seen that every nation
which has built up a strong naval
force has also a very strong and big
maritime fleet. In days past, our
ships carried not only rich merchan-
dise but our culture and religion to
the far cormers of the world. For
some unknown reason, we have not
been able to keep pace with that
measure of advance that somehow or
other western countries have done.
That has created the backwardness of
the country. And, today, I hope a
new chapter will commence. Just as
in the days of old we held the high
seas, so, in future our ships and our
boats will be going on the high seas,
not only carrying our merchandise but
our culture and philosophy and the
great mission which I think is ours
It is in that context that I am happy
to join with my hon. colleagues in
congratulating the Ministry on this
measure.

There are certain aspects of it which
may have to be reconsidered in the
light of the experience that we guin
in implementing this measure. I have
also indicated......

Mr. Chairman: May I interrupt the
speaker. 1 would just request him to
note that by 20 minutes after five we
will compiete the 10 hours allotted for
the Bill, and it is hoped that the Bill
will be passed today. The Minister
will wind up and two other Members
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(Mr. Chairman]}

from the Opposition have also desired
to speak. So, I would request the
bon. Member to be as brie? as pos-
sible. I am sorry to mtgrrupt him,

Shri Dasappa: You are perfectly
right, Sir. I do not want, as I said,
to mention any of the detailed provi-
sions of the Bill. But, I would refer
to one or two things. As Pandit Bhar-
gava said, there is room for considera-
tion with regard to the provision for
appeals. I do mot want to labour that
point,

As regards the constitution of the
Board of Admiralty our Navy is still
in its infancy and I do not think it is
necessary for us at this stage to have
a very complicated hierarchy of officers
for constituting the Board of Admiral-
ty. 1 am afraid we have already pro-
gressed from the stage when we had
only one Commander-in-Chief to the

osition that now we have three
Chiefs, one for the Army, one for the
Air Force and a third for the Navy.
I am glad the hon. Minister assured
us that wherever these matters are to
be considered there iz a meeting with
the concerned officers of the Army so
far a8 Army matters are concerned,
with the officers of the Air Force so
far ag Air Force matters are concern-
ed and with the officers of the Navy
with respect to Navy questions. That
is a good enough assurance for us and
I am glad that he has given that assu-
rance to us.

‘Where matters of all-India import-
ance come all the three arms of
our Defence Forces are concerned. I
am glad of the assurance that all the
concerned Chiefs will be there for
necessary deliberations and decisions.
That, 1 think, ought to satisty those
who are thinking of the Board of
Admiralty.

I do not want to take much of the
time of the House and I welcome the
measure.

Mr. Chairman: I will now call Shri
Bharucha and after him Shri Saigal
and Shri Jaipal Singh and then Bhri
Easwara Iyer. I hope they will be
ready.
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Shri Jaipal Singh: I am ready, Sir.

Shri Naushir Bharucha: I shall be
extremely brief and I shall touch only
on those points which have not been
touched so far.

The third reading of a Bill affords
us an opportunity to have an overall
perspective of the legislation that we
are about to enact into law. The
central clause of this Bill is clause 8
which deals with the constitution of
the Naval Force. If we turn to this
clause, it surprises us in its simplicity,
vagueness and legal defect. All that
it says is that the Central Govern-
ment may raise and maintain a regu-
lar Naval Force and also a Reserve or
Auxiliary Naval Force. In other
words, under the law, authority is
delegated to the Government to legis-
late on the principles and policies
which will go into the constitution of
this Naval Force. May I know whe-
ther this House has got its own views
as to on what principles and on what
policies a Naval Force should be cons-
tituted? For instance, the other day, an
Admiral announced that the purpose
of the Navy was to safeguard the
trade route and defend the coastline.
Is it the intention of this House that
we should leave it to the Admirals
to define the purpose of the Navy
and not put it down in the legislation
jtselt so that the Government might
understand the size and the type of
the Navy that we that got to create?
On what principle i3 Government
going to proceed when it wants to
constitute a naval force? We have
not defined the purpose of the naval
force in the Bill? For what purpose
is the Government going to constitute
the Navy? To meet an emergency
in case of a Third World War? Are
we going to have a Navy powerful
enough? Does the House want to
throw on the Central Government
that responsibility so that it may
constitute a Navy eapable of meeting
any threats including guided missiles
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tn case of a war? Or, are we confi-
ning ourselves, as pointed out by the
Admiral, to the objectives of guard-
ing the trade routes or merely polic.
ing the coastlines? We do not know.

\

The Bill does not prescribe. The
Goverment has got no directive and
no indication from the House to go
on. In other words, I am sorry to say
that this House has abdicated its
power to put down the principles and
policies in the Bill before giving the
Government the authority to consti-
tute a naval force.

The hierarchy of commands are not
prescribed. We do not know whe-
ther the Navy is going to be consti-
tuted by divisions as in the Army.
It is open to the Government to do
anything as it likes. The other day
we passed the Railway Protection
Force Bill. We prescribed the hier-
archy: Havildar, Chowkidar and se
on. It was because it was going to
be a force. But in the Naval Force,
there is no prescribed hierarchy and
we leave it to the Government to
prescribe that,

Take also the question of relation
between the Army, the Air Force and
the Navy in times of emergency. What
is going to be the oversall position?
Who is going to be the controlling
anthority: the Army Commander or
the Air Force Commander? The
Bill says nothing whatsoever. It is
doubtful, unless a legal duty is cast
by law, if for instance an Admiral
will obey a particular authority in
times of emergency. When the ques-
tion of insubordination arises or
mutiny or whatever it is he can say
that there is no legal duty cast on
him. Assuming thet an oficer nor-
mally will carry out all the orders,
why is it that the House leaves so
many gaps in the Bill? Isg it not our
duty to see that the major principles
at least are prescribed?

We are talking of an asuxiliary
naval force. What type? Is it the
Intention of the House that boys and
girls in the colleges should be train-
ed? We have given abeolutely no
indication whatsoever.
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I would not be surprised if clause 5
is challenged before a court of law
and it says that the Parliament has
no power to delegate legislation like
this without laying down the princi-
ples. What is the essence of delegated
legislation? Legislation can only be
delegated to prescribe procedural
and minor matters and not the prin-
ciples themselves. In fact, the House
has abdicated its jurisdiction to pres~
cribed principles. The House has no
power to abdicate that jurisdiction.

Therefore, my submission is that it
13 a big and serious defect that we
have left altogether the Central Gov-
ernment in the dark about the princi-
ples. What is the Central Government
going to do? What is going to be the
size of the navy, the type of equipment
or anything? How can you say unless
you know the purpose for which you
are going to create that naval force?
Even if you want to construct a build-
ing, you wrll first ask: for what pur-
pose is that building going to be
used? 1Is it a school, theatre and so
on? So, we have grievously erred
in that respect.

Secondly, I do not desire to add
anything to the very powerful appeal
my hon. friend, Pandit Thakur Das
Bhargava, made in connection with
the appeals which ought to have
been provided for. T do hope that a
time may come when the Govern-
ment will appreciate the fact that at
least for all the three Services com-~
bined there should be a separate
Appellate Court created. I refuse to
believe that by giving the right of
appeal there is going to be delay. It
is much better for a man condemned
to death that he will get justice
which is delayed rather than he is
quickly dispatched. Therefore, I
submit that I do hope that the power-
ful plea which my hen. firiend has
put in will not fall on deaf ears.

There iz another small point, but
really it has got its intrinsic value.
We have prescribed, and we have
done well in prescriding them, the
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qualifications of the Judge Advocate-
General and the Deputy Judge Ad.
vocate-General. We have not pro-
vided in this the security of tenure
which alone can give them indepen-
dence. The Judge Advocate-General
and others are so much tied down
under the administrative and execu.
tive side that they will not have that
independence which a judiciary alone
can exercise. What gives indepen-
dence to the judiciary? It is the
security of tenure. The man cannot
be removed from his post because he
gives a judgment against the Gov-
ernment. That security of tenure is
not included in this. I do not know
what can be done at this very last
stage. Nothing can be done. But 1
hope the Government will bear this
point and if they feel that there is
some substance in that they will not
hesitate to bring an amending Bill
in this House.

it oo Tago wgTa: FAMta AgRy
® wrowr aga WA § fF wew AW
g Gfer & vy § a=T &1 A5
foar « & a9 gg faw g99 § 9= =77
gt d@ifer @ e fom 3w
gz faw ¥w w¥H ¥ v gwr 9r
IT IF KT AT T qRE R &F
Fradl & qr@ wor & 47 | 7 By wEY
wwar fx @ g SR 7 AT AT HAL
SgETT @ ST AW A AH IW 7 )
w7 M fawar | q@ Ot Ty € 9w Ay
W gwT B 3w faw Y wg dfewr
€W g &t & 7 /a7 fis 75 5w graew
¥ A At T ¢ ag 699 H grow &
qmT & §

AT fag s Qe 1
Judge Advocate General of the Navy
and Officers of his Department ;‘;’m
Appointment of the Judge Advocate
General of the Navy and his sub-
ordinate officers, xy qddz 1P =
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w1 qwiz fmar omar ot ag wE W
affer gaar AT W TR ATARR
fog &t 1 g Tanr & fod o wEw
AR woT arfaw A

TET Lo ® AT WUR Jg TRAT
2 fis oty ow & 3= =16 g} feurd-
#Hz & fad wewm -awr yo gEEETE
ez sEm walq A4 w1 www,
T B % W W mit w5 e,
Y AT v § e o = w5 e w
oF & ®= iy saEr @ar far
a1g A & HiA 71 Arfar @ €Wk 3@
UHTHET TAAT § quwar ¢ ag
afgndt &t N T o W #
&wT wINT /Y T ¥ 1 9o @A
w2 F ITTETT AT & | qATERE
e w1 SIRRwr & Wm0 s
WTETT 9T W IF § AF 9 9 A
gk faxw a0F & @t & 1 wafod
® w19 & foT sdat w€ f& 9 gETa
wY BiywTT fra o

we wfafem § of agreg &7
T {9eT R § 9T ¥ €Y avs fKmwA
WTET § | ITEY AT o o AR frr
T Y & ggA W wAAE W w6
= uwfsg fegr § W 39 qwew
g faRx wwe g & 370 &
e g 1 I www
TRy A 3 B & wrfeead /e wiEY
TR g sz ar wia ™
TAYT I H INET AT FH T T §
AfieT / e Y WaET 3 T g B
W A £ W7 W waw Wik afee
¢ fie g farer wgay o=y a1 @ W @t
§ ¥ e Wi wr T @ e
W gam 9T M &1 9 e ™
Wit ¥ i A1 W ag ¥ A o
¥ fod 0w @ wira oo g w%
W ary gy feerdiz g ot & wz-
el & wry w6 A wrawY st g e
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ag WY vt e & & 1agt ¥ e
VI IA¥T 9ol 77 61 7§ 01T ey
A W& Aear ag wodr afr ol
T % & q§ T Y § *aife o7
wit fefemmy f 4% gu § ST & I
WITF W X§ A wER A fgew
A8 FT TFT AT s AT | IAQ
X W 77 A A WAy Ty &N AR AY
T Y & T QT 7 wH g @
gy &1 T g e 9w zed faR
ST FArE AE IS w4\ IAWY AT
T AT KT I AT @A § T WR
I WrATE ISTE &Y I ¥ a5w <A
oY a7 7Y WYX ITET WYE mrere w famT
T |

g i gfar 7 wg W
63 oF ar whY weRT ¥ fReEa v
F a7 @ gema 9 e & ate wt
I W AT TFHE A F A W A9
I N N 9 7 & ot ae
AT FgT & AX A qAWIy AgEy.
qgR oF A fee wmrae qar g
f& et qE areT w1 waa Ay

Shri Jaipal Singh: I think we have
to congratulate ourselves in seeing
this Bill through. With its accep-
tance, we have now completed the
third stage. But I do hope that
Government will nat take it as the
last stage in this continuous process
of legislation.

The three Acts for the three Ser-
vices have, for the time being, been
kept separate for specific reasons. It
is now for the Government to see
how these three Acts compare with
each other inter ge and how improve-
menis by way of amendments can be
made: 1 do hope that Government
will bear that in mind. This Bill
and the other two Acts, just because
they have been passed by this House,
are not perfect. There is plenty of
room for improvemment in them. it is
only through experience we shall
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know what improvements hayve to be
made. Because, improvements are
bound to come, as we gain experience,
as we become more and more true to
our own characteristics and to our
own culture, as Pandit Thakur Das
Bhargava has put it quite rightly.

Qur armed forces are, numerically
in terms of years, young. Overnight
as it were, what was a mercenary
force became a national force. And
it is a great compliment to our armed
forces that in the change over, in the
tremendous revolution that has taken
place the armed forces overnight
it were, serving under one former
regime, overnight became an army
of patriots. How the armed forces
have adapted themselves? This pro-
cess of adaptation has to be a con-
tinuous process. It will have to be
not merely in the external shapes.
As has been pointed out by my
triend, Pandit Thakur Das Bhargava
as we go along, we shall know what
beflts us, what is alien to us and where
corrections have to be made. For
example, the very uniformm that is
worn by the armed forces requires
change. Other countries are chang-
ing them. There is nothing fast and
rigid; nothing that is permanent;
changes there must be. So also in
the matter of the administrative set
up. Earlier I said thst you would
have to examine very carefully the
administrative set up in other coun-
tries as to whether those things will
suit us or not. But, this is not the
time, in my view, for the setting up
of the Admiralty or Air Council or
Army Council. But, I think it would
be as well for the Government to
examine how and when we might
proceed towards that direction. May
I again appeal to the Government to
lose no time in bringing into exist-
ence something like the Navy League
in the U.K., which as I said previous-
ly, has an enormous membership of
civilians throughout the country. The
Navy League undertakes to educate
the country, as it were, on naval pro-
blems of the country. While I
emphasise the guestion of bringing
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about the Navy League and making
it a country-wide orgenisation of
civiians a8 well as Navy personnel,
I would also urge that the same thing
may be done in regard to the Air
Force and the Army also.

17 hra.

Some of us do not always appre-
ciate the fact that the Navy today
has a two-fold character. It is not
merely the ships. In the Navy also
there is the aviation wing. There is,
as it were, half the Air Force, if 1
may put it that way, although it is
not literally tied to the Indian Air
Force as such, in the Navy. There
are problems in the matter of improv-
ing legislation hereafter.

Lastly, I would like to pay my
tribute to all the Armed Forces for
the way they have conducted them-
selves. Here, in this House, we have
not always been appreciative of their
difficulties and during the Budget,
somehow or other, some of us, not
all of us, I think have exceeded our
bounds in depictung the Armed Forces
in the light they are not in. 1 think
they are doing a very fine job. One
hon. Member said that perhaps, this
House is delegating toc much autho-
rity to the Central Governniment. I
would like to point out to him that
every year, the Budget has to be
presented to this House. It is this
House that has to pass the Budget
Demands. It is for this House, in
passing the Budget Demands, to
decide what the quantum of our
Armed Forces shall be. So, from
beginning to end, the authority is all
the time with us. There is no ques-
tion ¢f any unlicensed delegation of
authority to the Central Govern-
ment. The Central Government has
to depend on this House for every-
thing. So, while we pass this Bill,—
we have passed the other two Acts—
I am conscious of the fact that the
Government has to come back to this
House again and again and seek the
opinion, verdict of thiz House in
regard to the oomposition of the
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Armed Forces. It is for this House
to tell the Government as to what
is right and what is wrong and where
changes have to be made. I have
great pleasure in supporting the pass-
age of this Bill.

Shri Easwara Iyer: Mr. Chajrman,
I shall be very brief. But, I regret
to say that I cannot share the optim-
ism put forward by Shri Dasappa
and Shri Jaipal Singh.

17.65 hrs.

[MR. SPEAKER in the Chair]

1 would say, viewing this as a piece
of legislation coming forward with a
lawyer's eye, that this piece of enact-
ment, if pas:ed into law, will go down
into our statute-book as a standing
example of incoherent ill-drafting, if
I may say so, with very ambiguous
definitions. The enthusiasm for disci-
pline has been allowed to run riot, if
I may say so, for bringing within the
ambit of the definitions any actions
which may become an offence. As
my hon. friend, Pandit Thakur Das
Bhargava said—he spoke in Hindi,
but T could follow a little bit—that
even a person coming with an
unclean dress can be punished. What
exactly is this unclean dress? The
fact whether one wears an unclean
dress or a clean dress is left to the
subjective satisfaction of the superior
officer.

Shri Naushir Bharncha: Some
M.P.’s might be convicted under that.

Bhri Easwara Iver: ‘Then there is
another expression ‘indecent words’.
What exactly is the standard of
decency? Whether standing here and
speaking these words will amount to
decency or not is not clear; I am
unable to understand. That is also
left to the subjective satisfaction of
the superior officers.

1 need not go again and aegain to
the definition of the word ‘munity’.
It is wide enough to bring within {ts
ambit any action or anything spoken
by any naval officer or any naval
rating.
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Quite apart from that, there is the
juestion of drunkenness also. A per-
son may be drinking anything. I ¥
may speak as a lawyer, what exactly
is meant by drunkenness? Is it »
state of mind or & state in which the
man finds himself physically? A
person may drink liquor; or he may
drink coffee; or he may drink tea
What exactly is meant by drunken.
ness? Drunkenness is nowhere defin.
ed in this Bill. It is left to be decid~
ed by the court martial, the composi~
tion or the constitution of which is
also left in very vague terms.

Again, when we plead for a provi-
sion for appeal, it is stated that im
order to reduce delay in procedure,
it is only desirable that such prowi-
sions should not be there. I do not
mean to say that this is an enactment
which is a copy of the UK. enact-
ment, because the Minister may take
objection. But I may say that if we
have borrowed anything good from
the U.K. Act, we have not borrowed
the salutary principle of appeal which
is provided there. Possibly, if I were
a cynic, I might be tempted to say
that it is the monkey instinct in man
to tear up beputiful things.

So, if this enactment goes into our
statute-book, it will be a case where
we shall see that the future working
is found beset with dangerous and
explosive results. 1 believe it was
Justice Holmes who said ‘Life of law
is not logic but experience’. From
that date, it has been our misfortune,
perhaps, to leave everything to
experience and say that experietce
will prove whether this enactment
has any lacuna left in it, and if there
is, then we shall correct it Why
should we not correct it now? Why
is it not expedient to correct it now?

The Defence Minister, while mov-
ing the Bill for consideratirn put
forward the theory that this is a pro-
clamation to show that India is
emerging as a great naval Power. In
spite of this enactment and in spite
of this plece of legislation, India is
going to emerge as a naval Power.
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It is not this enactment, but the brave
boys who have occupied ‘positions in
the Navy, who are going to make
India a naval Power. This enact-
ment, when it goes into our statute-
book, is going to curtail their enthu-
giasm. This is going to make them
slaves to their superior officers, and
fetter their liberties. I would say
that, quite apart from the Funda-
mental Rights, there i¥ absolutely no
right conferred on them, so far as this
enactment is concerned.

Shri Raghuramaiah: Mr. Speaker,
Sir, with one  exception—I am
referring to the last speaker—I am
very grateful to Members for having
generally accorded their very gene-
rous measure of support to this Bill.
I can of course understand the excep-
tion. I presume he is one of those
who would rather not have a Bill of
this nature at all but would leave
everything at loose ends, the Army,
the Navy and the Air Force, in
disorganised state.

Shri Dasappa: And create chaos.

Shri Raghuramaiah: From the very
beginning; hon. Members have paid
particular attentign throughout the
discussions here and in the Joint Com-
mittee to the sense of discipline, ser-
vice and loyalty of our armed forces.
That is a thing which we are all
proud of. During the debate, I am
glad that well deserved tributes have
been paid to this.

It is possible to improve drafting
here snd there. In fact, the Joint
Committee took a lot of pains to
improve it. To call this an ill-draft-
ed measure, takes my breath away. I
do not know what is the standard of
drafting of my hon. friends opposite
(Interruption). Anyhow, drafting is
a small matter; what is more import-
ant is the real spirit of the enactment
and whether the words convey what
i1s meant.

1 am surprised that various charges
are made oftentimes that this iz a
copy of the British Act. When I
point out the particular instances
where we departed from that, then I
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am charged that we have departed
from a salutary practice. What s
the criterion of a salutary practice?
After all, we have to see what is the
present position, what are our pre-
sent requirements, whether our poli-
cy has succeeded so far or is there
any lacuna left. In the matter of
appeal, I have taken great pains to
point out that so far, since independ-
ence nothing has happened which
convinces Government that the pre-
sent provisions are not sufficient.
Every precaution is taken to ensure
that there is justice. I have mention-
ed so often during the course of the
debate that there has been no case
of gross injustice brought to the
notice of Government. It may be
that U.K. or other countries may have
their own special reasons as to why
they have come to a particular con-
clusion. But to insist that without
knowing what is the necessity for it,
without feeling the pressure of it, we
should just rush in to copy some
measure which has been adopted in
UK, is not very {fair.

It is not as though Government
have closed their mind in regard to
any particular matter, much less in
regard to appeals. Government do
appreciate the anxiety behind it. But
the point is that the imperative neces-
sity of it has not been brought home
to Government. Government are satis-
filed that the provisions in the Bill in
regard to appeals are, for the moment,
satisfactory and sufficient. The
moment that Government themselves
feel convinced that these provisions
are not sufficient and that administra-
tion of justice is in jeopardy, tbat
would be time enough to amend this
Act, the Army Act and the Air Force
Act. But as matters stand now, 1
submit there is no case for it.

I am happy that we are now com-
ing to the last stage of passing this
Bill. I am sure that our Navy and
*we have some of the flnest young
men in it, will have a great future be-
fore them and that all the good
things said in this House will be a
matter of tremendous encoursgement
to them.
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There was a question of Indlanisa-
tion raised. It has been made clear
on the floor of the House from time
to time, and I may repeat for the in-
formation of the House, that we have
gone a long way towards Indianisa-
tion. At the time of the partition, there
were about 240 British officers and in
July 1849 there were 89. At present,
we have only 5 and it will not be very
long before we would have Indianised
completely and absolutely.

After all the Naval wing, as I men-
tioned the other day, is a wing that
takes the largest time to build. It is
not the building of a ship. It is the
guestion of training personnel to man
the ships and equipment. Even a
trained person when he is put on a
new ship and new equipment has got
to learn all about that ship and that
equipment. These are some of the
factors that we have to face.

So much has been said about defini-
tions and so on. There are so many
things which are understood in the
Army, the Air Force and the Navy
which may not be understood in the
same sense or in the same

measure in ordinary common
parlance. Many aspects of
discipline are dependent on the

manner in which traditionally a cer-
tain course of conduct is understoed.
A particular word may look strange
to us but, certainly, it is understood
well in the Armed Forces or the Navy
or the Air Force. It would not be
right to tinker with those well-esta-
blished words. That is why, wher-
ever it is necessary we have defined.
Whereever it is well understood,
wherever, in actual practice, it has not
worked any hardship, it has been left
to bear the meanings which they have
acquired,

Mention has been made about the
co~ordination of the Armed Forces
and Government. I would like to say
a word about it. We have developed
a system for the last 10 years. I refer
to, the Defence Minister’s Committee
for the Armed Forces, the Defence
Minister’s Committee for the Air
Force and the Defence Minister's
Committee for the Navy. These are

& . e . -t v']“v
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have been recommended, if I under-
stand aright, by no less a person than
Lord Ismay, a person considered as
the great authority on the adminis-
tration of the Defence machinery in
UK., and whose services were later,
at some stage, requisitioned even by
the Government of the United States.
He has gone through the whole struc-
ture and then made a recommenda-
tion. So, it is not as if we had just
pitched upon a fanciful thing and
started work. For the last 10 years
it has been given a trial.

In every one of these Committees,
there are the representatives of Ser-
vices concerned. For the Navy, you
have got, apart from the Defence
Minister and the Deputy Minister and
the Secretary, the Chief of the Naval
Staff. He is always at liberty to
bring such  technical officers as
are required so that at every stage
even’ in regard to matters of policy
there is a discussion and there is the
greatest amount of co-ordination be-
tween the Chief of the Naval Staff
on the one hand and the officers of the
Secretariat on the other and the De-
fence Minister. But, as I mentioned
the other day, the final responsibility
for the formulation of the policy and
for the implementation of that must
rest with the Defence Minister and
quite rightly so, because the Defence
Minister is the authority that is res-
ponsible to Parliament and the rights
and powers of Parliament in this re-
gard are supreme.

Before I close, I would like to thank
oncey again the hon. Members for the
co-operation which they have given
in this matter and for all the kind
things they have said of our Armed
Forces and for the measure of sup-
port they have given in regard to the
various clauses.

Mr. Speaker: The question is:
“That the Bill, as amended be
passed.”
The motion was adopted.
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BUSINESS ADVISORY COMMITTEE

TwreLrrE REPORT

Shri Jaipal Singh (Ranchi West-
Reserved—Sch. Castes): Sir, I beg
to present the Wwelfth Report of the
Business Advisory Committee.

RULING OF SPEAKER ON CERTAIN
QUESTIONS, RESOLUTIONS ETC.

Mr. Speaker: This morning 1 said
that either today or tomorrow I will
give my ruling regarding the notices
that I have received of Questions and
Resolutions and for raising discus-
sion regarding certain statements re-
ported to have been made by the Fin-
ance Minister, the Defence Minister
and also by the Prime Minister. Some
of these notices related to certain
statements reported to have been
made by the Finance Minister on the
eve of his departure for U.S.A. and
the publication thereof by the New
York Times. Some Members have
referred only to one statement and
some others have referred to several
statements by Ministers as creating a
confusion in public mind regarding
India’s political and economic ap-
proach. But not one of the notices
has given specifically the particular
statements to which exception has been
taken. Some of the Members who
have tabled notices of motions in a
representative capacity on behalf of
their parties have also tabled ques-
tions separately asking for informa-
tion regarding this matter. I have
admitted one question so that it may
elicit the factual position regarding
the reported statements.

I, therefore, disallow all these no-
tices of questions, discussion and re-
solutions. The question I have ad-
mitted is for answer on the 27th and
to it the names of all those hon.
Members who have either represen-
tatively or individually given various
notices will be added so that these
matters may be elucidated on the

question.
“

Ruling of Speaker 1708
an certain Questions,
Resolutions etc.

Shri Braj Raj Singh (Firozabad):
Shall we get time on that question?
We will not have much time.

Mr. Speaker: I shall allow time
certainly. I will also say that these
notices relate to foreign policy. We
will soon have a foreign policy debate
when we can discuss whatever in-
consistencles or confusion had been
caused because of various statements,
explanatory statements, other state-
ments and so on by Ministers. These
can very well be raised on the sche-
duled foreign policy debate.

So far as economic policy is concern-
ed, I have already admitted a notice
for discussion regarding the statement
laid on the Table by the Finance Min-
ister on his visit abroad. So, there
is no intention to shut out any rea-
sonable discussion regarding these
matters. If some more time is also
necessary in relation to these matters
in particular, 1 shall certainly allow.
The House will stand adiourned now.

Shri Tangamanl (Madurai): This
morning the hon. Speaker was pleas-
ed to direct that where questions are
tabled by a good number of Members,
then the best thing would be to have
a discussion for half an hour. Here
is a matter which is of great import-
ance and this motion has been signed
by 52 Members belonging to different
sections.

Mr. Speaker: He has misunder-
stood me. All that I said this
morning was that there were a num-
ber of Members who had tabled ques-
tions on the same subject and hence
there was a number of supplementa-
ries. In such a case I said possibly I
may allow a half an hour discussion
but that cannot be before a question
comes up before the House and is
answered. Whether a question has
been fully answered or not, that
arises only after it 8 answered in the
House and not before.

The Lok Sabha then sdjourned till
Eleven of she clock on Friday, the
22nd November, 1957.
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ORAL ANSWERS

DAILY DIGEST

{Thureday, 21st November, 1957]
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Book ‘' Sarita’

503

504
505
506 D.T.S. buses
so7 Ghasuri Taxes
so8 Medical and

in Manipur

509 Naval ratings .
s100 Development of Khan
Baghdad Line Quarzers

TO

in

of Geology

Police Housing Schemes
Loans to Industrial Co-

Industrial annce Cor-

Rifle Factory, Ichapore
Afghan and lndum Na-

Metal and Steel Factory,

employees in
Jammu and Kashmir .

Bank loan for
Iron and Steel

Burmah Shell Rcﬁncncs

Transport
Department employccs

s11  Charitable Institutions

512 Amrutra Santana .

s13 School  buiidings in
Himachal Pradesh

514 War damage oompensa-
tion . .

s1s Ganja plantations

516 Tobacco permits-3

<17 Copper and asbestos 1n
Andhra

518 Finance  Commission’s
Report . .

519 Himachal Pradesh em-
ployees . .

s20 Preight charges .-

s21 Samyukta Maharashtra
agitation and Govern-
ment servants

5§22 Aerodrome at Pa.thankot
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Columns

1622
1623

1624—30
1631

1631

1631-32
1632-33

1633
1633
l633-34

1634
1634

1635

1635-36
1636
1636-38
1637
1637

1637-38
1638-39

1639
1639
1639-40

1640

1641-42
1642
1642

1643
1643
1643-44
1644

1644
1644

U.8.Q. Subject

No.

523 Durgah Commitiee

524 Visas to Pakistan

525 Deferred Puyuu:n;~ Ag-
reements

526 Recruitment of rsons
after Economy Drive .

527 Section Officers of Central
Secretariat Service

528 Council for Basic and
Elementary Education

529 Retired Officers of
Army .

s30 Consultative Comm(ttee
for Libraries

s31 Income-tax .

§32 Welfare of Schcdu.lcd
Castes in Punjab

533 Silver deposits .

s34 Loans and grants to
Andhra Pradesh

535 Regional Income-tax

flice, Kerala
536 Coal Mines in West
Bengal, Bihar and Ma-

PAPERS LAID ON THE TABLE...

dhya Pradesh

The following papers were laid

on the

Table:—

(1) A Copy of the Wealth-

tax Rules, 1957.

(2) A copy of the Annual

Report of the State Trad-
ing Corporation of India
(Private) Limited along
with the Audited
Accounts of the Corpora-
tion for the year ended
the 3oth June, 1957.

&) Acog}r of the Nonﬁu-
0.

tion 3578,
dated the 9Lh Novcmbcr,
1957, making certain fur-
ther amendments to the
Estate Duty Rules, 1953,
together with an la-
natory nete zhcreon

(4) A copy of the Railway

Passenger Fares Rules,

1957.

MESSAGES FROM RAJYA
SABHA

(f) Secretary reported & mess-
age from Rajya Sabha that
Rsejya Sabha concurred with

.the motion

to refer the

Mines and Minerals
tion and Development) Bxll
to a Joiat Com-mittee.
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Columns

1645-46
1646

1646-47
1647-48
1648-49

1649
1649-50

1650
1650-51

1651
1651-52

165,

1652

1651
1654

1655
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Sudject
(&) Socrotary h‘m
Sabha that at udtdng
on the 19th Novembe: 19 7s

Rajya Sabha
Onntonmenn (Extmion
Rent Control Laws) Biil

BILL PASSED BY RAJYA
SABHA—LAID ON

Secretazy laid on the lele thc
Cantonments (
Rent Control Laws Bill, as
passed by Rajya Sab

LEBAVE OF ABSENCE. .

Nine smember were grmted
leave of absence from the
Sittings of Lok Sabha.

M}?TION RE: SBCOND

CUR-
RBNT BCONOMIC SITUA-
TION........

anhcr discussion on the

motion to consider the
Second Five Year Plan in
relation to the current

(DAILY DIGEST)

Columns

1656

1658

.. 168884

Sulyecs
economijc situation cond-
nued. The Minister of
Finance (Shri T.T. Krishn-
smachari) replied to the
debate lnd the discussion
was concluded.

BILYL PASSED.. .o

Further clause-by chune con-
siderstion of the N’lvy Bill

Cmﬁormeonchxd J%

REPORT OF BUSINESS
ADVISORY COMMI’!'I'EB
PRESENTED. .

Twelfth Report was presented.

AGENDA FOR FRIDAY,
22ND NOVEMBER, 1957

Consideration of the Reserve
Bank of Indis (Second Am-
endment) Bill and Private
Metmbers’ Bills.
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16841796

1797





